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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024089 A
(19) INDIA
(22) Date of filing of Application :14/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : A NEW PREPARATIONO PROMOTE PERCUTANEOUS ABSORPTION OF HEALTH
PROMOTING COMPOUNDS

. e :A61K|(71)Name of Applicant :

(51) International classification 31/00 | 1)A.V.PRAKASH
(31) Priority Document No ‘NA Address of Applicant :D1/46, ANAND APTS, 50, L.B.
(32) Priority Date :NA |ROAD, CHENNAI- 600 041, Tamil Nadu India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)A.V.PRAKASH

Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A new method to increase the bioavailability of health promoting compounds. More particularly tme jpresgtion relates to use
a pair of natural compounds or their synthetic versions, to obtain a composition referred hereafter in the documentasekGs
dissolved or solubilizes are to be interpreted both ways as explained here in the rabiealocument. NE€lhelps solubilize variou:
artificially synthesized health promoting compounds and achieve greater bioavailability, specifically in the contexalof topic
applications and localized drug delivery for cancer tumors. If required, theialtiifynthesized drug molecules can be dissolvel
suitable and well known solvents that are +boxic within the accepted levels and miscible with Ni@#fore combining with NCle.
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(12) PATENT APPLICATION PURICATION (21) Application N0.201641024090 A
(19) INDIA
(22) Date of filing of Application :14/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : PRODUCT TEST ORCHESTRATION

. . :GO6F|(71)Name of Applicant :

(51) International classification 11/00| 1)Accenture Global Solutions Limited
(31) Priority Document No :NA Address of Applicant :3 Grand Canal Plaza, Grand Canal
(32) Priority Date :NA |Street Upper, Dublin 4, Ireland Ireland
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)Vijaya Krishna BS

Filing Date ‘NA 2)Sunilkumar GOGULA
(87) International Publication No *NA 3)Ashok K. MUTHUSAMY
(61) Patent of Addition to Application Number ‘NA 4)Sadanand KAPALI

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

According to an example, product test orchestration may include accesshugfised information of a product to be testedl
identifying, based upon the accessed kfined information, a set of devices on which the product is to be tested and a set o
tools to be implemented on the identified set of devices to test the prBdodtict test orchestration may fugt include generating
test operations for the identified set of testing tools to be implemented on the identified set of devices, executiagatbd tpest
operations on the identified set of devices, tracking results of the executed test operatigeseaating a report of the tracked
results.

g
| e |- H
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(12) PATENT APPLICATION PUBLICATION (21) Appilcation N0.201641024109 A
(19) INDIA
(22) Date of filing of Application :14/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : A SAND MOVEMENT STABILIZING BIODEGRADABLE POLYMER MEMBRANE
COMPOSITION AND A METHOD OF SYNTHESIZING HE SAME

:A61K38/02 |(71)Name of Applicant :
(51) International classification A61K38/28;| 1)MR. KANDOTH ATHUL RAJ
A61K39/00 Address of Applicant :No4, Azad Nagar, Mundayad, Kann
(31) Priority Document No ‘NA Kerala, India Kerala India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)MR. KANDOTH ATHUL RAJ
(86) International Application No ‘NA
Filing Date ‘NA
(87) Internatioal Publication No :NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT The present invention provides a biodegradable polymer composition for stabilization or immobilization of sant
movenent and a method of synthesis. The polymer composition comprises a first compound containing latex, potassium hy
Tamstab or Chemstab and a second compound containing TMTD dispersion, ZDC dispersion, TDQ dispersion, ZnO dispe!
paraffin wax emuion and sulphur dispersion. The coloring agents;aanants and flame retarders are added based on requir
The method of synthesis involves adding potassium hydroxide to 60% v/v centrifuged latex. Tamstab or Chemstab are il
a solution The components of second compound are added slowly to the solution with constant stirring to obtaiteiipabable
polymer composition. The composition is sprayed on the sand surface to form a polymer layer on sand surface. The polym
withstards movement of humans after 24 hours and movement of camels and light vehicles after 1 week.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Applicabn :14/07/2016

(21) Application N0.201641024129 A

(43) Publication Date : 19/01/2018

(54) Title of the invention : A DEVICE TO DETECT A BREAKAGE IN A WIRE

:GO1IN

(51) International classification 33/00

(71)Name of Applicant :
1)Robert Bosch Engineering and Business Solutions Privat

(31) Priority Document No :NA [Limited
(32) Priority Date :NA Address of Applicant :123, Industrial Layout, Hosur Road,
(33) Name of prioritycountry :NA [Koramangala, Bangalore 560095, Karnataka, INDIA Karnate
(86) International Application No ‘NA [India
Filing Date ‘NA 2)Robert Bosch GmbH
(87) International Publication No :NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)NAGARAJAN AYVARNAM
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A device 10 to detect a breakage in a wire 15 is disclosed. The device 10 comprises a housing 12 and a roller 18 fuevlded
housing 12 wherein the roller 18 holds the wire 15jpasfrom a coil 22 to a processing unit 24. The device 10 comprises at le
sensing element 16 present at bottom of the housing 12. At least one sensing element 16 detects the fall of thethallboi8rto

of the housing 12 due to the breakag¢he wire 15. (Figure 1)

No. of Pages : 1No. of Claims : ¢

The Patent Office Journal No. 03/2018 Dated 19/01/2018

2696



(12) PATENT APPLICATION PUBLICATION (21) Application N0.2016410Z754 A
(19) INDIA
(22) Date of filing of Application :12/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : PHARMACEUTICAL COMPOSITION OF MACITENTAN AND PROCESS FOR PREPARATION
THEREOF

:A61K31/505 | (71)Name of Applicant :
(51) International classification A61P9/12; 1)AUROBINDO PHARMA LTD
C07D403/12 Address of Applicant :THE WATER MARK BUILDING,
(31) Priority Document No ‘NA 1ST FLOOR, PLOT NO. 11, SURVENO. 9, KONDAPUR ,
(32) Priority Date ‘NA HITECH CITY, HYDERABAD - 500 084, Telangana India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)VENUGOPALA CHOKKASANDRA
Filing Date ‘NA JAYARAMAREDDY
(87) International Publication No :NA 2)DIPTI RANJAN PARIDA
(61) Patent of Additiona Application Number  :NA 3)RAKESH SINGH
Filing Date ‘NA 4)VISHNUBHOTLA NAGAPRASAD
(62) Divisional to Application Number ‘NA 5)MEENAKSHISUNDERAM SIVAKUMARAN
Filing Date ‘NA
(57) Abstact :

ABSTRACT PHARMACEUTICAL COMPOSITION OF MACITENTAN AND PROCESS FOR PREPARATION THEREOF A
pharmaceutical composition comprising an endothelin receptor antagonist (ERA) as an active agent, process of preparatiol
and method of using the same previded. Particularly, the present invention relates to pharmaceutical compositions compris
Macitentan, process of preparation thereof and method to treat Pulmonary Arterial Hypertension to delay disease progress
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641023794 A
(19) INDIA
(22) Date of filing of Application :12/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : AN AIR INTAKE SYSTEM FOR A TWO WHEELED VEHLE

(C?als);irf‘itf;gg‘gona' :B62K11/00;F02M35/10019:F02M35/1

(31) Priority Document,

(71)Name of Applicant :
1)TVS MOTOR COMPANY LIMITED
Address of Applicant :Jajakshmi Estates, No.29 (Old No.:

No NA Haddows Road Chennai 600 006 Tamil Nadu India
(32) Priority Date ‘NA (72)Name of Inventor :

(33) Name of priority ‘NA 1)KOTHURU NARAYANA HARSHA

country ' 2)ARUN SELVAKUMAR SIVASAMY

(86) International NA 3)VIJAYABHASKAR ADIGA

Application No :NA 4)PRAMOTH KUMAR DAMODARAN

Filing Date 5)ANANDKUMAR MALUVADU SUNDARAMANN
(87) International “NA
Publication No ’
(61) Patent of Addition_NA
to Application NumbeerA

Filing Date ’
(62) Divisional to

Application Number mﬁ
Filing Date '
(57) Abstract :

The present invention relates to an air cleaner system (22) comprising of an air cleaner intake (20) for a two wheelgdy.ehine
air cleaner intake (20) is located in such a manner in which entry of dust, water and mud splastiegzed and neither is there ¢
necessity to compromise with the space or size of the utility box (12). The air cleaner intake (20) is placed aboleatter air ¢
system (22) and is connected by a connecting element (24). The air cleaner inletliglif)sed in an area between either of the ¢
tubes (4, 5) and the side panel LH (23).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641023795 A
(19) INDIA
(22) Date of filing of Application :12/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : BIOPROCESS FOR BIOSOLID WASTE MANAGEMENT

i . :CO5F|(71)Name of Applicant :

(51) Interndional classification 17/00| 1)LOYOLA COLLEGE
(31) Priority Document No :NA Address of Applicant :LOYOLA INSTITUTE OF FRONTIE
(32) Priority Date :NA |ENERGY (LIFE) LOYOLA COLLEGECHENNAI-600034.
(33) Name of priority country :NA |[Tamil Nadu India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)Dr. SAVARIAR VINCENT
(87) International Publication No :NA | 2)Dr. SRINIVASAN SIVASUBRAMANIAN
(61) Patent of Addion to Application Number ‘NA 3)Ms.VISWASAM MOTCHA RAKKINI

Filing Date ‘NA 4)Dr. KALIMUTHU KOVENDAN
(62) Divisional to Application Number ‘NA 5)Dr.SELVARAJ AROKIYARAJ

Filing Date ‘NA
(57) Abstract :

ABSTRACT The present inventiodiscloses a novel ecofriendly biosolid waste management composting process wherein th
biowaste is mixed with compost having enriched thermophilic microbial flora. Further, the composting process of biowastes
accelerated by the fermentation of addatbon and nitrogen substrates at an elevated temperature and thus increasing the
productivity of compost process. The compost process can be further subjected to vermicomposting to obtain biofertiligler w
humic and nutrient contents for improvingriagltural productivity.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :12/07/2016

(21) Application N0.201641023834 A

(43) Publication Date : 19/01/2018

(54) Title ofthe invention : ARCHITECTURE FOR DUAL TREE COMPLEX WAVELET TRANSFORM

. I :HO4!
(51) International classification 1/00
(31) Priority Document No :NA
(32) Priority Date :NA

(71)Name of Applicant :
1)Cyril Prasanna Raj P.
Address of Applicant :No. 6, Sanas Cottage, 3rd Cross 1¢
main, Narayana Reddy layout Chola Nagar, RT Nagar PO

(33) Name of priority country :NA |Bangalore32 Karnataka India
(86) International Application No ‘NA 2)Venkateshappa

Filing Date :NA [(72)Name of Inventor :
(87) International Publication No :NA | 1)Cyril Prasanna Raj P.
(61) Patent of Addition to Application Number ‘NA 2)Venkateshappa

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstact :

The present inventions disclose six level of decomposition using DTCWT, with each level comprising of 12 filter banitiereac
bank realized suing hybrid logic. Hybrid logic is design with combination of multiplexer based multiplier and distiéithmetic

algorithm. The distributive arithmetic algorithm is designed to improve throughput by 50%. The method comprises of pipgét
for computing DTCWT, the DTCWT filters banks are reusable for computing inverse DTCWT. The 2D DTCWT ikesmadhtan

operate on images of size ranging from N x N to N/32 x N/32.

The method comprises of capturing two digital images from t

different sources, six levels of decomposition is computed and from the sub bands appropriate ones are selectefli$orrimage
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641023876 A
(19) INDIA
(22) Date of filing of Application :12/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : MTHOD AND ELECTRONIC DEVICE FOR MANAGING FUNCTIONALITY OF APPLICATIONS

. . :GO6F|(71)Name of Applicant :

(51) International classification 3/00 1)Samsung Eledonics Co., Ltd.
(31) Priority Document No :NA Address of Applicant :129, Samsung, Yeongtonegu,
(32) Priority Date :NA |Suwonsi, Gyeonggido 443742, Republic of Korea Republic ¢
(33) Name of priority country ‘NA |Korea
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)Rahul Aggarwal
(87) International Publication No *NA 2)Vivek Kumar Dhiman
(61) Patent of Addition to Application Number ‘NA 3)Lowlish Goel

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT Method and Electronic device for managing functionality of applicatiBngodiments herein provide a method for
managing functionality of applications of an electronic device. The method includes detecting, by a functionality maneife e
teaiing input on a graphical element of a first application displayed on a display screen of the electronic device. Funistigdhe
includes tearing, by the functionality management unit, the graphical element into at leastgrapbidal element. Furthmore, tht
method includes causing, by the functionality management unit, to display at least one functional data item of thecéitstrappl
the at least one stdraphical element. FIG. 12
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024142 A
(19) INDIA
(22) Date of filing of Application :14/02016 (43) Publication Date : 19/01/2018

(54) Title of the invention : HYDRAULIC SYSTEM FOR INDEPENDENT POWER TAKE-F (IPTO)

. . :F16LC|(71)Name of Applicant :

(51) International classification 48/00| 1)Tractors and Farm Equipment Limited.
(31) Priority Document No :NA Address of Applicant :No. 861, Annasalai, Cheni300002,
(32) Priority Date :NA |Tamilnadu, India. Tamil Nadu India
(33) Name of pirity country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)Sriraman Sethuraman

Filing Date ‘NA 2)Ganesan Gnanasekamn
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention provides a hydraulic system (600) for the independent poweff (#R&O) unit, for actuating an IPTO clutc
assembly (110). In the present invention the control valves, which are used to supply the hjgichtdithe clutch assembly (110
is integrated with the vehicle side cover (650), which uses the hydraulic fluid from the steering unit as its inpuetthadfe@O
clutch assembly (110). The said integrated side cover (650) comprises of a floaV¥ ealve (510) and a fluid pressure regulator
(515), comprising of a plurality of sedmlves (545, 555, 565pr controlling and modulating the supply of hydraulic fluid to the IF
clutch assembly (110) during the engagement and disengagement prodéss, the present invention reduces the power loss ¢
the noisgproduced during continuous operation of the rotating gear sets.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024149 A
(19) INDIA
(22) Date of filing of Application :14/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : ARRANGEMENT OF MODULAR CONTAINER FOR THEATRE

. . :HO4N|(71)Name of Applicant :

(51) International classification 21/00 | 1)STBL PROJECTS LIMITED
(31) Priority Document No :NA Address of Applicant :# 350-10/120, Lakshmi Narashimat
(32) Priority Date :NA |[Gardens, Kapujaggaraju Peta, Duvvada, Visakhapattéam
(33) Name of priority country :NA |Andhra Pradesh, India. Andhradélesh India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)GUTTIKONDA VEERABHADRA RAO
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional toApplication Number ‘NA

Filing Date ‘NA
(57) Abstract :

Exemplary embodiments of the present disclosure are directed towards an arrangement of modular container for theatre. T
arrangement includes a screen configuredgpldiy a movie wherein, the screen is positioned facing the spectators. A projectc
to produce various projecting levels on to the screen for watching movie and the projector is positioned on the oppbsite enc
screen. A plurality of seating lewearranged in between the projector room at the top level and the screen at the bottom level
the spectators used to the plurality of seating levels for watching movies. The whole arrangement of container thbbdcetes e
shifted from one lace to another place and is configured to be dismantled srécted.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024178 A
(19) INDIA
(22) Date of filing of Application :14/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : METHOD AND APPARATUS FOR A CLUSTER SPECIFIC CLOUD RADIO TRANSMISSION A
RECEPTIOM

. e :HO4B|(71)Name of Applicant :

(51) International classification 7/00 1)Indian Institute of Technology Hyderabad
(31) Priority Document No :NA Address of Applicant :Indian Institute of Technology
(32) Priority Date :NA [Hyderabad , Kandi, Sangareddy 502285 Telangana, INDIA
(33) Name of priority country ‘NA [Telangana India
(86) International Application No :NA  [(72)Name of Inventor:

Filing Date ‘NA 1)Kiran Kumar Kuchi
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT Embodiments herein provide a method implemented in a cloud radio access net®édd)d’he method includes
transmitting channel state information (CSI) reference signals to plurality of user equlEs}. The method includes receiving
measured downlink (DL) CSI from each UE among the plurality of UEs. The DL CSI corresponds to a plurality of antenna
associated with a set of remote radio heads (RRHs) in cluster. Further, the method estlagding an uplink (UL) CSI for each |
antenna port. The UL CSl is estimated using adafined pilot structure received from each UE. The DL CSI or UL CSl is defir
with respect to BS and UE antenna port pair. Furthermore, the method includeggdeduaiibration coefficient for each antenna |
based on measured DL CSI and estimated UL CSI. The calibrated DL CSl is used to precoder the data using a liieaapr nc
precoder. FIG. 4
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(12) PATENT APRICATION PUBLICATION (21) Application N0.201641024195 A
(19) INDIA
(22) Date of filing of Application :15/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : WEED REMOVER TOOL IN RICE FIELDS

. . :A01B|(71)Name of Applicant :

(51) International classification 1/00 1)LAKSHMANA RAO MUPPA
(31) Priority Document No :NA Address of Applicant :T.N. PALEM, TANGUTUR(M),
(32) Priority Date :NA [PRAKASAM(DISTRICT),ANDHRA PRADESH, PIN CODE
(33) Name of priority country :NA |523272. Andhra Pradesh India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)LAKSHMANA RAO MUPPA
(87) International Publication No 1
(61) Patent of Addition to Application Numbe ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Weed remover tool consists a handle, a vertical member and a + shaped member. At the center of the handle, one diwglof 1
member is weld. At the othene of the vertical member, metal rods weld in + shape is weld.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024206 A
(19) INDIA
(22) Date of filing of Application :15/07/2016 (43) Publicatio Date : 19/01/2018

(54) Title of the invention : A SWIRL MESH LEAN DIRECT INJECTION CONCEPT FOR DISTRIBUTED FLAME HOLDINC
FOR LOW POLLUTANT EMISSIONS AND MITIGATION OF COMBUSTION INSTABILITY

(71)Name of Applicant :
. s ‘F23F| 1)INDIAN INSTITUTE OF TECHNOLOGY MADRAS
(51) International classification 3/00 |(IIT Madras)
(31) Prority Document No ‘NA Address of Applicant :THE DEAN, INDUSTRIAL
(32) Priority Date :NA |CONSULTANCY & SPONSORED RESEARCH]JICSR],
(33) Name of priority country :NA |INDIAN INSTITUTE OF TECHNOLOGY MADRAS, IIT P.O,
(86) International Application No :NA |[CHENNAI - 600 036, Tamil Nadu India
Filing Date :NA | (72)Name of Inventor :
(87) International Publication No :NA | 1)T.M.Muruganandam
(61) Patent of Addition to Application Number ‘NA 2)S.R.Chakravarthy
Filing Date ‘NA 3)R.S.Preethi
(62) Divisional to Application Number ‘NA 4)N.Rajabharathi
Filing Date ‘NA 5)V.Deepika
6)S.Shanmugaprabhu

(57) Abstract :

A swirl mesh lan direct injection concept for distributed flame holding for low pollutant emissions and mitigation of combust
instability. The invention further relates to a new method for flame holding with least pressure drop and flame tempeasure,
turbine engine combustors, wherein the liner of the combustor is partially or fully replaced with a swirl mesh. The invention t
direct injection for fuel distribution over several points in gas turbine combustors along with swirl arrangement fextam imhich
provides low pollutant emission and low combustion instability.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641023903 A
(19) INDIA
(22) Date of filing of Application :13/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : NOVEL SALT OF-BUTYL {(1R, 2S, 5S)2-AMINO -5-[(DIMETHYLAMINO) CARBONYL]
CYCLOHEXYL} CARBAMATE

:C07C |(71)Name of Applicant :

269/00| 1)Mylan Laboratories Ltd

CO7D Address of Applicant :Mylan Laboratories Ltd, Plot No
307/00(564/A/22, Road No 92, Jubilee Hills, Hyderabad 500033, Inc
CO07D |Telangandndia

513/04|(72)Name of Inventor :

(51) International classification

(31) Priority Dowment No ‘NA 1)Ramesh Dandala
(32) Priority Date ‘NA 2)Sureshbabu Jayachandra
(33) Name of priority country ‘NA 3)Sonny Sebastaian
(86) International Application No ‘NA 4)Jagadeeshwar Rao
Filing Date ‘NA 5)Rajareddy Anupati
(87) International Publication No NA 6)Ataharodin Khaja
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

NOVEL SALT OF AMINE-PROTECTED (1S,2R,4S8),2-AMINO -N,N-DIMETHYLCYCLOHEXANE-4-CARBOXAMIDE)«
Disclosed are compounds and methods for the preparation of Edokaparticular, a camphor sulfonate salt of an angir@ected
[(1R,2S,59)1,2-amina5-[(dimethylamino)carbonyl] cyclohexane, an intermediate that may be formbkd syhthesis of Edoxabar
is disclosed as well as methods of its preparation.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641023904 A
(19) INDIA
(22) Date of filing of Application :13/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : A SYSTEM TO AUTHENTICATE A MEETING AND A METHOD THEREOF

(51) International classification :GO6F7/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Amit Suresh Closepet
(32) Priority Date :NA Address of Applicant :#1155, 22nd Cross, Banashankari .
(33) Name of prioritycountry :NA Stage, Bangalore Karnataka India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Amit Suresh Closepet
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A system and method for awfiticating a meeting, the method involves tracking the location of a first user using a positiono
tracking unit configured within a first user device and tracking location of a second user using a position/toaakiog unit
configured withina second user device. The system involves authenticating initiation of a meeting between the first user ant
second user based on proximity of the first user with respect to the second user. The system determines meeting tithe fiett
user andhe second user based on the amount of user devices remain in the proximity. The System further involves calcula
to be paid by the first user to the second user or vice versa based on the meeting time calculated by the server.lishedetpu
Fig. 5>>
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641023911 A
(19) INDIA
(22) Date of filing of Application :13/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the inventia : ASYSTEM AND A METHOD FOR TRANSMITTING COMMUNICATIONS

. . :GO6F|(71)Name of Applicant :

(51) International classification 3/00 1)T. Nagaraju
(31) Priority Document No :NA Addressof Applicant :H.No. 227, Elakalpally (V),
(32) Priority Date :NA |Ramagundam (M), Karimnaga505188, Telangana, INDIA.
(33) Name of priority country :NA |Telangana India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)T.nagaraju
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A system for transmitting postdated communications to one or more recipientsamvemanication network is disclosed. The
postdated communication is scheduled with visibility of predefined time. The thumbnails of the unseen communicatioteyatk
before a predefined time, when a preset time expired for creating anxiety torth@ pli t y of reci pi ent Es
comprises i mage, video recording and text message or t|
device comprises a gallery, maps, music plays and documents or the like.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641023917 A
(19) INDIA
(22) Date of filing of Application :13/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : METHOD OF MAKING ORNAMENTATHREADS WORN AS SPIRITUAL BRACELETS

(51) International classification /A44C|(71)Name of Applicant -
5/00 1)M/S. SRI SWAMBHU ESHWAR SWAMY TEMPLE

(31) Priority Document No :NA Address of Applicant :Ananthapur (V), Gadwal (M),
(32) Priority Date :NA |Mahboobnagar (DSTH09125, Telangana, INDIA. Telangana
(33) Name of priority country :NA |India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)ABBA. VIJAYABHASKAR
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A method of making ornamental threads worn as spiritual bracelet and tyibgatiedet to a pilgrim is disclosed. The spiritual
bracelet is made by selecting a white colored polymer yarns and dipping the polymer yarns into the prepared colortsmlution
dipped polymer yarns are rinsed and dried after coloring. Then the coloredaya separated to weave into thin threads and knc
prepared at either edges depending on the length. Connecting silk thread tassels at either edges of weaved threat@hd joir
edges of the tassel at one end ready to be worn in ornamengaisdddie spiritual bracelet is tied to the pilgrim by making a plul
of knots at multiple places.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641023919 A
(19) INDIA
(22) Date of filing ofApplication :13/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : SAFETY DRIVE FUEL SAVING SYSTEM FOR USE IN PASSENGER VEHICLES

(51) International classification ‘FO2E|(71)Name of Applicant :
3/00 | 1)RATHIVAM CHAKRAVARTHI OUMADURAI

(31) Priority Document No :NA Address of Applicant :413, MAIN ROAD,
(32) Priority Dae :NA |ANNALAGRAHARAM POST, KUMBAKONAM - 612 401,
(33) Name of priority country :NA |[Tamil Nadu India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)RATHIVAM CHAKRAVARTHI OUMADURAI
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to ApplicatioNumber ‘NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT OF THE INVENTION i SAFETY DRIVE FUEL SAVING SYSTEM FOR USE IN PASSENGER VEHICLES jii
invention provides a device which is fixed to the chassis near the fuel injection pump of the vehicle, consistinglofdeA2c\End
Plate 3. Bottom Plate 4. Brake Unit S.Accelarator Spring 6. Nylon Bush 7. Coil Spring 8. Bolts 9. Yoke 10. Screw & Bolppé|
Washes 12. Pull Rod !3.SidePlate KHorn I5.KiranLight i The centre pull rod is connected to the centrelpudirrdéhen the drive
presses the accelerator Pedal, the pump control lever is activated through the accelerator linkage rod. The pull iedit@dmaec
control lever is stretched and the device will start functioning and present the speredsig pressure on the accelerator pedal ¢
make the accelerator to the operated in a regulated manner. When the vehicle reaches a specified speed 70 or 80 kime. per
sound of i the Horn and the light of the Kiran Light will force the driver of theckelbd remove his foot from the accelerator ped:
Due to the regulated functioning of the accelerator there i will be less chance of accidents taking place and theoewaHoena
tear of the engine. There are chances of increased Efficient fungtiointhe device of this invention. There will be nq black smo
issuing from the vehicle and there will be less air pollution. The device is suited to the continueg£operation by ttredrostrof
diesel also decreases.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024211 A
(19) INDIA
(22) Date of filing of Application :15/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : DEVICE FOR CONTINUOUS PASSIVE FOAM SHRATION IN MICROFLUIDIC SYSTEM

(51) International classification ‘GO2E|(71)Name of Applicant -
6/00 1)INDIAN INSTITUTE OF TECHNOLOGY MADRAS

(31) Priority Document No :NA |(IIT Madras)
(32) Priority Date :NA Address of Applicant :The Dean, Industrial Consultancy &
(33) Name of priority country :NA [Sponsored Research [ICSR] Indian Institute of Technology
(86) International Application No :NA |Madras IIT P.O, Chennai 600 036, India Tamil Nadu India

Filing Date :NA  [(72)Name of Inventor :
(87) Internatioal Publication No *NA 1)Dr. S Pushpavanam
(61) Patent of Addition to Application Number ‘NA 2)Avinash sahu

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract

The present invention relates to a device for foam separation which when attached to a micro channel separates foiquidon
phase in continuous operation. It can also be used to separate didjguichnd gadiquid mixture. The separation tfie two phases
occurs in a continuous and passive way based on exploiting the density difference between the lighter foam phase &d the
aqueous phas&he said device is very economical and easy to fabricate where the separation happens iarsamwaffigvith
minimum loss.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024212 A
(19) INDIA
(22) Date of filing of Application :15/07/2016 (43) Publication Date : 19/01/2018

(54) Title ofthe invention : GUIDEBWVAVE MODE SELECTED ULTRASONIC TRANSDUCERS FOR LEAVEN-PLACE
HIGH-TEMPERATURE BULK-NONDESTRUCTIVE EVALUATION, BASED ON MAGNETOSTRICTIVE AMORPHOUS
METALLIC STRIPS

:GO1N29/07|(71)Name of Applicant :
(51) International classification GO1N29/11;| 1)INDIAN INSTITUTE OF TECHNOLOGY MADRAS
GO1N29B0; |(IIT M)
(31) Priority Document No ‘NA Address of Applicant :THE DEAN, INDUSTRIAL
(32) Priority Date ‘NA CONSULTANCY & SPONSORED RESEARCH [&SR],
(33) Name of priority country ‘NA INDIAN INSTITUTE OF TECHNOLOGY MADRAS, IIT P.O,
(86) International Application No ‘NA CHENNAI - 600 036 Tamil Nadu India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)ANTONY JACOB ASHISH
(61) Patent of Addition to Application Number  :NA 2)DR.PRABHU RAJAGOPAL
Filing Date ‘NA 3)PROF.KRISHNAN BALASUBRAMANIAM
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a guided wawede selected ultrasonic transducers for léayglace hightemperature bulkondestructive
evaluation, based on magnetostrictive amorphous metallic skhipshigh Curie temperature of amorphous metallic strip used a:
magnetostrictive core enables tsdncer to operate at extended durations in elevated temperatures uptor®@0d€angement is o
the basis that the guided wave mode whose mode structure possess a certain pattern in which the distribution of stress is 1
concentrated around the geonetentre of the waveguide, would yield maximum transmission of ultrasonic waves into the b
structure. Figure 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :15/07/2016

(21) Application N0.201641024213 A

(43) Publication Date : 19/01/2018

(54) Title of the invention : A NOVEL COMBINATIONAL MASK BASEBGRATING METHODOLOGY TO EMPLOY

NONLINEAR WAVE MIXING USING LASER ULTRASONICS

:GO1N29/24|(71)Name of Apficant :
(51) International classification GO1N29/34;| 1)INDIAN INSTITUTE OF TECHNOLOGY MADRAS
GO1N29/50;|(IT M)
(31) Priority Document No ‘NA Address of Applicant :THE DEAN, INDUSTRIAL
(32) Priority Date ‘NA CONSULTANCY & SPONSORED RESEARCH [IC&SR],
(33) Name of priority country ‘NA INDIAN INSTITUTE OF TECHNOLOGY MADRAS, IIT P.O,
(86) Interrational Application No ‘NA CHENNAI - 600 036 Tamil Nadu India
Filing Date ‘NA (72)Name of Inventor:
(87) International Publication No :NA 1)CHAITANYA BAKRE
(61) Patent of Addition to Application Number  :NA 2)PRABHU RAJAGOPAL
Filing Date ‘NA 3)KRISHNAN BALASUBRAMANIAM
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention is a design of combinational mhskedyrating methodologyo simultaneouslyo-generateultrasonicwaves
usinglaserexcitationandto employthe nonlinear wavenixing of the generatediaves.These combinational mask designs consis
various orientations of slits in order to facilitate nonlinear waneng of ultrasonic waves in the material.
Theproposedconceptof using combinationainaskwill allow users to develop numerous powetidhniques based on nonlinear

wave-mixing phenomenon of various ultrasonic waves which ¢
detection. Figure 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024214 A
(19) INDIA
(22) Date of filing of Application :15/07/2@® (43) Publication Date : 19/01/2018

(54) Title of the invention : SELECTIVELY EXPOSED EMBEDDED ACOUSTIC WAVEGUIDE SENSORS FOR GUIDED
WAVE BASED ONLINE MONITORING OF RHEOLOGY CHANGES AND DAMAGE/DEFECT THEREOF

:GOLN29/22|(71)Name of Applicant :
(51) International classification GO1N29/26;| 1)INDIAN INSTITUTE OF TECHNOLOGY MADRAS
GO1N29/28;|(IIT M)
(31) Priority Document No ‘NA Address of Applicant :THE DEAN, INDUSTRIAL
(32) Priority Date ‘NA CONSULTANCY & SPONSORED RESEARCH [IC&SR],
(33) Name of priority country ‘NA INDIAN INSTITUTE OF TECHNOLOGY MADRAS, IIT P.O,
(86) International Application No ‘NA CHENNAI - 600 036 Tamil Nadu India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)HARSH SHAH
(61) Patent of Additiotio Application Number ‘NA 2)DR.PRABHU RAJAGOPAL
Filing Date ‘NA 3)PROF.KRISHNAN BALASUBRAMANIAM
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Composites are extsively used in Civil, Aerospace & Mechanical Industries. The strength of composite structures depend ¢
bonding of layers, which deteriorates over time in service. The main challenge to the inspection of composites is theforese!
multiple layers ad anisotropic nature. In addition to that, time taken to conduct a test, complex features of structure are few
that make the testing even more challenging.-Bestructive Technologies are widely used to inspect composite structures.
Ultrasonic Guiled waves have developed into a very effective tool because they can inspect a relatively large area in a sho
effectiveness of guided waves in quantitative defect detection in composites is well documented. Present methods siséame
transducers or air coupled transducers to generate and propagate waves through the composites. The proposed system ul
waveguide sensor which is embedded into the-atminar region of composites. The waveguide detects and monitors the
delaminatioficrack in real time. This approach ensures a plane wave (One Dimensional) wave propagation and energy distt
through much longer distance inside the structure. Since it is embedded at the time of manufacturing, the sensor coaptwes
in formation on the condition of the structure during operation. Hence, effective online structural health monitoring candzk a

No. of Pages : 1No. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641023926 A
(19) INDIA
(22) Date of filing of Application :13/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : METHOD AND SYSTEM FOR DELIVERING CONTEXTUAL ADVERTISEMENTS

. . :G06C|(71)Name of Applicant :

(51) International classification 30/00 | 1)INMOBI PTE LTD.
(31) Priority DocumeniNo :NA Address of Applicant :65 CHULIA STREET, #Z8./02/03
(32) Priority Date :NA |OCBC CENTRE, SINGAPORE 049513 Singapore
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)KALIAMURTHY, Sel vaganapathy

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

SYSTEM AND METHOD FOR DELIVERING CONTEXTUAL ADVERTISEMENTS ABSTRACT Method and system for
delivering contextual advertisements to a target device is disclosed. The method comprises generating an ultrasoumgsaimg
media device identifier (media device ID) upon detecting a media content being played on the target device, whereindindaa
ID comprises a media content identifier (media content ID) and a target device identifier (target device ID), recailtiagdhed
signal generated by the target device by one or more user devices, determining strength of the ultrasound signalé¢maasure
more user devices are within a et distance from the target device, deciphering the media device IDheanitriasound signal,
transmitting the media device ID and the user device ID to a central server and delivering the contextual advertiseentamtgeto
device, wherein contextual advertisements are delivered based on identifying the media comgtetayenby the target device, a
context in which the media content is being played and one or more user preferences from the one or more user devices.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.p1641023936 A
(19) INDIA
(22) Date of filing of Application :13/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : CRADLE FOR ROCKING AN INFANT

. . :A47D|(71)Name of Applicant :

(51) International classification 9/02 1)Radhika Patil
(31) Priority Document No :NA Address of Applicant :Surakshaa Fairview,1l82, Near Sai
(32) Priority Date :NA [Baba Ashram, Belathur, Kadugodi, Bangat6&0067, Karnatak
(33) Name of priority country :NA [India. Karnataka India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)Radhika Patil
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A cradle with a resonant, high efficiency mechanism for swinging (oscillating) the cradle with multiple swinging stydestede
Vertical and horizontal swinging are enabled with a single sotuanechanism. In an embodiment, the actuation mechanism cc
of a motor with an eccentric load and a motor control system that can control the angular velocity and/or angular pbsitiostar
Use of the eccentric load enables actuation in émcal and horizontal directions with the single actuation mechanism. For mc
feedback, the control system uses a motion sensor. A spring system is used as the potential energy storage elenant for ve
resonant oscillations. For horizontal oscibthats, the system acts like a pendulum and the potential energy due to gravity is use
energy storage. The spring system is designed to ensure that with change in mass of the baby, minimal change inregoiiaty
occurs.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641023977 A
(19) INDIA
(22) Date of filing of Application :13/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : A METHOD OF PRODUCING A VARIABLEMAGE SECURITY TAG

. . :B41M|(71)Name of Applicant :

(51) International classification 3/14 1)MANIPAL TECHNOLOGIES LTD.
(31) Priority Document No :NA Address of Applicant :Press comlanipat576104,
(32) Priority Date :NA |Karnataka, India Karnataka India
(33) Name of priority country :NA  |(72)Name of Inventor :
(86) International Application No ‘NA 1)Vignesh P. Bhat

Filing Date ‘NA 2)Steevan Sequeira
(87) International Publicatn No :NA 3)Prashantha B.
(61) Patent of Addition to Application Number ‘NA 4)S Sudhish Rao

Filing Date ‘NA 5)Abhay Gupte
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT A METHOD OF PRODUCING A VARIABLE IMAGE SECURITY TAG The proposed invention provides a
simplified and coseffective method of producing a pattethat is printed onto a substrate followed by embossing the parallel li
over the text/images and thus authenticating a product. The process involves pfiatingque pattern directly on a flexible
substrate such as paper, paper board, plastic sheets etc. The pattern is produced by overlapping various individuatinumbe
texts/images forming over embossed with special pressing tools/die containing lépesial form a raised line structure over the
pattern. The pattern thus produced can be seen clearly only at an inclination of a ranging between 0° to 30° and Awarging
150 ° to 180 °. The number viewed in the pa#tertrinclined angle is calledas latent image Figure 1 on sheet no. 1 of the drawir
may accompany the abstract when published.

e |
- |
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641023981 A
(19) INDIA
(22) Date of filing of Application :13/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : METHODS AND SYSTEMS FOR CONTEXT BASED OPERATCHFSASTANCE FOR CONTROL
SYSTEMS

. e :GO5E|(71)Name of Applicant :
(51) International classification 19/00 | 1)Yokogawa Electric Corporation
(31) Priority Document No :NA Address of Appliant :932, Nakacho Zhome Musashinghi,
(32) Priority Date :NA [Tokyo 1868750 Japan Japan
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)PANDIAN, Alagu Raja
Filing Date ‘NA 2)KASHYAP, Naveen
(87) Internatimal Publication No :NA 3)PERIASWAMY, Subramanian
(61) Patent of Addition to Application Number ‘NA 4)RAMACHANDRAN, Nivash Kumar
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT The invention comprises nheids, systems and computer programs for providing context based assistance to a «
system operator. The invention comprises (i) detecting a first instance of a control system event, (ii) determining jphestt/cornr
corresponding to the first instanckthe control system event, and (iii) responsive to event complexity exceeding a predefinec
complexity threshold: (a) retrieving a set of operator inputs received at a control system in response to a detectestaecend i
the control system evemtherein the second instance of the control system event was detected prior in time to the detected"
instance of the control system event, and (b) communicating to the control system operator, information identifyingparssbiof
inputs for respoding to the detected first instance of the control event, wherein the identified operator inputs esetabthe
retrieved set of operator inputs.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.p1641024217 A
(19) INDIA
(22) Date of filing of Application :15/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : IMPROVED PROCESS FOR THE PREPARATION OF (2R548)PHENYL-4-YL)-4-[(TERT-
BUTOXYCARBONYL) AMINQO] -2-METHYLPENTANOIC ACID

) .| (71)Name of Applicant :

(51) International classification 500775223351/70; 1)Sai Life Sciences Limited
(31) Priority Document No ‘NA Address of Applicant :Office#4-01&02, SLN Terminus,
(32) Prioritz Date :NA Survey no 133, Gachibowli Miyapur road, Gachibowli, Hyder:
(33) Name of priority country :NA (7520)3;)%@ E?llicg?\?; I.nd|a
(86) International Application No ‘NA '

Filing Date ‘NA 1)Mandava Venkatg_ Naga Brahmeswara Rao
(87) International Puldiation No NA g%iﬁrllslgufnuaTiiran% nalmeni
(61) Patent of Addition to Application Number :NA 9

Filing Date ‘NA 4)Prabhakar Munagala
(62) Divisional to Application Number ‘NA 5)Gan(_esh Varanasi .

Filing Date ‘NA 6)Sathish Kumar Saireddy

7)Varun Kumar Vangapally

(57) Abstract :

The present invention is to provide a new process for preparing enantiomericallytppheByt2-aminopropart-ol or (R) phenyl
alanine derivatives and tmaionversion toNacyl derivatives of biphenyl alanine followed by conversion toNEP inhibitors such
biaryl substituted ©amino-butyric acid amide derivatives.
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(12) PATENT APPLICATION PUBLICATION (21) Applicgion N0.201641024235 A
(19) INDIA
(22) Date of filing of Application :15/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : DESIGN AND DEVELOPMENT OFKRODEL FOR REQUIREMENT ENGINEERING PROCESS

. i :G06C|(71)Name of Applicant :

(51) International classifi¢en 10/00 | 1)DR,SWARNALATHA K S
(31) Priority Document No :NA Address of Applicant :#304&IRI RESIDENCY, 1ST CROS.
(32) Priority Date :NA |PAPANNA LAYOUT, V. NAGENAHALLI, HEBBAL,
(33) Name of priority country :NA [BANGALORE - 560 024, Karnataka India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)DR.SWARNALATHA K S
(87) International Publication No *NA 2)MANJUNATH A E
(61) Patent of Addition to ApplicatioNumber ‘NA 3)KISHORE P V

Filing Date ‘NA 4)POOJA S BHANDARY
(62) Divisional to Application Number ‘NA 5)MITALI RAWAT

Filing Date ‘NA
(57) Abstract :

The effectiveness of any software system is the extent to which ftesattee utility that forms the basis of the design phase. In
general the Requirement Engineering (RE) process involves determining the end goal by identifying stakeholders and their
requirement. Compiling this requirement into documents that can be adatgpdified, and implemented. The primary charactel
of RE process is the development of any complex software system to recognize the needs of that system and to identiligcth:
external behavior of the changing requirement. A strong and rbbilding needs a sound foundation. This analogy can be exte
to the software engineering process where the requirement engineering process is considered as the foundation fonméptddg
any software products. Hence, it is imperative that naveledficient requirement engineering process model should be develoj
The proposed Q Model for requirement engineering process attempts to find an improvement to conventional and testedcim
are Waterfall, Spiral and Agile methodology in suchayhat the advantages of the existing models are effectively incorporats
the system and at the same time trying to bridge the gap and overcome the disadvantages by automating the processrand
the requirements into different domains whisla breakthrough in the RE process. The proposed framework is a constructive
productive model for Requirement engineering process, it is an enhanced form of Agile methodology and it identifiesetimeing
from the stakeholder and checks for thasibility study in effective way. Once the requirements are checked for the feasibility,
proposed model identifies the domain specific requirement, a prototype i.e. executable system model to the user fating diee:
system which has to be buiihd finally the requirements are verified and validate before we move to the next phase in the Sc
Development Life Cycle (SDLC).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024236 A
(19) INDIA
(22) Date of filing of Application :15/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : DESIGN AND DEVELOPMENT OF EFFICENT DATA RECOVERY PROCESS FOR EXTERNA
USB DEVICES

. e :GO6F|(71)Name of Applicant :

(51) International classification 17/00 | 1)MANJUNATH A E
(31) Priority Document No :NA Address of Applicant :SEETHARAMA NILAYA, NO.122,
(32) Priority Date :NA |1ST CROSS, BALAJI LAYOUT, N.G.E.F LAYOUT, NEAR
(33) Name of priority country :NA |GANAPATHI TEMPLE, MALLATHAHALLI, BANGALORE -
(86) International Application No :NA |560 056, Karnataka India

Filing Date :NA | (72)Name of Inventor :
(87) International Publication No *NA 1)MANJUNATH A E
(61) Patent of Addition to Application Number ‘NA 2)M.V VIJAYA KUMAR

Filing Date :NA 3)DR.SWARNALATHAK S
(62) Divisional to Application Number ‘NA 4)PRIYANKA R

Filing Date ‘NA
(57) Abstract :

Digital data is very important in current world. With internet, cloud stoesgemost importantly the usage of digital gadgets like
laptops, MP3 players and cellular phones,data usage has seamlessly integrated in our routine. Irrespective of thegiatheod u
will be memory constraints. Data may be lost if the user deciddsléte it or accidentally does so or because of equipment
malfunction. Later again, if the user feels that the same data is required, it will not be possible to fetch it bachackegsheas
been taken. Many data recovery centres charge unreasoealbdterécover data and the online software come with their tags. Ti
scenarios, a recovery software would be a boon. Data is technically stored on digital media. Data recovery Softwakemdéta:
from a plug and play device like a pendrive/flalstve which uses Universal Serial Bus(USB) technology. The logical structure
drive has a boot sector, an index followed by data. The proposal is to recover data by obtaining information aboueddlataagl
the index. While deleting, the @géd flag for that file in the index is marked true, but the data itself remains, intact. In situatiot
where data has been deleted, this index section is used to fmd the location of data and recover it. Data recovery Ssftftaaes
which can recoer documents, images and media from a pendrive. Data recovery Software aims to be user friendly, hence ¢
interface will be provided to assist the user to make ones choice. The percentage of data recovered is maximizedidayt thecaf
file caning algorithm which is a better alternative to low level scan and undelete. Additional functionality for providing partiti
repair along with support for archived files can be implemented. With Data recovery Software, one of the importantdhiegdjze:
that all may not be lost and data might still be there even after a file deletion or drive format which is useful inaddaykexe
many memories and contacts are stored digitally.
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(12) PATENT APPLICATDN PUBLICATION (21) Application N0.201641023995 A
(19) INDIA
(22) Date of filing of Application :13/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : WEARABLE ECG SYSTEM

(51) International classification /AG1B|(71)Name of Applicant -
5/00 1)LIANKANG TECHNOLOGY LIMITED

(31) Priority Document No :NA Address of Applicant :FLAT/RM B 8/F CHONG MING
(32) Priority Date :NA [BLDG, 72 CHEUNG SHA WAN RD, KL, HONG KONG
(33) Name of priority country :NA [Hongkong(China)
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)Deng Chunlian
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Abstract A wearable ECG system includes a plurality of electrodes; a multiplexor, the multiplexor including an inpub ot b
ports, and a control port, the input port of the multiplexeing connected with the electrodes; an analog detection module bein
connected with one output port of the multiplexor; a digital detection module being connected with the other outputeport of t
multiplexor; a processor being connected with the copdi of the multiplexor and the digital detection module; and a motion
detection module connected with the processor and configured to detect acceleration of the wearable EC system and outp!
electrical signal accordingly. The processor is configuraddeive the electrical signal from the motion detection module, and
control the multiplexor to selectively transmit output of the electrodes to the analog detection module or the digitel cetdate
based on the electrical signal.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024001 A
(19) INDIA
(22) Date of filing of Application :13/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : ADAPTIVE RESOURCE MANAGEMENN DISTRIBUTED COMPUTING SYSTEMS

(51) International classification :GOGF| (71)Name of Applicant .
17/00| 1)HUAWEI TECHNOLOGIES INDIA PVT. LTD.

(31) Priority Document No :NA Addressof Applicant :SYNO 37, 46, 45/3, 45/4 ETCKNO
(32) Priority Date :NA |1540, Kundalahalli Village, Bengaluru, Karnataka 560 037, |
(33) Name of priority country :NA |Karnataka India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)RASTOGI, Priyank Ashok
(87) Interrational Publication No :NA | 2)GARLA, Naganarasimha Ramesh
(61) Patent of Addition to Application Number ‘NA 3)SHIVASHANKARA, Rohith Sharma K

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present disclosure provides a framework for adaptive resource handling of applications being executed in distéimgesb s
as to ensure efficient resource utilization. The present disclosure provides a framework: to enable aligeipate in identifying
application uniquely using tags such that resource adaptation is more effective, to collect and store resource statistics for
application task against various parameters, to monitor resources done based on histoticalcsil¢isted, to resource managemnr
is done based on historically identified resource usage limits, and if exact match for the records are not found then based ¢
confidence score the limits are identified, and to enable each resource manager (RM) gentes the workers to be launched
with both limits: given by the application (hard limit) and by the historical statistics (soft limit). (TO BE PUBLISHED WITH
FIGURE 5)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024007 A
(19) INDIA
(22) Date of filing of Application :13/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : APPLICATION RESILIENCE SYSTEM AND METHOD THEREOF FOR APPLICATIONS
DEPLOYED ON PLATFORM

. e :G06C|(71)Name of Applicant :

(51) International classification 10/00 | 1)HUAWEI TECHNOLOGIES INDIA PVT. LTD.
(31) Priority Document No :NA Address of Applicant :SYNO 37, 46, 45/3, 4%#TC., KNO
(32) Priority Date :NA [1540, Kundalahalli Village, Bengaluru, Karnataka 560 037, |
(33) Name of priority country ‘NA [Karnataka India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)KUMAR, Krishna Mankili
(87) International Publication No " NA 2)VI1J, Deepak
(61) Patent of Addition to Application Number :NA 3)TANG, Shengjun

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

In one implementation, the application resilienceeysis disclosed. The monitoring engine of the framework monitors the
application and captures the data associated with the application. The analysis module of the framework analyzes theeddta
associate an event retrieved from the data captuitbdaw action in a prstored template; execute the action associated to the e
as specified in the pretored template; and thereby identify a status of the application. THea®ling module of the framework is
configured to fetch the data capturdae event retrieved from the data captured, the action associated with the event retrievel
action executed by the analysis module, and store in a repository. The notification module of the framework havinget least
notification template storingtéeast one value and is configured to notify at least the status of the application. (TO BE PUBLI
WITH FIGURE 1 & 3)

No. of Pages : 4No. of Claims : 2.

The Patent Office Journal No. 03/2018 Dated 19/01/2018 2725



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024019 A
(19) INDIA
(22) Date of filing of Application :13/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : PRINTERS AND/OR PRINTER SETTINGS RECOMMENDATION BASED ON USER RATINGS

(51) International classification :GOGF| (71)Name of Applicant .
3/00 1)HEWLETT -PACKARD DEVELOPMENT COMPANY,

(31) Priority Documat No ‘NA |L.P.
(32) Priority Date :NA Address of Applicant :11445 Compagq Center Drive W.,
(33) Name of priority country :NA |Houston, TX 77070, United States of America U.S.A.
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)DARSHANB T
(87) International Publication No *NA 2)ABDUL QADER MOHD
(61) Patent of Addition to Application Number ‘NA 3)SHARANABASAPPA BIRADAR

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

PRINTERS AND/OR PRINTER SETTINGS RECOMMENDATION BASED ON USER RATINGS ABSTRACT

In oneexample a serveris disclosedwhich includesa communication iterface to obtain printer data and attribute data associat:
with a plurality of print jobs that has been processed by at least one printer and obtain a user rating correspondafdhe each
plurality of print jobs. Further, the server may include aalyaing unit to determine a predictive model by analyzing the user ra
printer data and attribute data corresponding to each print job of the plurality of print jobs. Furthermore, the sencbudeay i
recommendation unit to recommend a printeintpr settings or combination of the printer and printer settings based on a give!
job using the predictive model. [Fig. 1]

No. of Pages : 1No. of Claims : 1!

The Patent Office Journal No. 03/2018 Dated 19/01/2018 2726



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024238 A
(19) INDIA
(22) Date of filing of Application :15/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : NOVEL EMERGENCY NOTIFICATION SYSTEM FOR ELDERLY PROTECTION USING MEM¢
SENSOR: SWAISTBAND

. e :A61B|(71)Name of Applicant :

(51) International classification 5/00 1)G.P RAMESH
(31) Priority Document No :NA Address of Applicant :D 22/1, SOUTHERN SHELTER,
(32) Priority Date :NA [MOUNT POONAMALLI HIGH ROAD, KATTUPAKKAM,
(33) Name of priority country :NA |CHENNAI - 600 056, TamiNadu India
(86) International Application No :NA  [(72)Name of Inventor :

Filing Date ‘NA 1)G.P RAMESH
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

In this paper, a new method for the detection of body motion and Heart beat monitoring using MEMS sensors. Whenever tt
motion of the person is detected the information is gteethe care taker to safeguard the elderly peoples. Here we are using tl
combinational integrated sensor system wiMMEMS sensors to sense the heart rate and the variation in the heart rate to give
exact result. The entire system is embedded istoall unit which is synchronizing with the mobile device of the care taker whi
indicates them that the elderly person is in the normal or abnormal condition. The indication will be indicated thrdirgadtieess
of the device. Here we are using QRS complex detection algorithm which is used to identify the different condition of the he
functioning. Here we are designing and simulating the motion detecting of the elderly peoples using the Arduino softhvare a
proteus software. Keywords: waddte sensor, MEMS Sensor,home healthcare integrated sensors system, RR interval, cc320
Arduino software.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024306 A
(19) INDIA
(22) Dateof filing of Application :15/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : HINIBASED QUERIES

(51) International classification :GOGF| (71)Name of Applicant .
17/00| 1)HEWLETT -PACKARD DEVELOPMENT COMPANY,

(31) Priority Document No ‘NA |L.P.
(32) Priority Date :NA Address of Applicant :11445 Compagq Center Drive W.,
(33) Name of prioritycountry :NA [Houston, TX 77070. U.S.A.
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)JITENDRA KUMAR
(87) International Publication No *NA 2)RAGHU ANANTHARANGACHAR
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract

In one example, a method is disclosed in which a user may be enabled to scan a hint associated with a query via arirapplic
electronic device. The hint may include unreadable data and provided at a predefined location on a medium. Falileedataad
may be generated by the application from the scanned hint. The readable data may include information to assist in cogrite
query. Furthermore, the readable data may be rendered by the application on at least one of a physical nzedispiegnuf the
electronic device. [Fig. 1]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024309 A
(19) INDIA
(22) Date of filing of Application :15/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : NANOGELS, METHODS AND DEVICES THEREOF, FOR MANAGING HOLTRICHIA
CONSANGUINEA

(51) Internationatlassification /AG1K| (71)Name of Applicant :
47/00 | 1)ICAR-NATIONAL BUREAU OF AGRICULTURAL

(31) Priority Document No :NA [INSECT RESOURCES
(32) Priority Date ‘NA Address of Applicant :P.B.No 2491, H.A. Farrag®,Bellary
(33) Name of priority country :NA |Road, Bangalore Karnataka India
(86) International Application No ‘NA 2)Indian Institute Of Science

Filing Date :NA  |(72)Name of Inventor :
(87) International Publication No " NA 1)Dr. Deepa Bhagat
(61) Patent of Addition té\pplication Number ‘NA 2)Prof. Santanu Bhattacharya

Filing Date ‘NA 3)Dr. Subham Bhattacharjee
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The invention provides a method for preparatioa ofinogel for managing Holotrichia Consanguinea, the method comprising 1
steps of selecting an aromatic based gelator, adding a volatile active agent to the aromatic based gelator to obimeatiigur
the mixture to obtain a homogeneous solutiad cooling the homogeneous mixture to obtain a nanogel. The invention also pr
a nanogel for managing Holotrichia Consanguinea comprising of an aromatic based gelator and a volatile active agerforA d
managing Holotrichia Consanguinea incaigiong the nanogel is also provided.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :15/07/2016

(21) Application N0.201641024326 A

(43) Publication Date : 19/01/2018

(54) Title of the invention : SOLID FORMS OF LUMACAFTOR

:CO07D

(51) International classification 405/1-

(71)Name of Applicant :

1) Dr. ReddyEs Litaboratories

(31) Priority Document No :NA Address of Applicant :2-337, Road No. 3, Banjara Hills
(32) Priority Date :NA |Hyderabad Telangana India
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Application No ‘NA 1)Sunitha Vyala

Filing Date ‘NA 2)Saladi Venkata Narasayya
(87) International Publication No " NA 3)Vishweshwar Peddy
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Aspects of the present application relatediidsforms of Lumacaftor and processes thereof. Specific aspects of the present ap
relate to crystalline form SV1, SV2, SV3, SV4 and processes for their preparation thereof.
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(12) PATENT APPLICATION PWBLICATION
(19) INDIA
(22) Date of filing of Application :15/07/2016

(21) Application N0.201641024347 A

(43) Publication Date : 19/01/2018

(54) Title of the invention : SYSTEM AND METHOD FOR FIRST TO ANSWER COMMENCEMENT MODE

COMMUNICATION

‘HO4W

(51) International classification 4/10,

(71)Name of Applicant :
1)Samsung Electronics Co., Ltd.

HO4W Address of Applicant :129, Samsung, Yeongtonegu,
84/08 |Suwonsi, Gyeonggido 443742, Republic of Korea Republic ¢
(31) Priority Document No ‘NA  |Korea
(32) Priority Date :NA  |(72)Name of Inventor :
(33) Name of priority country ‘NA 1)Basavaraj Jayawant Pattan
(86) International Application No ‘NA 2)Suresh Chitturi
Filing Date ‘NA 3)Nishant Gupta
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT System and method for establishing fitsinswer call ifMission Critical Push to Talk communication Embodimen
herein provide a system for establishing aficsanswer call in a Mission Critical Push to Talk (MCPTT) communication. The
system includes a MCPTT originating client configured to initiate atfirsinswer call and send a fitgt-answer call request to a
MCPTT server. The system includes the MCPTT server configured to receive the-firswer call request from the MCPTT clie
Further, the MCPTT server is configured to send thetirstnswercall request to a plurality of MCPTT recipient clients. The
MCPTT server is configured to receive a fitstanswer call response from one or more candidate MCPTT recipient clients. Tt
MCPTT server is configured to send the fitgstanswer call responde the MCPTT originating client. Further, the MCPTT
originating client is configured to receive the fitstanswer call response from the MCPTT server and establish a media plane
the one or more candidate MCPTT recipient clients through the MCPV&rsEiG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024032 A
(19) INDIA
(22) Date of filing of Application :13/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : REMOVAL OF DYES FROM EFFLUENTS IN ABSENCE AND PRESENCE OF LIGHT
EMPLOYING A NOVEL NANOCOMPOSITE

. e :B82Y|(71)Name of Applicant :
(51) International classification 30/00| 1)VIT University
(31) Priority Document No :NA Address of Applicant :Katpadi, Vellore Tamil Nadu India
(32) Priority Date :NA | (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Dr. Vijayaraghavan Rajagopalan
(86) International Application No ‘NA 2)Lakshmi Prasanna Vaddadi
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Nurab ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A novel nano composite (ZnO2 / polypyrrole) has been synthesized, characterized and employed for degradation of direar
effluent. Our producexhibits 100% degradatidn dark (20 nn) and in light (< 10 min) for the same concentration-6M) as in
literature.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024048 A
(19) INDIA
(22) Date of filing of Application :14/07/(216 (43) Publication Date : 19/01/2018

(54) Title of the invention : METHOD AND APPARATUS FOR JOINT ADAPTATION OF TWRIULTI - DIMENSIONAL
EQUALIZER AND PARTIAL RESPONSE TARGET

. e :G11E|(71)Name of Applicant :

(51) International classification 20/10| 1)Indian Institute of Science
(31) Priority DocumeniNo :NA Address of Applicant :C V Raman Road, Bangalore,
(32) Priority Date :NA [Karnataka 560012, India. Karnataka India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)GARANI, Shayan Srinivasa

Filing Date ‘NA 2)MATCHA, Chaitanya Kumar
(87) International Publication No :NA 3)DEY, Arnab
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a method and apparatus for processing-dinmeuisional read back signal from magnetic
recording or optical, physical data recordingasdo reduce/control Inter Symbol Interference (1SI) and noise within acceptable
The method is based on Partial Response Maximum Likelihood (PRML) detection and takes care of time varying channel
conditions.In an embodiment, the filter coefficiendf both the equalizer and the partial response (PR) target are jointly adapte
account for the channel condition for both separable angaparable targets thus reducing signal detection complexity. In an i
the disclosure provides an apparahet incorporates an adaptation engine along with the equalizer and the PR target that up
filter coefficients of both the equalizer and the PR target following the formulated mathematical equations.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024055 A
(19) INDIA
(22) Date of filing of Application :14/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : TENDER COCONUT BOTH SIDE TAPER TRIMMING

(51) Internatimal . . . . (71)Name of Applicant :
classification “AZ3N5/03,B26D3/26,826D3/30,B26F 1/ 1)PANDIARAJ SUBRAMANI
(31) Priority ‘NA Address of Applicant :6/4, ABIRAMINAGAR,
Document No ' BHARATHIYAR ROAD, GANAPATHY, COIMBATORE
(32) Priority Date  :NA 641006 Tamil Nadu India
(33) Name of priority_NA 2)NATIONAL ENGINEERING COLLEGE
country ' (72)Name of Inventor :
(86) International ‘NA 1)PANDIARAJ SUBRAMANI
Application No :NA 2)NATIONAL ENGINEERING COLLEGE
Filing Date '
(87) International | NA
Publication No ’
(61) Patent of
Addition to ‘NA
Application Number :NA
Filing Date
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

Presently Tender coconut is trimmed by piercing the top softasidéaper trimming in the hard bottom by manual operation. Th
being replaced by a mechanical process using a soft holding mechanism and taper trimming at both sides. In the priesethigir
Tender Coconut is clamped with rotating three pivotakjaaving round sharp edges at both ends which will fit into the three h
of Tender Coconut at both fixed power driven side and spring loaded movable arm. The movable arm is spring suspenited
the Tender Coconut and moved by a lever attaaheadspring loaded pedal, which will release the spring loaded pin which is el
with a fixed Rack, to hold the Tender Coconut in position and after the arm rests in Tender coconut due to the spahgeae#lirr
the spring loaded pin will be engagedtwRack for positive locking to avoid the further crushing of Tender Coconut during
Trimming. It has three Blades one for cylindrical trimming and two for side trimming which is operated by a rotatingyehding
operated through hand lever. For cylimaiitrimming the sliding gear is engaged to the rotating arm which has straight blade ¢
trimming the blade will be released by sliding the gear to the middle position. For sides trimming the sliding geardstetigage
Swing Arm which will pustboth side spring loaded taper cutting Blade base attached with the edge cutting blade base. Whe
cutting blade base hits the frame further push of Swing Arm will rotate the side taper trimming blades for taper trinbening. Af
trimming the sliding geawill be moved manually to the middle for releasing all the blades. The movable arm side trimming w
guided with respect to the moving arm locking position for controlling the height of trimmed Tender Coconut.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024057 A
(19) INDIA
(22) Date of filing of Application :14/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : A CONTAINER MOUNTABLE HANDLE ARRANGEMENT AND A CONTINER WITH
FOLDABLE HANDLE ARRANGEMENT

. e :B650|(71)Name of Applicant :

(51) International classification 90/00 | 1)TTK PRESTIGE LIMITED
(31) Priority Document No :NA Address of Applicat :11th floor, Brigade Towers, No.135,
(32) Priority Date :NA |Brigade road, Bangalo#®60 025, State of Karnataka, India.
(33) Name of priority country :NA |Karnataka India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)TIRUVALLUR THATAI JAGANNATHAN
(87) International Publication No :NA 2)KADARI SUBBARAO SUDEENDRA THIRTHA
(61) Patent of Addition to Application Number :NA  [KOUSHIK

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The inventiorrelates to a foldable handle for cookware and containers/vessels. The handle is operable between a first exte!
elongate configuration and a second retracted folded configuration through a hinge and groove arrangement with thrée sec
portions. The aid handle arrangement is novel in the arrangement that third segment slides from first position to second po:
vice versa between the first and second segments along the cavity of second segment such that in one position ofjtienthting
first insert guide portion of the third segment is enclosed within the first guide groove of the first segment, andiissarttie f

second segments are hinged in flush such that the first segment and the second segment are extending continuoasabulttir
cooperatively along an axis and in second position of third segment the first insert guide portion of the third segraetedsanga
from the first guide groove portion of the first segment and also the second segment is hinged at an aagfeeuiitio first segmel
such that second segment is substantially collapsed over the first segment and extending inwardly towards the insidiioithe
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(12) PATENT APPLICATION PUBLICATION (21) Applicaton N0.201641024348 A
(19) INDIA
(22) Date of filing of Application :15/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : METHOD AND SYSTEM FOR AUDIO CUIR FUNCTIONALITY IN MISSION CRITICAL PUSH
TO-TALK (MCPTT)

:HO4W|(71)Name of Applicant :
4/10, 1)Samsung Electronics Co., Ltd.
. e HO4W Address of Applicant :129, Samsung Yeongtonggu,
(51) Interrational classification 74/08, | Suwonsi, Gyeonggido 443742, Republic of Korea Republic ¢
HO4W [Korea
76/00 [(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Nishant Gupta
(32) Priority Date ‘NA 2)Basavaraj Jayawant Pattan
(33) Name of priority country :NA 3)Suresh Chitturi
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No . NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

ABSTRACT System and method for managing audieigytolicyin MCPTT communication Embodiments herein provide a me
and system for audio cirt functionality in Mission Critical Pusiio-Talk (MCPTT) system. The method includes receiving, by &
floor control server, a floor request message from a primary floticipant while the floor is granted to a secondary floor partici
for a media transmission. Further, the method includes applying, by the floor control server, the aandiolayt. Furthermore, the
method includes granting, by the floor control senthe floor to the primary floor participant. FIG.4
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024349 A
(19) INDIA
(22) Date of filing of Application :15/07/2016 (43) Publication Date 19/01/2018

(54) Title of the invention : APPARATUS AND METHOD FOR RECOVERY IN NONVOLATILE MEMORY BASED
DATABASES

(51) International classification :GOGF| (71)Name of Applicant :
17/00| 1)HUAWEI TECHNOLOGIES INDIA PVT. LTD.

(31) Priority Document No :NA Address of Applicant :SYNO 37, 46, 45/3, 45/4 ETC., KN(
(32) Priority Date :NA |1540, Kundalahalli Village, Bengaluru, Karnataka 560 037,
(33) Name of priority counyr :NA |India Karnataka India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)KASHYAP, Nitin
(87) International Publication No *NA 2)SREEKANTAIAH, Nirmala
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention discloses an apparatus and method for recovery in nonvolatile memory based databases. In onéidmy
when a memory format of a namlatile randorraccess memory (NVRAM) is beirgpanged due to allocation of a new block or ¢
allocation of any existing block, a hint is generated and stored in the NVRAM. The hint enables a recovery thread tgplenofw :
operation that was in progress when the memory format was changed. Thé#uldaacks to at least one database, therein to a
one block allocation and the associated details. The backtracked data from the block is either allocated or freed dbes=a/en
the change detected. The NVRAM is logically divided into menidocks of predetermined size, wherein each of the memory
comprises a header portion, an undo information portion, an undo record portion, a data directory portion, and a dgfBQp&kc
PUBLISHED WITH FIGURES 2 & 4)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024363 A
(19) INDIA
(22) Date of filing of Application :15/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : PROP STAND FOR TWMWHEELED VEHICLES

. . :B62H|(71)Name of Applicant :

(51) International classification 1/02 1)TVS Motor Company Limited
(31) Priority Document No :NA Address of Applicant :N0.29, Haddows Road Chend@D00¢
(32) Priority Date :NA |Tamil Nadu India
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Application No ‘NA 1)NIKITA SYDNEY

Filing Date ‘NA 2)SNEH HETAWAL
(87) International Publication No NA 3)ARUMUGHAM SIVAKUMAR
(61) Patent of Addition to Application Number ‘NA 4)YOGESH DEVIDAS PATIL

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention is a prop stand retractor and extender ofwh@eder which works automatita Thus, avoids an accident
caused by the rider,overlooking the retraction of the prop stand 3ditelstional motor 10 capable of rotating the wofrim both a
clockwise and an antilockwise direction is being used for retraction and extension gfrtigestand 3. The required amount of
torque for the motor 10 is obtained from a worm gear train that also helps the prop ataettacted position by sdticking. A
wheel speed sens6ris applied to acquire the actuation input signal from the geafth@ mechanism can be applied for scooters
motorcycles, and mopeds, and is very helpful for riders of short heigldt. fig
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :15/07/2016

(21) Application N0.201641024364 A

(43) Publication Date : 19/01/2018

(54) Title of the invention : NOVEL POLYMORPHIC FORMS OF ((1S,2S,3S,4R,:8R%4(TRIS-BENZYLOXY) -5-(4-CHLORO-
3-(4-ETHOXY-BENZYL)PHENYL)-6,8-DIOXA-BICYCLOJ[3.2.1]OCT-1-YL-METHANOL

:C07D

(51) International classification 493/08

(71)Name of Applicant :
1)GRANULES INDIA LIMITED

A61K Address of Applicant :Granuldsdia Limited, 2nd Floor; 3rd
31/352|Block; My Home Hub; Madhapur; Hyderabad, Telangana
(31) Priority Document No ‘NA 500081, India. Telangana India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Prasada Raju VNKV VETUKURI
(86) International Application No ‘NA 2)Goverdhan GILLA
Filing Date ‘NA 3)Rajesh Kumar RAPOLU
(87) International Palication No NA 4)Rajashekar BHUPATHI
(61) Patent of Addition to Application Number ‘NA 5)Krishna Prasad CHIGURUPATI
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

NOVEL POLYMORPHIC FORMS OF ((1S,2S,3S,4R,58)3,4(TRIS-BENZYLOXY)-5-(4-CHLORO-3-(4-ETHOXY-
BENZYL)PHENYL)-6,8-DIOXA-BICYCLO[3.2.1]OCT-1-YL-METHANOL ABSTRACT The present invention relates to novel
polymorphs of ((1S,3,3S,4R,5S5)2,3,4(tris-benzyloxy}5-(4-chloro-3-(4-ethoxy-benzyl)phenyb6,8-dioxa-bicyclo[3.2.1]octl-yl-
methanol of formula (I) useful in the preparation of Ertugliflozin of formula (II). (I) wherein Bn refers to benzyl. Thdanveso
relates to pcess for the preparation of crystalline Form G of ((1S,2S,3S,4R55))(tris-benzyloxy}5-(4-chloro-3-(4-ethoxy
benzyl)phenyb6,8-dioxabicyclo[3.2.1]octl-yl-methanol of formula (1) and characterized bya¥ powder diffraction pattern peal
seleced form 5.7, 14.0, 15.6, 15.9, 17.3, 18.8, 19.7, 19.8, 23.0 £0.2° 2. This compound of Formula | is a useful interntezliate
preparation of Ertugliflozin, which is used in the treatment of type 2 diabetes mellitus.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024366 A
(19) INDIA
(22) Date of filing of Application :15/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : CONTROL SYSTEM FOR A RADIATOR COOLING FAN ANDMETHOD THEREOF

:FO1P7/048; |(71)Name of Applicant :
(51) International classification FO1P7/08; 1)TVS Motor Company Limited
FO1P2005/02 Address of Aplicant :No.29, Haddows Road, Chennai
(31) Priority Document No :NA 600006 Tamil Nadu India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)BABU RENGARAJAN
(86) International Application No ‘NA 2)PRASAD RAGHAVENDRA
Filing Date ‘NA 3)YOGESH DEVIDAS PATIL
(87) International Publication No *NA 4)ARUMUGHAM SIVAKUMAR
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT CONTROL SYSTEM FOR A RADIATOR COOLING FAN AN A METHOD THEREOF This invention is a contrc
system for a radiator cooling fan and a method thereof for a motorcycle to avoid rider discomfort under different tditfiason

The system comprises an electronic control unit (ECU) (10) for contr@lewirical and electronic parts of an engine, a coolant

temperature sensor (40), a cooling fan controlled by the ECU (10) to force the atmospheric air to cool a radiator ttotoagh wt
coolant fluid is circulating after absorbing the heat from the enginehicle speed sensor (60) and an engine speed sensor (5C
motor controlled by the ECU (10) is used to operate the cooling fan. The ECU (10) receives inputs from the vehicle speed :
coolant temperature sensor to manage the motor. The syatelne @pplied to a two wheeler radiator cooling fan. To be publish
with Figure 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024374 A
(19) INDIA
(22) Date of filing of Application :15/02016 (43) Publication Date : 19/01/2018

(54) Title of the invention : PRINTABLE CONTENT PROVISION CAPABILITIES MESSAGES

(51) International classification 606G (71)Name of Applicant
30/00 | 1)HEWLETT -PACKARD DEVELOPMENT COMPANY,

(31) Priority Document No ‘NA |L.P.
(32) Priority Date :NA Address of Applicant :11445 Compagq Center Drive W.,
(33) Name of prioritycountry :NA [Houston, TX 77070, United States of America U.S.A.
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)KRISHNASWAMY R
(87) International Publication No " NA 2)SAJAL KUM DAS
(61) Patent of Addition to Application Number ‘NA 3)SHAKTI AMARENDRA

Filing Date ‘NA 4)ANURADHA ASURI
(62) Divisional to Application Number ‘NA 5)SIVAKAMI VELUSAMY

Filing Date ‘NA
(57) Abstract :

In one example of the disclosure, a capabilities message is received from each of a set of computing devices, the cagssaitjt
indicative of whether the computingudee can provide printable content. Capabilities data, indicative of printable content pro\
capabilities for each of the set of computing devices, is stored. A display of printable content capabilities for ttergaitofg
devices is caused. Ressive to a user selection of a first computing device that can provide printable content, printable cont
obtained from the first computing device and printing of the printable content is caused. [FIG. 1]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024375 A
(19) INDIA
(22) Date of filing of Application :15/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : SYSTEM AND METHOD FOR GENERALIZED INTERACTIVE FOUR DIMENSIONAL
ANATOMICAL MODELING FOR QUANTIFICATION

. e :GO6T|(71)Name of Applicant :

(51) International classification 7/00 | 1)SAMSUNG ELECTRONICS CO., LTD
(31) Priority Document No :NA Address of Applicant :129, Samsung, Yeongtonegu,
(32) Priority Date :NA [Suwonsi, Gyeonggido 443742, Republic of Korea Republic o
(33) Name of priority country ‘NA [Korea
(86) International Application No :NA  [(72)Name of Inventor :

Filing Date ‘NA 1)Kudavelly, Srinivas Rao
(87) International Publication No :NA 2)Suresh, Rahul
(61) Patent of Addition to Application Number ‘NA 3)Chechani, Shubham

Filing Date ‘NA 4)Patwardhan, Kedar Anil
(62) Divisionalto Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The various embodiments of the present invention disclose a method and apparatus for creating an interadtmemsidtial
cugom anatomical model, the method comprises steps of obtaining one or more medical image modalities corresponding ti
anatomical region of interest of a subject, receiving a selection of one or more shape primitives from a palette ohghagse pri
corresponding to the anatomical region of interest of the subject, and manipulating the shape primitive automatically toaijgo
match the selected shape primitive with one or more medical image modalities representing the anatomical region dthetere
subject. Figure 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :16/07/2016

(21) Application N0.201641024403 A

(43) Publication Date : 19/01/2018

(54) Title of he invention : HIGH ENERGY DENSITY FAST REHARGEABLE LEAD-ACID BATTERIES WITH PLASTIG

REINFORCED CONDUCTORS

‘HO1IM

(51) International classification 4/68,

(71)Name of Applicant :
1)SESHADRI, Sathyanarayana Mysore

HO1M Address of Applicant :# 4, 1st Cross, Annayappa Block,
10/16 [Seshadripuram, Bangalerg60 020, Karnataka, India. Karnatal
(31) Priority Document No :NA |India
(32) Priority Date :NA  [(72)Name of Inventor :
(33) Name of priority contry ‘NA 1)SESHADRI, Sathyanarayana Mysre
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An aspect of the present disclosure provides a Plastic Reinforced Lead Conductor (PRLC) for its utility in fabricatiemcaf lea
batteries, said Plastic Reinforced Lead Conductor (PRLC) includes a thin lead conductor in allpstiae¢it form, and a mesh
affixed to at least a part of said thin lead conductor on at least one of its opposing surfaces to provide reinfor@chthin tesd
conductor, wherein said mesh is made of a material, substantially resistant to anynbiireation of acid and oxidation, and wher:
said mesh is athin perforated and ribbed mesh made of a plastic material. The present disclosure also provides a method fc
manufacturing Plastic Reinforced Lead Conductor (PRLC) and high energy densiacidaatteries made therewith.

No. of Pages : 1No. of Claims : 1.

The Patent Office Journal No. 03/2018 Dated 19/01/2018

2743



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024404 A
(19) INDIA
(22) Date of filing of Application :16/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : TRANSPARENT NANOSTRUCTURED SUBSTRATE FOR USE IN LIGHT HARVESTING DEVI

. . :GO3F|(71)Name of Applicant:

(51) International classification 2100 1)indian Institute of Science
(31) Priority Document No :NA Address of Applicant :C V Raman Road, Bangal66€012,
(32) Priority Date :NA |Karnataka, India. Karnataka India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) Internationapplication No ‘NA 1)K., Jagdish A.

Filing Date ‘NA 2)RAMAMURTHY, Praveen C.
(87) International Publication No :NA | 3)GARG, Kavita
(61) Patent of Addition to Application Number ‘NA 4)MAHAPATRA, D. Roy

Filing Date ‘NA 5)HEGDE, Gopalkrishna
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

An aspect of the present disclosure provides a-+sémtured substrate, substantially transparent to an incident light, for utiliza
fabrication of light harvesting devices, said natactured substrate including first surface facing the incident light; and a seco
surface facing away from the first surface and substantially coplanar with said first surface; wherein, said secondreprises &
plurality of dome shaped protrusions. Another aspect of sept disclosure relates to a method of preparation of a substantia
transparent nanstructured substrate by soft lithography baseddtep moulding process. Another aspect of the present disclos
provides a light harvesting device including a namactured substrate with a plurality of dome shaped protrusions on a surfac
facing away from the incident light.

No. of Pages : 4No. of Claims : 1.

The Patent Office Journal No. 03/2018 Dated 19/01/2018 2744



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024422 A
(19) INDIA
(22) Dateof filing of Application :16/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : SMEDIUM FOR ISOLATION OF METHYL-PARATHION PESTICIDE DEGRADING
MICROORGANISM

. e :C12N|(71)Name of Applicant :

(51) International classification 1/00 1)Ms. M. Ramalakshmi
(31) Priority Documat No :NA Address of Applicant :No.4, First Floor, Srinivasa Peruma
(32) Priority Date :NA |Sannathi Frist Street, Royapettah, Chennai. Tamil Nadu Indi:
(33) Name of priority country :NA |(72)Name ofInventor :
(86) International Application No ‘NA 1)Ms. M. Ramalakshmi

Filing Date ‘NA 2)Dr. Abdus Saboor,
(87) International Publication No :NA 3)Dr. Sultan Ahmed Ismail
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A process for production of a medium for isolating and proliferating biodegradable strains of microbial population, suigtal mic
population occuing in a contaminated source, comprising of: adding CSE ; to water; along with a pesticide; such pesticide
determined from the pesticide usdd the contaminated site; adding contaminated source to the aforementioned mix; determ
pH of the contammated source; comparing the pH of the resultant mixture to the pH of the contaminated source; adding a pt
the said mixture if the pH value differsstoring the resultant mixture undisturbed in a container at ambient temperature for a
predeternmed time; resulting in growth of the microorganism population in a medium; setting up controls without adding any
predetermined quantity of contaminated source to the mixture; the control mixture comprising of adding CSE to watehadonc
pesticide; ach pesticide determined from the pesticide used in the contaminated site; observing controls; recording the incr
microbial population growth as well as the biodegrading efficiency of the microorganisms.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :16/07/2016

(21) Application N0.201641024427 A

(43) Publication Date : 19/01/2018

(54) Title of the invention : GESTURE BASEDBIMENSIONAL OBJECT TRANSFORMATION

:GO6F

(51) International classification 3/00

(71)Name of Applicant :
1)HEWLETT -PACKARD DEVELOPMENT COMPANY,

(31) Priority Document No ‘NA |L.P.
(32) Priority Date :NA Address of Applicant :11445 Compagq Cerigive W.,
(33) Name of priority country :NA |Houston, TX 77070, United States of America U.S.A.
(86) International Application No :NA |(72)Name of Inventor :
Filing Date ‘NA 1)MADHUSUDAN R BANAVARA
(87) International Publication No *NA 2)SUNITHA KUNDER
(61) Paent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

In one example, an apparatus is disclosed, which includes a display unit to display a 3D objetsensets to track movement ¢
users hands, a gesture recognition unit to determine users gesture based on tracked movement of the users hands, and a

controller to

[Fig. 2]

transform a
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024449 A
(19) INDIA
(22) Date of filing of Application :18/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : A SYSTEM AND METHOD FOR FACILITATING THE PROCESS OF MEDITATION

:A61M21/00 |(71)Name of Applicant ;
(51) International classifi¢en G04B47/00;| 1)Divyashree.A.D.
GO04F5/02; Address of Applicant :#30, 3rd floor, Balaji Enclave
(31) Priority Document No :NA Apartments, 1st crosdlew KempeGowda layout, Katriguppe,
(32) Priority Date ‘NA BSK 3rd stage, Bangalore. Karnataka India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Divyashree.A.D.
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Adition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT A System and Method Facilitating the Process of Meditation Asystem and method to carry out a proediatafn.
The present invention talks about Bhramari, humming 208 based meditation. The method includes playindeffreedreummed
musi cal notes 204, where the musical notes 204 arferthgnr el
includes humming 208 of broadcasted &thaatE in the stiagme
ancient Hindustani musical thaat#hin Bhramari meditation <Fig. 2>
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024469 A
(19) INDIA
(22) Date of filing of Application :18/07/2016 (43) Pblication Date : 19/01/2018

(54) Title of the invention : DETECTION OF CLOSED AC VENTS

. . :B60H|(71)Name of Applicant :

(51) International classification 1/00 1)Daimler AG
(31) Priority Document No :NA Address of Applicant :70546, Stuttgart, Germany German
(32) Priority Date :NA |(72)Name of Inventor :
(33) Name of priority country ‘NA 1)Mr. Anton Karge
(86) International pplication No ‘NA

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

[058] DETECTION OF CLOSED AC VENTS [059] The present disclosure relates to AC unit of passenger carriersatis bk
their size incorporate plurality of air vents with individual means to regulate air flow. Closing of majority or all venésdi@s in
undesirable noise and increased power consumption. The disclosure provides detection of state of mejusti@4 based on bi
up in pressure in duct 108 as a result of closure of majority of vents 104 and regulating AC unit output by a contrOlier &02.
more sensors 402 in the duct 108 and cabin 106 can detect such pressure build up based atearahlesof pressure in duct 10t
or based on difference in air pressure in duct 108 and cabin 106. In an alternate embodiment detection of the pragseanihel
based on power consumption by blower of the AC unit 102. (Figure 4)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024486 A
(19) INDIA
(22) Date of filing ofApplication :18/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : NOVEL CRYSTALLINE FORMS OF-[$-(CIS-2,6:DIMETHYLMORPHOLIN-4-YL)PYRIDINE-3-
YL]-2-METHYL-4-(TRIFLUOROMETHOXY)[1,1-:BIPHENYL]-3-CARBOXAMIDE PHOSPHATE SALTS AND PROESS
FOR THE PREPARATION THEREOF

:A61K31/5377|(71)Name of Applicant :
(51) International classification A61K35/00; 1)MSN LABORATORIES PRIVATE LI MITED
C07D413/04 Address of Applicant :FACTORY: SY.NO: 317 & 323,
(31) Priority Document No :NA RUDRARAM (VIL), PATANCHERU (MDL), MEDAK (DIST) -
(32) Priority Date ‘NA 502 329, Telangana India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)SRINIVASAN THIRUMALAI RAJAN
Filing Date ‘NA 2)SAJIA ESWARAIAH
(87) International Publication No " NA 3)GOGULAPATI VENKATA PANAKALA RAO
(61) Patent of Addition to Application Number :NA 4)SAGYAM RAJESHWAR REDDY
Filing Date ‘NA 5)BOGE RAJESHAM
(62) Divisional to Application Number ‘NA 6)THIPPIREDDY PURNA CHANDRASEKHAR REDDY
Filing Date ‘NA
(57) Abstract :

Abstract The present invention relates to crystalline forms-f#-(¢is-2,6-dimethylmorpholird-yl)pyridine-3-yl] -2-methyt4 E
(trifl uor o mephemyd3oarpoxdmide gh@sphate salts and process for the preparation thereof, represented by t
following structural formula:
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024538 A
(19) INDIA
(22) Date of filing of Application :18/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : SIMULATION QUEUING BASED SYSTEM FOR ANALYZING CLIENT OR APPLICATION
RELATED CHANGES TO AN APPLICATION MAINTENANCE PROJECT

. . :G06C|(71)Name of Applicant :

(51) International classification 10/00 | 1)Accenture Global Solutions Limited
(31) Priority Document No :NA Address of Applicant :3 Grand Canal Plaza, Grand Canal
(32) Priority Date :NA |Street Upper, Dublin 4. Ireland
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)Avikar BANIK

Filing Date ‘NA 2)Jenice JAMES MUKKADA
(87) International Publication No *NA 3)Koustuv JANA
(61) Patent of Adition to Application Number :NA 4)Divya SAMPATHKUMAR

Filing Date ‘NA 5)Rajendra T. PRASAD
(62) Divisional to Application Number ‘NA 6)Priya ATHREYEE

Filing Date ‘NA
(57) Abstract :

A device may receive group information, associatétl performing application maintenance, that includes information
corresponding to one or more resources, associated with performing the application maintenance, and information asisacia
or more shifts of the one or more resourdé®e devicemay receive ticket information, associated with performing the applicatic
maintenance, that includes priority information associated with one or more ticket types associated with performingatierapg
maintenanceThe device may simulate, based oa gioup information and the ticket information, performing the application
maintenance to determine a simulation reduie simulation result may include information associated with one or more predic
performance metrics associated with performingajiyglication maintenanc&he device may provide the information associated
the one or more predicted performance metrics.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :18/07/2016

(21) Application N0.201641024555 A

(43) Publication Date : 19/01/2018

(54) Title of the invention : ELECTROMAGNETIC MODELING AND SIMULATION

:GO6F|(71)Name of Applicant :
. . 17/50| 1)INDIAN INSTITUTE OF SCIENCE
(51) International classification HO3H Address of Applicant :C V Raman Ave, Bangalore, Karna
17/02 (560012, India. Karnataka India
(31) Priority Document No ‘NA 2)ROBERT BOSCH ENGINEERING AND BUSINESS
(32) Priority Date :NA |SOLUTIONS PRIVATE LIMITED
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)GOPE, Dipanjan
Filing Date :NA 2)CHATTERJEE, Gourav
(87) International Publication No :NA | 3)DAS, Arkaprovo
(61) Patent of Addition to Application Number ‘NA 4)VEDICHERLA, Sreenivasulu Reddy
Filing Date ‘NA
(62) Divisioral to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Techniques for electromagnetic modelling of EM structures are described. Krylov subspaseond EM structure (104, 504) is
augmented with Eigen vectors of a first EM structure (102, 502) to form an augmented space. The second EM structueigH
design variant of the first EM structure (102, 502) and the first EM structure%Q@pis already EM modelled and simulated.

Thereafter, Maxwel | Es
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.p1641024559 A
(19) INDIA
(22) Date of filing of Application :18/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : MAINTAINING CONSISTENT SUBSCRIBER DATA ON GEREDUNDANT SUBSCRIBER
DATABASES

(51) International classificatn :GOGF| (71)Name of Applicant :
17/00| 1)HEWLETT PACKARD ENTERPRISE DEVELOPMENT

(31) Priority Document No ‘NA |LP
(32) Priority Date ‘NA Address of Applicant :11445 Compaqg Center Drive West,
(33) Name of priority country :NA |Houston, TX 77070United States of America U.S.A.
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)RAVI SAXENA
(87) International Publication No " NA
(61) Patent of Addition to ApplicatioNumber :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Examples describe mechanisms for maintaining consistent subscriber dataredigetant subscriber databases. In an example
request to perform an operatiaated to subscriber data may be received on a subscriber database, wherein the subscriber
may be a geoedundant deployment of a separate subscriber database. The connectivity status of a synchronization link be
subscriber database aftseparate subscriber database may be determined. In response to the determination that the conr
status of the synchronization link between the subscriber database and the separate subscriber database is disceemqezteth
perform the opration related to the subscriber data on the subscriber database may be denied. [FIG. 1]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744021878 A
(19) INDIA
(22) Date of filing of Application :22/06/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : YARN SUPPLYING BOBBIN DIRECTION CHANGING DEVICE AND RN SUPPLYING
BOBBIN DISCHARGING DEVICE

:B65H54/71|(71)Name of Applicant :
(51) International classification B65H54/74;] 1)MURATA MACHINERY, LTD.
B65H67/02; Address of Applicant :3 Minami Ochigho, Kisshoin,
S 2016 Minami-ku, Kyoto-shi, Kyoto 6018326, Japan Japan
(31) Priority Document No 139203 (72)Name of Inventor :
(32) Priority Date :14/07/2016| 1)SAKAMOTO, Naotaka
(33) Name of priority country :Japan
(86) International Applicédn No ‘NA
Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

ABSTRACT YARN SUPPLYING BOBBIN DIRECTION CHANGING DEVICE AD YARN SUPPLYING BOBBIN
DISCHARGING DEVICE A bobbin direction aligning device (6) changes a direction of a bobbin (3) and feeds the bobbin
downstream of a supply path (69) core tube (4) of the bobbin has a large diameter end portion (4a) and a amalietdiend portic
(4b). The bobbin direction aligning device includes a pair of core tube guiding sections (63), a bobbin detecting sensoa(pait
changing operation section (98he core tube guiding sections guide the large diameter endrpantibthe small diameter end
portion of the bobbin respectivelyhe bobbin detecting sensor detects a state of the bobbin that is arranged in the core tube
sectionsThe path changing operation section performs, based on a detection resuliaiflilredetecting sensor, an operation of
changing the supply path of the bobbin. Most Illustrative Drawing: FIG. 8
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744023638 A
(19) INDIA
(22) Date of filing of Application :05/07/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : EMBEDDED DRY FILM BATTERY MODULRAND METHOD OF MANUFACTURING THEREOF

:HO01L23/58; |(71)Name of Applicant :
(51) International classification HO1M10/04; | 1)GENERAL ELECTRIC COMPANY
H01M10/052 Address of Applicant :1 River Road Schenectady, NY 122
(31) Priority Document No :15/209244 |USA U.S.A.
(32) Priority Date :13/07/2016 |(72)Name of Inventor :
(33) Name of priority country ‘US.A 1)NAGARKAR, Kaustubh Ravindra
(86) International ApplicatiotNo ‘NA 2)KAPUSTA, Christopher James
Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A system and method for providing a packaged elagsomodule (10) having a dry film battery (18) incorporated therein is
disclosed. The packaged electronics module (10) includes a first dielectric layer (20), at least one electronic compbhet) 12
attached to or embedded in the first dielectiger (20), a dry film battery (18) formed on the first dielectric layer (20), and met:
interconnects (40) mechanically and electrically coupled to the at least one electronic component (12, 14, 16) andthattkyyfi
(18) to form electrical intercarections thereto. Electronic components (12, 14, 16) in the form of a MEMS type sensor (12),
semiconductor device (14) and communications device (16) may be included in the module along with the battery (18) o p
self-powered module capable of commicating with other like packaged electronics modules. FIG. 1A&1B
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744023789 A
(19) INDIA
(22) Date of filing of Application :06/07/2017 (43) Publcation Date : 19/01/2018

(54) Title of the invention : METHOD AND APPARATUS FOR CHANGING BACKGROUND COLOR OF TOOLBAR WITH
DOMINANT COLOR OF PICTURE

(51) International classification :G06T2207/1002¢|(71)Name of Applicant ;
G06T2207/30004| 1)GUANGZHOU SHENMA MOBILE INFORMATION
(31) Priority Document No :201610562451.3 [TECHNOLOGY CO., LTD.
(32) Priority Date :14/07/2016 Address of Applicant :#01 Unit, 12 Floor, B Tower,
(33) Name of priority country :China Guangdianpingyun Plaza, No.3,6Xipingyun Road, Huangpu
(86) International Application No ‘NA Avenue, Tianhe District, Guangzhou City, Guangdong Provir
Filing Date ‘NA China China
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Numb:NA 1)Zhichao YU
Filing Date ‘NA 2)Yuanfang CUI
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Title: METHOD AND APPARATUS FOR CHANGING BACKGROUND COLOR OF TOOLBAR WITH DOMANT COLOR
OF PICTURE ABSTRACT The present invention provides a method and an apparatus for changing a background color of
with a dominant color of a picture. The method includes: transparentizing a background color of a toolbar of a cumnergly r
application; extracting a dominant color of a picture currently displayed on a user interface the application; andextiag e
color as the background color of the toolbar, and displaying the extracted color. In addition, the methaddluties: automatical
changing a button color of the toolbar according to the changed background color of the toolbar. According to the rhethod ¢
apparatus provided in the present invention, display of an overall effect of an interface is morédua;raad subject content is
more obvious, thereby improving an effect of interface immersive experience.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744023934 A
(19) INDIA
(22) Date of filirg of Application :07/07/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : METHOD AND APPARATUS FOR PRODUCING COMPRESSED NITROGEN AND LIQUID
NITROGEN BY CRYOGENIC SEPARATION OF AIR

. e :F25J33/00; | (71)Name of Applicant :
(51) International classification F25J3/04 1)Linde Aktiengesellschaft B
. EP Address of Applicant :Klosterhofstr. 1, 80331 MAYznchen,

(31) Priority Document No 16001534..|Germany. Germany
(32) Priority Date :12/07/2011| (72)Name of Inventor :
(33) Name of priority country ‘EPO 1)DIMITRI, Golubev
(86) International Application No ‘NA

Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition té\pplication Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

The method and the apparatus serve for the production of compressed nitrogen and liquid nitrogen by cryogenic sejairagol
distillation column system having a higinessure column ($nd a lowpressure column (10) and also a main condenser (11) ar
low-pressurecolumn top condenser (12) which are both designed as condaragmrators. Air (AIR) is compressed in a main air
compressor (2), purified (6), cooled in a main heat exchigi8y@nd introduced (8) into the higitessure column (9). A first part
(44) of the gaseous top nitrogen from thedpressure column (10) is drawn off as a first compressed nitrogen product (18, 19
PGAN). A second part (45) of the gaseous top nitrogeheolowpressure column (10) is at least partially condensed in the
condensing space of the legvessurecolumn top condenser (12). The vapour produced in the evaporating space oftinedswe
column top condenser (12) is drawn off as a residuastyaam (26) and is expanded in a wgr&rforming manner in a first
expansion machine (28). A second compressed nitrogen stream (17) from the top of-firedsgte column (9) is expanded in a
work-performing manner in a second expansion machine (4d)isahen drawn off as a second compressed nitrogen product (-
PGAN). A part (47) of the nitrogen (46) condensed in the poessurecolumn top condenser (12) is drawn off as a liquid nitroge
product (PLIN). (Figure 1)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744024166 A
(19) INDIA
(22) Date of filing of Application :10/07/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : VIBRATIONLIMITING DEVICE FOR AN APPARATUS COMPRISING A SWITCHGEAR AND A
SWITCHING DEVICE, SUCH AS A CIRCUIT BREAKER, AND APPARATUS COMPRISING SAID VIBRATIGNMITING
DEVICE

. e :HO1H11/00|(71)Name of Applicant :

(51) International classification HO1H9/00 1)ABB Schweiz AG
(31) Priority Document No :16179728.1 Address of Applicant :Brown Boveri Strasse 6,-6#00
(32) Priority Dae :15/07/2016 |Baden, Switzerland Switzerland
(33) Name of priority country ‘EPO (72)Name of Inventor :
(86) International Application No ‘NA 1)BELLONI, Francesco

Filing Date ‘NA 2)FARINA, Andrea
(87) International Publication No :NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Aplication Number ‘NA

Filing Date ‘NA
(57) Abstract :

An apparatus comprises a switchgear (5) having at least one couple of stationary conducting terminals (6) and a swieli@)g
such as a circuit breaker, having at least one couple of corresponding movable conducting termiieds{@jching device (3) is
movable with respect to the switchgear (5) along a connection/disconnection direction (CD) between a connection pasiion
the switching device (3) is electrically and mechanically connected to the switchgear (5) bgnesiglagf the movable conducting
terminals (2) with the corresponding stationary contacting terminals (6) by means of contact assemblies (1) coupldtiesither
movable conducting termina®) or to the stationary conducting terminals (6), and a disabioneposition, wherein the switching
device (3) and the switchgear (5) are electrically and mechanically disconnected. The apparatus further comprises at least
vibratiortlimiting device (7) integrally coupled to either one movable conducting terifiipalf said at least one couple of movabl
conducting terminals or to one corresponding stationary conducting terminal (6) of said at least one couple of statioictingco
terminals and conformed such thatvhen the switching device (3) is approachthe connection position moving along said
connection/disconnection direction (CD), the vibrationiting device (7) does not interfere with the other of the one movable
conducting terminal (2) or the owerresponding stationary conducting terminal {(8yhen the switching device (3) is in the
connection positiorin case of vibrations of the one movable conducting terminal (2) transversal to said connection/disconne
direction (CD), the vibratiofimiting device (7) interferes with the other of thee movable conducting terminal (2) or the one
correspondingtationary conducting terminal (6) so to limit the vibrations amplitude. (Figure 5a)
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(12) PATENT APPLICATION PUBLICATION (21) Application No.20174224322 A
(19) INDIA
(22) Date of filing of Application :11/07/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : SYSTEMS AND METHODS TO CORRECT INDUCTION FOR LIDARSISTED WIND TURBINE
CONTROL

:GO1S (71)Name of Applicant :
. N 17/00; 1)GENERAL ELECTRIC COMPANY
(51) International classificatio GO01S 7/00 Address of Applicant :1 River Road, Schenectadgw York
FO3D 7/00 |12345, United States of America. U.S.A.
(31) Priority Document No :15/208,72:|(72)Name of Inventor :
(32) Priority Date :13/07/2011| 1)DAVOUST, Samuel
(33) Name of priority country ‘U.S.A. 2)SHANE, Conner B.
(86) International Application No ‘NA 3)DAHER ADEGAS, Fabiano
Filing Date ‘NA 4)MARKHAM, Thomas Stephen
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Methods, apparatus, systems and articles of manufacturesateséid to provide wind turbine control and compensate for wind
induction effects. An example method includes receiving wind speed data from a Light Detecting and Ranging (LIDAR) ser
example method includes receiving operating data indicativeraf turbine operation. The example method includes determinir
apriori induction correction for wind turbine operating conditions with respect to the LIDAR wind speed data based aatihg o
data. The example method includes estimating a wind sigmalthe LIDAR sensor that is adjusted by the correction. The exarr
method includes generating a control signal for a wind turbine based on the adjusted LIDAR estimated wind signal. FIG. 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :11/07/2017

(21) Application N0.201744024337 A

(43) Publication Date 19/01/2018

(54) Title of the invention : ILLUMINATION DEVICE, DISPLAY APPARATUS, AND CONTROL METHOD

:G09G3/3413;
(51) International classification G09G3/3426;
G09G2300/045:
(31) Priority Document No :2016140646
(32) Priority Date :15/072016
(33) Name of priority country :Japan
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :
1)CANON KABUSHIKI KAISHA
Address of Applicant :3@, Shimomaruko ®home, Ohtu,
Tokyo 1468501, Japan Japan
(72)Name of Inventor :
1)TAKAL, Junji

Filing Date ‘NA
(62) Divisional to Applicatbon Number ‘NA

Filing Date ‘NA
(57) Abstract :

An illumination deviceincludesafirst housing, a second housing having a light source, capable of rotating with respect to the
housing, a driving unit configured to rotate teecond housing aboutfirst axis in &first direction and/or a second axighogonal tc
the first axis in a second direction, with respgedhefirst housing, and display control unit configuredo display, ona display
unit, information indicating an irradiation direction of light from the light source, wherein tispthy control unit
changesnformation about thdfirst direction includedin the information indicatingthe irradiation

directiondisplayed onthedisplayunit, accordingo a rotation angle of the second housing in the second direction.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :21/12/2017

(21) Application N0.201747045973 A

(43) Publication Date : 19/01/2018

(54) Title of the invention : ADAPTIVE POWER PRADING DEVICE AND METHOD FOR PROVIDING POWER

(51) International classification 'G06F1/26_’ (71)Name of Applicant :
GO6F1/32; H02J1/1| 1)PHILIPS LIGHTING HOLDING B.V.
(31) Priority Document No :15169178.9 Address of Applicant :High Tech Campus 45,-8656, AE
(32) Priority Date :26/05/2015 Eindhoven, The Netherlands Netherlands
(33) Name of priority country ‘EUROPEAN (72)Name of Inventpr :
UNION 1)WENDT, Matthias
. o : 2)YSEBOODT, Lennart
(86) I':r;ltif‘g%“;gb’*pp“ca“o” No PCT/EP2016/0616¢
:24/05/2016
(87) International Publication No ‘WO 2016/189002
(61) Patent of Addition to Application ‘NA
Number :N A
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abgract :

The present invention relates to an adaptive power providing device and a method for adaptively providing power toaweitip!
receiving devices. A power providing device detects at its plugs or ports power drawn by the power receivingrataijesta the
related port power budget if the drawn power consistently grows over time, thereby avoiding overpowesféwitch
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747046042 A
(19) INDIA
(22) Date of filing of Application :21/12/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : A METHOD FOR PRODUCING A MATERIAL WITH A NETWORK OF AT LEAST TWO
POLYMERS, A PRODUCT THEREOF AND USE OF THE PRODUCT

. . :CO8F (71)Name of Applicant :

(51) Internatimal classification 271/00(2006.01) 1)KEMIRA OYJ
(31) Priority Document No ;20155500 Address of ApplicantPorkkalankatu 3, F00180 Helsinki,
(32) Priority Date :25/06/2015 Finland Finland
(33) Name of priority country :Finland (72)Name of Inventor :
(86) International Application No :PCT/FI2016/05031| 1)CARCELLER, Rosa

Filing Date :11/05/2016 2)HIETANIEMI, Matti
(87) Internéional Publication No 'W0O/2016/207480 | 3)LEGRAND, Sacha
(61) Patent of Addition to Application ‘NA 4)ZABIHIAN, Mari
Number :N A

Filing Date '
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

(EN)The present invention relates to an interpenetrating polymer netvritl fhaterial comprising a copolymer of vinylamine
vinylformamide, and a homgolymer or a copolymer of at least one monomer selected from acrylamide or derivatives therec
acrylic acid or derivatives thereof, or a mixture thereof forming the IPN mategiether with the copolymer of vinylamuwnyl-
formamide. The present invention further relates to a process for producing the IPN material, and to use of the 1PN pegieria
industry.
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(12) PATENT APRICATION PUBLICATION (21) Application N0.201747046205 A
(19) INDIA
(22) Date of filing of Application :22/12/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : PRINTING METHOD AND APPARATUS FOR COATING SELECTED REGIONS OF A
SUBSTRATE WITH A FILM

:C23C14/04; (71)Name of Applicant :
(51) International classification C23C4/00; 1)LANDA LABS (2012) LTD.
C23C4/02; Address of Applicant :P.O. Box 2418, 7612301, Rehovot,
(31) Priority Document No :1509073.1 Israel Israel
(32) Priority Date :27/05/2015 (72)Name of Inventor :
(33) Name of priority country :U.K. 1)LANDA, Benzion
(86) International Application No :PCT/IB2016/05313| 2)KRASSILNIKOV, Anton
Filing Date :27/05/2016 3)NAGLER, Michael
. L ‘WO 2016/189512 4)ADLER, Ariel
(87) International Publication No A9 5)RUBIN BEN HAIM, Nir

(61) Patent of Addition to Application 6)AKNIN, Ofer

Number NA 7)YOGEV, Ronen
e :NA
Filing Date
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

A method and apparatus are disclosed for coating selected regions of a surface of a substrate with a film. The metbedhmm
steps of: a) providing a continuously moving transfer member having an imaging shiyfegating the imaging surface of the
transfer member with individual particles formed of, or coated with, a thermoplastic polymer, ¢) removing substantatlglad p
that are not in direct contact with the imaging surface to leave a uniform monpéatiele coating on the imaging surface, d)
exposing selected regions of the coated imaging surface to radiation of sufficient power to render the particles tathe within
selected regions, e) pressing the coated imaging surface and the substregeagiaifest one another, either during or after irradic
to cause transfer to the surface of the substrate of only the regions of the particle coating that have been rendbeethtkgky,
regions forming a film, and f) repeating steps b) and cppiyea fresh monolayer coating of particles to the selected regions fro
which the previously applied monolayer coating was transferred to the substrate surface in step e), to leave the oz Bgpsu
uniformly coated with a monolayer of particles.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747046206 A
(19) INDIA
(22) Date of filing of Application :22/12/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : IMAGING BVICE

:B41J32/447; (71)Name of Applicant :
(51) International classification B41J2/45; 1)LANDA LABS (2012) LTD.
B41J2/455; Address of Applicant :P.O. Box 2418, 7 612301, Rehovot
(31) Priority Document No :1509073.1 Israel Israel
(32) Priority Date :27/05/2015 (72)Name of Inventor :
(33) Name of priority country ‘U.K. 1)NAGLER, Michael
(86) International Application No :PCT/IB205/05313!| 2)RUBIN BEN HAIM, Nir
Filing Date :27/05/2016 3)AKNIN,Ofer
(87) International Publication No X\glo 2016/189511 | 4)LANDA, Benzion
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

(EN)ANn imaging device is discles for projecting individually controllable laser beams onto an imaging surface that is movab
relative thereto in a referencedirection. The device includes a plurality of semiconductor chips each of which comprises a p
of individually controlhble laser beam emitting elements arranged in a two dimensional array of M rows and N columns. Thi
elements in each row have a uniform spacing Ar and the elements in each column having a uniform spacing ac. The chifes
on a support in such a masrthat each pair of chips that are adjacent one another in a refereimeetion, transverse to the- X

direction, are offset from one another in thaliXection, and, when activated continuously, the emitted laser beams of the two
said pair trae on the imaging surface a set of parallel lines that extend in-tlieeetion and are substantially uniformly spaced in
Y -direction. The chips are arranged in at least one pair of rows on the support, and the alignment of the chips witlé)dhe pa
rows is such that corresponding elements in any group of three adjacent chips in the-Hiatidhs lie at the apices of congrue
equilateral triangles, and the imaging device further comprises a plurality of lens systems each serving toldsenddans of all
the laser elements of a respective one of the chips onto the imaging surface without altering the separation betwebeaimsla:
Each lens system may comprise a single gradient index (GRIN) rod, or a plurality of GRIN rods drraeged with one another.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024058 A
(19) INDIA
(22) Date of filing of Application :14/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : A MICROWAVE PRESSURE COOKER

. . :A47.|(71)Name of Applicant :

(51) International classification 27/0¢| 1)TTK PRESTIGE LIMITED
(31) Priority Document No :NA Addressof Applicant :11th floor, Brigade Towers,N0.135,
(32) Priority Date :NA |Brigade road, Bangalo#®60 025, State of Karnataka, India.
(33) Name of priority country :NA |Karnataka India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)TIRUVALLUR THATAI JAGANNATHAN
(87) International Publication No :NA | 2)KADARI SUBBARAO SUDEENDRA THIRTHA
(61) Patent of Addition to Application Number ‘NA |KOUSHIK

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The pesent invention provides a simple and positive locking mechanism which provides reliable operation and safe operati
all conditions, including adverse operational condition, when the user is mindlessly operating the device. Accordimgserthe [
invention, a microwave pressure cooker comprises of a container, a cover assembly, a cover gasket, pressure regulators a
pressure indicators and all are constructed of a microwave permeable material. The crucial elements are the contsiowerlid),
(2), Jaws (3), Mini lid (4), Top lid (5), Knob (6), VPI (7) which combined provide the locking and unlocking means ofkée coc
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024059 A
(19) INDIA
(22) Date of filing of Application :14/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : INDOOR TRACKING SYSTEM

. . :G01<|(71)Name of Applicant :

(51) International classification 5/00 1)Zen Technologies limited
(31) Priority Document No :NA Address of Applicant :Bl2, Industrial Estate, Sanathnagar
(32) Priority Date :NA |Hyderabad, Telangana, India. Telangana India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)Ravi Kumar Midathala

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Numér ‘NA

Filing Date ‘NA
(57) Abstract :

An indoor tracking system to track a location of a tag in a room. The system comprises of an initiator to initiatertbeaegplace
at the corners of the room to track the location of the tag and to communicate data to a basmdtationm intervention device
provided to change a room identification (ID) and a floor identification (ID).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747046225 A
(19) INDIA
(22) Date of fling of Application :22/12/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : ROTARY COMPRESSOR AND REFRIGERATION CYCLE DEVICE

(51) International classification :FO4C18/35¢| (71)Name of Applicant .
F04C23/00; | 1)TOSHIBA CARRIER CORPORATION
(31) Priority Document No :P2015 Address of Applicant :7-34 Horikawacho, Saiwaiku,
189876 Kawasakishi, Kanagawa 218585, Japan Japan
(32) Priority Date :28/09/2015 |(72)Name of Inventor :
(33) Name of priority country :Japan 1)HIRAYAMA, Takuya
(86) International Application No ‘NA 2)KIKUGAWA, Motoshi
Filing Date ‘NA 3)SHIDA, Shougo
(87) International Publication No *NA 4)HASEGAWA, Keiichi
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

A rotary compressor and a refrigerating cycle device, which, even in a case of using a blade in which two blade members ¢
superimposed, creatinggap at a superimposed part of the two blade members can be prevented and lowering compression
performance by leakage of working fluid from the gap can be prevented, are provided. In the rotary compressor havingiethbl
is provided in a cylinder 16oghat reciprocating movement can be performed and partitions a cylinder chamber 17 into a suc
chamber and a compression chamber by making a tip end portion of the blade contact the outer peripheral surfaceQftheoll
blade includes two bladeembers 21, 22 provided so as to be superimposed in an axial direction of a rotary shaft 10, tip enc
of the two blade members 21, 22 are made to contact the outer peripheral surface of the roller 19, and the two blad& ng&ink
are energizetly a coil spring 23 so that superimposed portions of the blade members 21, 22 are made in contact.

No. of Pages : zNo. of Claims :

The Patent Office Journal No. 03/2018 Dated 19/01/2018 2766



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747046704 A
(19) INDIA
(22) Date of filing of Apfication :26/12/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : UPLINK DATA TRANSMISSION METHOD AND APPARATUS

:H04W4/00; (71)Name of Applicant :
(51) International classification HO4W72/12; 1)HUAWEI TECHNOLOGIES CO., LTD.
HO04W72/04 Address of Applicant :Huawei Administration Building,
(31) Priority Document No :NA Bantian, Longgang District, Shenzhen, Guangdong 518129,
(32) Priority Date ‘NA China China
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No :PCT/CN2015/08271] 1)YU, Rongdao
Filing Date :30/06/2015
(87) International Publication No ‘W0/2017/000143
(61) Patent of Addition to Application ‘NA
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention discloses an uplink data transmission method and apparatus. The method includes: obtainirtgytmnalf
device, second uplink data of a second terndeaice; performing, by the first terminal device, joint coding processirfgstruplink
data of the first terminal device and the second uplink data to obtain jointly coded data; and transmitting, by the@rfakteiice,
the first uplink data to aetwork device using first transmission resource, atrdnsmitting the jointly coded data to the network
device using a second transmission resource different from the first transmission resource. According to the uplirdauasioina
method and amratus disclosed in the present invention, a transmission delay can be reduced while transmit diversity gains
obtained. REFER TO FIGURE 3
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :26/12/2017

(21) Application N0.201747046722 A

(43) Publication Date : 19/01/2018

(54) Title of the invention : YARNVINDING SYSTEM AUTOMATIC WINDER SPINNING FRAME AND YARN WINDING

METHOD

(51) International 'B65H67/06,B65H54/02,B65H54/
classification

(31) Priority Document No :2015115203

(32) Priority Date :05/06/2015

(33) Name of priority countr:Japan

(86) International

(71)Name of Applicant :
1)MURATA MACHINERY, LTD.

Address of Applicant :3 Minami Ochigho, Kisshoin,
Minami-ku, Kyoto-shi, Kyoto 6018326. Japan
(72)Name of Inventor :

1)KAWAMOTO Kenji

L :PCT/JP2016/061912 o
Application No : 2)IDO Kenichi
Filing Date :13/04/2016
f\?()?) International Publlcatlc:WO 2016/194486
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

This yarn winding system (1) is provided with a spinning frame (3) which forms a yarn supply boblandXl) automatic winder
(4) which forms a package (15) by winding yarn (14) from the yarn supply bobbin (11). The spinning frame (8)ésipvih an
output unit (31c) which outputs winding information relating to the winding state of the yarn (14) on the formed yarbchlpply

(11). The automatic winder (4) is provided with an acquisition unit (41c) which acquires winding informatiothé spinning fram

(3) a winding unit (43b) which unwinds yarn (14) from the yarn supply bobbin (11) and winds the unwound yard(a4pntrol
unit (52) which controls the winding operation of the winding unit (43b). The control unit (52) detsitméneinding speed of the
yarn (14) in the winding unit (33b) on the basis of the winding information acquired from the acquisition unit (41c).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747@B60 A
(19) INDIA
(22) Date of filing of Application :28/12/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : METHODS AND DEVICES FOR HANDLING HASHFREE BASED DATA SIGNATURES

(51) International classification :HO4L 9/32 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(32) Priority Date :NA Address of Applicant :SH64 83, Stockholm Sweden
(33) Name of priority country :NA (72)Nameof Inventor :
(86) International Application No :PCT/SE2015/0507¢| 1)HAKALA, Harri
Filing Date :30/06/2015 2)JAATINEN, Mikael
(87) International Publication No ‘WO0/2017/003331 3)LEHTINEN, Hannu
(61) Patent of Additiona Application ‘NA 4)MATTILA, Leena Marjatta
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

he disclosure relates to a method (30) of handling atnastbased data signature. The method (30) is performed in a first (i
13a) and comprises: receiving (31), from a second device (12, 12a, 12b), a data signature generation request, theprégjngst
an indication on type of storage of a generated data signature; generating (32), in response to the data sigratonergguest, tr
data signature B using a hashe based data signing method; and providing (33), to the second device (12, 12a, 12b), a refe
the generated data signature, wherein the generated data signature is obtainable by meafsreht®eC. The disclosure also
relates to a method in a second device, corresponding devices, computer programs and computer program products.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2017470461 A
(19) INDIA
(22) Date of filing of Application :28/12/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : DEVICE FOR GENERATING MESSAGE AUTHENTICATOR

(51) International classification :H04L9/32 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)MITSUBISHI ELECTRIC CORPORA.TION
(32) Priority Date :NA Address of Applicant 8, Marunouchi Zzhome, Chiyod#&u,
(33) Name of priority country :NA Tokyo 106 8310, Japan Japan
(86) International Application No :PCT/IP2015/0702¢|(72)Name oflnventor :

Filing Date :15/07/2015 1)NAITO, Yusuke
(87) International Publication No NA
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A message authenticate generating apparatus, taking as input a key K and a message M, gertereges-bit value E, and divide
the value E at every e bit to generate values M[l], ..., Miliring this, the message authenticator generating apparatus general
value E such that a value M[I] and a value M[i] out of the values M[I], ..., M[i] include at least one of bits of the kKbg Kessage
authenticator generating apparatus, where a vdlijeéssan arbitrary value, for each integer jof j=1, ..., i in an ascending order
calculates a value RJ[j] by a function g[j] taking as input a valudl[5§ind a value M[j], and substitutes the calculated value R[j]
substitution function P[j] toalculate a value S[j]The message authenticator generating apparatus generates an authenticato
the message M with using a value SJi].

No. of Pages : 4No. of Claims :

The Patent Office Journal No. 03/2018 Dated 19/01/2018 2770



(12) PATENT APPLICATION PUBLICATION (21) Application N0.20174704760A
(19) INDIA
(22) Date of filing of Application :28/12/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : CLIENT NODE DEVICE AND METHODS FOR USE THEREWITH IN SURFACE WAVE POWE
LINE COMMUNICATIONS

(51) International classifation :HO04B 3/54 (71)Name of Applicant :
(31) Priority Document No :14/729,178 1)AT&T INTELLECTUAL PROPERTY |, L.P.
(32) Priority Date :03/06/2015 Address of Applicant675 W. Peachtree Street, Suite 4000
(33) Name of priority country ‘U.S.A Atlanta, Georgia 30308. U.S.A.
(86) International Application No :PCT/US2016/0282(|(72)Name of Inventor :
Filing Date :19/04/2016 1)BENNETT, Robert
(87) International Publication No ‘WO0/2016/195829 2)HENRY, Paul Shala
(61) Patent of Addition to Application ‘NA 3)GERSZBERG, Irwin
Number :NA 4)BARZEGAR, Farhad
Filing Date ' 5)BARNICKEL, Donald J.
(62) Divisional to Application Number  :NA 6)WILLIS, Thomas, M., IlI
Filing Date ‘NA

(57) Abstract :

Aspects of the subject disclosure may include, for example, a client node device having a radio configured to wirellessly rec
downstream channel signals from a communication network. An access point repeater (APR) launches the downstream ch
signak on a guided wave communication system as guided electromagnetic waves that propagate along a transmission me
wirelessly transmit the downstream channel signals to at least one client device. Other embodiments are disclosed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747047007 A
(19) INDIA
(22) Date of filing of Application :28/12/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : BICYCLIC LACTAMS AND METHOB OF USE THEREOF

(51) International classification :C07D 403 (71)Name of Applicant :
(31) Priority Document No :62/188,153 1)F. HOFFMANNLA ROCHE AG
(32) Priority Date :02/07/2015 Address of Applicant :124 Grenzacherstrasse;40M0 Basel
(33) Name of priority country :U.S.A. Switzerland
(86) International Application No :PCT/US2016/0406%|(72)Name of Inventor :
Filing Date :01/07/2016 1)PATEL, Snahel
(87) International Publication No ‘WO0O/2017/004500 2)HAMILTON, Gregory
(61) Patent of Addition to Application ‘NA 3)STIVALA, Craig
Number :NA 4)CHEN, Huifen
Filing Date ’ 5)ZHAO, Guiling
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention provides mel compounds having the general formula I: () wherein R1, X, Z1, L, n, the A ring, the B ring, and
ring are as described herein, pharmaceutical compositions including the compounds and methods of using the compounds
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747047013 A
(19) INDIA
(22) Date of filing of Application :28/12/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : A CIRCULATING FLUIDIZED BED BOILER ANIA METHOD FOR ASSEMBLING A
CIRCULATING FLUIDIZED BED BOILER

:F23C10/10; (71)Name of Applicant :
(51) International classification F23J11/00; 1)SUMITOMO SHI FW ENERGIA OY
F23M5/08 Address of Applicant :MetsAnneidonkuja 8, Espoo 02131
(31) Priority Document No 120165287 Finland. Finland
(32) Priority Date :04/04/2016 (72)Name of Inventor :
(33) Name of priority country :Finland 1)LANKINEN, Pentti
(86) ::r;ltierl]rgaggreal Application No PCT/FI2017/0501¢
:22/03/2017
(87) International Publication No ‘WO 2017/174865
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A circulating fluidized bed badr (10), comprising a rectangular furnace (12), which is horizontally enclosed by sidewalls, cor
first and second short sidewalls (14, 14) and first and second long sidewalls (16, 16) multiple particle separatoesrdigyedBpn
the side of edtof the first and second long sidewalls (16, 16), wherein each of the particle separators comprises a vertical ¢
tube (28, 28) for discharging cleaned flue gas from the particle separator; a back pass (20) arranged on the sidedfthartsec
sidewall (14) of the furnace, the back pass being horizontally enclosed by back pass walls comprising a first back32)skaevat
the second short sidewall (14) of the furnace; and a horizontally extending cross over duct system (22) direcitiyl ¢orthe

vertical gas outlet tubes (28, 28) of the particle separators for conducting the cleaned flue gas to the back passi(2je whess
over duct system (22) provides a straight gas flow path that is inclined to theadid€14, 14, 16, 8) of the furnace (12) from eac
of the vertical gas outlet tubes (28, 28) of the of particle separators (18, 18) to openings (30) in the first back(Ba3s wall

No. of Pages : ZNo. of Claims : 1!

The Patent Office Journal No. 03/2018 Dated 19/01/2018 2773



(12) PATENT APPLICATION PUBLICATION (21) Apdication N0.201747047027 A
(19) INDIA
(22) Date of filing of Application :28/12/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : MICROCAPSULES

:B01J13/02; (71)Name of Applicant :
(51) International classification C11D17/00; 1)GIVAUDAN SA
C11D3/50 Address of Applicant :Chemin de la Parfumerie 5,-C¥ 4,
(31) Priority Document No :1511605.6 Vernier, SwitzerlandSwitzerland
(32) Priority Date :02/07/2015 (72)Name of Inventor :
(33) Name of priority country ‘U.K. 1)AUSSANT, Emmanuel
. _— : 2)HARRISON, lan Michael
(86) ::r;ltiig%“;ga' Application No PCT/EP2016/0655
:01/07/2016
(87) International Publication No ‘WO 2017/001672
(61) Patent of Adition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Encapsulated perfume composition comprising at least one aminoplashetirsicrocapsule dispersed in a suspending mediur
microcapsule comysing a perfumeontaining core encapsulated in a shell, said shell comprising a network clitkesls
aminoplast resin, wherein 78)0% of the resin comprises-80%, preferably from 685%, of a terpolymer and from BD%,
preferably from 125%, of apolymeric stabilizer; the terpolymer comprising: (a) from 20 35 wt%, preferably 22 30 % by wei
moieties derived from at least one triamine, (b) from 30 60 wt%, preferably 40 55 % by weight of moieties deriveccishoae
diamine, (c) fronR0 35 wt%, preferably 22 30 % by weight of moieties derived from the group consisting of alkylene and
alkylenoxy moieties having 1 to 6 methylene units, preferably to 4 methylene units and most preferably 1 methylene unit. T
encapsulated perfume comfiam is useful for the storage and dissemination of fragrance in various products, such as laundi
products and fabric care products.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747047075 A
(19) INDIA
(22) Date of filing of Application :28/12/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : WASHING MACHINE

(51) International classification :F25B 1/04 (71)Name of Applicant :

(31) Priority Document No ;2015117789 1)AQUA CO., LTD

(32) Priority Date :10/06/2015 Address of Applicant :2-1, Marunouchi, Chiyod&u Tokyo,
(33) Name of priority country :Japan Japan 10@005. Japan

2)QINGDAO HAIER WASHING MACHINE CO., LTD.

(86) International Application No PCT/CN2016/0852%| (72)Name of Inventor :

Filing Date 08/06/2016 1)TSUJINO, Yoshinori
(87) International Publication No *NA
(61) Patent of Addition to Application )

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Provided is a washing machine which can correctly and automatically detect an actual amount of washings in a washiag dr
load at every time regardless of an amount and state of the wasHwegwashing machine (1) includes: a dewatering drum (4)
provided with an impeller (5) in a free rotation manner; a driving part (6) for rotating the impeller (5); an inertiah ruatber
detection part (26) for detecting a number of turns of inanti@tion of the impeller (5), i.e., an inertial rotation number, after the
driving part (6) stops driving; and a control part (70) for controlling the driving part (6) and the inertial rotation detebton part
(26) and detecting the amount of thesiimgs (A) in the dewatering drum (4) as a load according to the inertial rotation numbe
the case of determining that a detection result of the inertial rotation number detection part (26) satisfies a spditifiadtben
control part (70) enabldgke driving part (6) to drive again; and the inertial rotation number detection ftees the inertial
rotation number of the impeller, and detects the load according to the detection result and the previous detectidB.desult. FI
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747047121 A
(19) INDIA
(22) Date of filing of Application :28/12/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : FULLY AUTOMATIC WASHING MACEIINE

(51) International classification :DO6F 37/28 (71)Name of Applicant :
(31) Priority Document No :201510342665.5 1)QINGDAO HAIER WASHIN G MACHINE CO., LTD.
(32) Priority Date :14/06/2015 Address of Applicant :No.1 Haier Road,-Héch Zone
(33) Name of priority country :China Qingdao, Shandong 266101, China. China
(86) International Application No :PCT/CN2015/09757|(72)Name of Inventor :
Filing Date :16/122015 1)LV, Peishi
(87) International Publication No ‘W0/2016/201932 2)YANG, Lin
(61) Patent of Addition to Application ‘NA 3)WANG, Xiumei
Number :NA 4)XUE, Kai
Filing Date ' 5)JIANG, Tongchun
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A fully automatic washing machine, comprising a housing (1), a control panel seat (2) and an upper cover (3). The control |
(2) is located at the upper portion of the housing (1) and is provided with a ldoadigg opening (7); the upper cover (3) is
rotatably arranged on the control panel seat (2) so as to open or to seal the llzastidy opening (7); the washing machine is
characterized by having arranged on the upper portion of its forward face an integrated display and control knob (4losbdn
position, the upper cover (3) serves as the entire top surface of the washing machine. By means of the use of anigpiegratet
control knob (4) instead of the existing mode of a control knob and a display panel, the entire control pacah femnedplaced, th
simplifying the outward appearance; arrangement of said integrated display and control knob (4) on the upper portiowarfdhe
face of the washing machine occupies no space on the top of the control panel seat (2); that togerp®} of the laundroading
opening constitutes the entire top surface of the washing machine provides for a largerlzadidgyopening (7). The programs
display content corresponding to the integrated display and control knob (4) canifiedrxyda background controller, while
hardware compatibility is strong and offers convenience of use without changing user habits.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747047153 A
(19) INDIA
(22) Date of filing of Application :29/12/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : FLUORESCENT CONJUGATES

(51) International classification :A61K 31/473 (71)Name of Applicant :
(31) Priority Document No :15170617.3 1)SURGIMAB S.A.S.
(32) PriorityDate :03/06/2015 Address of Applicant :10 Parc Club du MillAnaire 1025
(33) Name of priority country :EPO Avenue Henri Becquerel, 34000 Montpellier, France France
(86) International Application No :PCT/EP2016/0625!|(72)Name of Inventor :

Filing Date :02/06/2016 1)CAILLER, Francoise
(87) International Publication No X\llo 2016/193396 2)FRAMERY, BArAnice
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date |
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention provides a conjugate with fluorochrome moiety F coupled to a targeting moiety T. Moiety F is describedl&®ylj¢
and the targeting moiety T is claaterised in that it has affinity to a tumour marker, such as an antibody or antibody fragment
conjugate may be used for tumour diagnostics including photodetection of tumour nodules during resection surgery.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747047220 A
(19) INDIA
(22) Date of filing of Application :29/12/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : PEPTIDE FOR PREVENTING OR TREATING INFLAMMATORY BS&SES AND USE THEREOF

(51) International classification :CO7K 7/06 (71)Name of Applicant:
(31) Priority Document No :10-2016:0028227 1)BIO PEP CO., LTD.
(32) Priority Date :09/03/2016 Address of Applicant :SungdoVentureTower,Samsedogg)
(33) Name of priority country :Republic of Korea |3, 42, Yeongdonglaero 10&gil, Gangnargu, Seoul 06172,
(86) International Application No :PCT/KR2017/00211|Republic of Korea. Republic of Korea
Filing Date :27/02/2017 (72)Name of Inventor :
(87) International Publication No ‘W0O/2017/155233 1)CHO, Dae Ho
(61) Patent of Addition to Application ‘NA 2)KIM, Kyung Eun
Number :NA 3)PARK, Sun Young
Filing Date ' 4)JUNG, Myung Jin
(62) Divisional to Application Number :NA 5)LEE, Joo Hyun
Filing Date ‘NA

(57) Abstract :

The present invention relates to a peptide for preventing or treating inflammatory diseases and a use thereof. Ackendawglto
dimeric or trimeric peptide according to the presemention, it is possible to not only exhibit an excellent therapeutic effect thr
antiinflammatory action but also have a very sasitled peptide, thereby minimizing side effects due to the administration of
external substances. Therefore, it is etpe that the peptide can be used as an active substance that can replace existing the
agents for inflammatory diseases.

No. of Pages : ZNo. of Claims : 1.

The Patent Office Journal No. 03/2018 Dated 19/01/2018 2778



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747047310 A
(19) INDIA
(22) Date of filing of Application :29/12/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : PICTURE PREDICTION METHOD AND RELATED DEVICE

(51) International classification :HO4N19/51 (71)Name of Applicant :
(31) Priority Document No :20151039185.7 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :03/07/2015 Address of Applicant :Huawei Administration Building,
(33) Name of priority country :China Bantian, Longgang DistricEhenzhen, Guangdong 518129, P.
(86) International Application No :PCT/CN2016/0877%|China China
Filing Date :29/06/2016 (72)Name of Inventor :
(87) International Publication No ‘W02017/005128 1)LIN, Sixin
(61) Patent of Addition to Application ‘NA 2)HUANG, Ruopu
Number :NA 3)YANG, Haitao
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A picture prediction method and a related apparatus are disclosed. The picture prediction method includesngeterion vectol
of W control points in a current picture block; obtaining, by means of calculation, motion vectors of P pixel units wétttemiure
block by using a motion model and the motion vectors of the W control points, where precibieefermined motion vectors of
the W control points is 1/n of pixel precision, precision of a motion vector that is obtained by means of calculatiarisaotieéheh
of the P pixel units is 1/N of the pixel precision, the P pixel units are somedfipakel units of the current picture block, and N is
greater than n; and performing interpolation filtering on a pixel of a corresponding reference pixel unit, in a refetercefpiach
of the P pixel units by using an interpolation filter withreape of Q, to obtain a predicted pixel value of each of the P pixel unit:
where Q is greater than n. Technical solutions provided in embodiments of the present invention help reduce calcul@&bagy cc
during a picture prediction process.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747047311 A
(19) INDIA
(22) Date of filing & Application :29/12/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : ASSOCIATION ESTABLISHMENT METHOD AND APPARATUS

:H04L12/801; (71)Name of Applicant :
(51) International classification H04W28/02; 1)HUAWEI TECHNOLOGIES CO., LTD.
HO04W72/04 Address of Applicant :Huawei Administration Building,
(31) Priority Document No :PCT/CN201508322¢|Bantian, Longgang DistricEhenzhen, Guangdong 518129, P.
(32) Priority Date :02/07/2015 China China
(33) Name of priority country PCT (72)Name of Inventor :
(86) International Application No :PCT/CN2015/0841%| 1)GAN, Ming
Filing Date :15/07/2015 2)LIU, Le
(87) International Publication No :W02017/000324 3)LI, Yunbo
(61) Patent of Addition to Application ‘NA 4)LIN, Meilu
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA

(57) Abstract :

ASSOCIATION ESTABLISHMENT METHOD AND APPARATUS Embodiments of the present invention provide an associ
establishment method and apparatus. The method includes: broadcasting, by an AP, a trigger frame, where the triggeedtao
indicate one or more available subchannel and trigger multiple first STAs to perform uplink data transmission at tiiesame t
receiving, by the AP, an association request message sent on a corresponding available subchannel by each first Stirg,dry
the AP, a multiblock acknowledgement MBA frame, where the MBA frame includes one or more piece of association
ackrowledgement information, where if the trigger frame includes a temporary identifier that is allocated by the AP to & av.
subchannel, the association acknowledgement information includes a MAC address of one or more second STA,; otherwise
assocition acknowledgement information includes a MAC address of one or more second STA and a first AID that is alloca
AP to the second STA,; and sending, by the AP, an association response message to the second STA according to thédirst
theassociation response message is used to indicate that an association is successfully established. In this way, to&a#s@ is
with the second STA, and communication reliability is ensured.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747047312 A
(19) INDIA
(22) Date of filing of Application :29/12/2017 (43) Publication Date 19/01/2018

(54) Title of the invention : VIDEO CODING METHOD, VIDEO DECODING METHOD, VIDEO CODING APPARATUS, AN
VIDEO DECODING APPARATUS

:HO4N11/02; (71)Name of Applicant :
(51) International classification HO04N19/103; 1)HUAWEI TECHNOLOGIES CO., LTD.
HO04N19/105 Address of Applicant :Huawei Administration Building,
(31) Priority Document No :20151031858.X Bantian, Longgang DistricShenzhen, Guangdong 518129, P.
(32) Priority Date :03/07/2015 China China
(33) Name of priority country :China (72)Name of Inventor :
(86) International Application No :PCT/CN2016/0881t| 1)WANG, Zhao
Filing Date :01/07/2016 2)MA, Siwei
(87) International Publication No :W02017/005146 3)LV, Zhuoyi
(61) Patent of Addition to Applicein ) 4)YANG, Haitao
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

VIDEO CODING METHOD, VIDEO DECODING METHOD, VIDEO CODING APPARATUS, AND VIDEO DECODING
APPARATUS Enbodiments of the present invention disclose a video coding method, a video decoding method, a video cot
apparatus, and a video decoding apparatus. The method in the embodiments of the present invention includes: obtaming a
picture, and obtainig motion vector precision of the current picture according to the current picture, where the motion vector
precision includes a search step size set, and each search step size in the search step size set is less thantagiked unit; o
current blok and a reference picture of the current block; determining a search start point in the reference picture, and sear
the search start point, for a target integer pixel by using a pixel unit as a search step size; searching, from ttegéapietlirfor a
match block of the current block according to the motion vector precision; obtaining motion vector information and ampredic
residual signal; and writing information about the reference picture, the motion vector information, andithiempredidual signal
into a bitstream, where the information about the reference picture is used to indicate the reference picture. In thergsniviotthie
present invention, coding and decoding can be performed with reference to video features.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747047323 A
(19) INDIA
(22) Date offiling of Application :29/12/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : METHOD OF CONTROLLING SELF SERVICE WASHING MACHINE AND TERMINAL AND
SYSTEM UTILIZING SAME

(51) International classification :GO7F17/20 (71)Name of Applicant :
(31) Priorty Document No :201510349002.6 1)QINGDAO HAIER WASHING MACHINE CO., LTD.
(32) Priority Date :23/06/2015 Address of Applicant :No.1 Haier Road, HdfeZone
(33) Name of priority country :China Qingdao, Shandong, China, 266101. China
(86) International Application No :PCT/CN2015/09757|(72)Name of Inventor :
Filing Date :16/12/2015 1)ZHANG, Tao
(87) International Publication No ‘WO 2016/206324 2)XU, Sheng
(61) Patenhof Addition to Application ‘NA 3)HUANG, Zhenxing
Number :NA 4)SHI, Feng
Filing Date ' 5)ZHANG, Chunfeng
(62) Divisional to Application Number :NA
Filing Date ‘NA

(57) Abstract :

A method of controlling a self service washing maclind a terminal anglystem utilizing the same. The method comprises:
outputting location information and status information of at least one nearby washing machine (110); obtaining a tanget was
machine selected by a user (120); transmitiing server reservation reque€l30)wherein the reservation request comprises a
target time duration and an identifier of the target washing machine input by the user for the server to schedule faroteessiig
the target time duration for the user; and receiving and outpattiagervation result fed back from the server (140). Before arri\
at a self service laundeyuser can make a reservation to the washing machine via a terminal. If the reservation is stiecessful
can use the washing machine to do the laundryenéserved target time duration. The method is easy to use and can increas
efficiency in doing self service laundry.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747047379 A
(19) INDIA
(22) Date of filing of Application :30/12/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : HEAT STORAGE BODY MAINTENANCE TIME NOTIFICATION APPARATUS FOR
REGENERATIVE BURNER

. e :F16K11/10; (71)Name of Applicant :

(51) International classification F16K31/12 1)CHUGAI RO CO., LTD.
(31) Priority Document No 2015159932 Address of Applicant :&-1, HIRANOMACHI, CHUO-KU,
(32) Priority Date :13/08/2015 OSAKA, JAPAN- 5410046. Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/IP2016/0712: 1)UESHIMA Hirotoshi

Filing Date :20/07/2016 2)HASHIZUMEToshio
(87) International Publication No NA
(61) Patent bAddition to Application NA
Number :N A

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

To provide a heat storage body maintenance time notification apparatus for a regenerative burner and a heat storagerzouy
time notification metiod for a regenerative burner as well as to provide a remodeling method for a combustion furnace equig
a regenerative burner, where the apparatus and methods can appropriately give notification about maintenance timestof tige
bodies. [Stution] A heat storage medium (heat storage body)maintenance time notification apparatus includes a supply flov
adapted to measure a flow rate of combustion air flowing through a regenerative burner 5 equipped with a heat storage uni
containingheat storage media3a adapted to preheat combustion air supplied into a combustion chamber 2 of a combustion
using exhaust gas discharged from the combustion chamber; a supply flow control valve 9 regulated so as to open agdl @fo
the fow rate of the measured combustion air; a controller 12 adapted to detect an opening position of the control valve whe
combustion air flows at a predetermined flow rate; and a notification unit 17 adapted to give notification that it isrtieigdoanc
of the heat storage media of the heat storage unit when the detected opening position of the control valve becomaslargse!
opening position based on correlation information between flow rate data on combustion air measured witmtatefland
opening position data on the control valve detected by the controller.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :03/02018

(21) Application N0.201847000233 A

(43) Publication Date : 19/01/2018

(54) Title of the invention : LOWNOISE OSCILLATOR AMPLITUDE REGULATOR

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:HO3L 5/00 (2006.0!
:14/731,487
:05/06/2015

‘U.S.A.
:PCT/EP2016/0608"
:13/05/2016
‘W0/2016/192962
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
Address of Applicant :964 83, Stockholm, Sweden
(72)Name of Inventor :
1)ELGAARD, Christian
2)SUNDSTRA M, Lars

(57) Abstract :

A frequency generation solution controls an oscillator amplitude using two feedback paths to generate high frequeneitsign:
lower power consumption and lower noise. A first feedback path provides continuous control ofliég®oamplitude responsive
an amplitude detected at the oscillator output. A second feedback path provides discrete control of the amplitude regulating

parameter(s) of the oscillator responsive to the detected oscillator amplitude. Because thiesdbankl path enables the adjustr
of the amplitude regulating parameter(s), the second feedback path enables an amplifier in the first feedback patlat@opera

reduced gain, and thus also at a reduced power and a reduced noise, without jegphedpanformance of the oscillator.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847000404 A
(19) INDIA
(22) Date of filing of Application :04/01/2018 (43) Publication Date : 19/01/2018

(54) Title of the invention : SELECTIVE PYY COMPOUNDS AND USES THEREOF

:A61K38/17; (71)Name of Applicant :
(51) International classification A61K45/06; 1)NOVO NORDISK A/S
CO7K14/47 Address of Applicant :Novo AllA, DK2880 BagsvA!rd,
(31) Priority Document No :15171785.7 Denmark Denmark
(32) Priority Date :12/06/2015 (72)Name of Inventor :
(33) Name of priority country ‘EPO 1) e8STERGAARD SéEren
(86) International Application No :PCT/EP2016/0634:| 2)JESSEN Carsten
Filing Date :13/06/2016 3)WULFF Birgitte Schjellerup
(87) International Publication No NA 4)SANFRIDSON Annika
(61) Patent of Addition to Application NA
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to PYY compounds with the amino acid modifications 7Lys, 30Trp, and 31Leu, and in addition tdleghes
and/or 28Tyr, and derivatives thereof. The compounds of the invention are selective Y2 recepsts.dathe invention also relate:
pharmaceutical compositions comprising such PYY compounds and pharmaceutically acceptable excipients, as well as the
use of the PYY compounds.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847000409 A
(19) INDIA
(22) Date of filing of Application :04/01/2018 (43) Publication Date : 19/01/2018

(54) Title of the invention : NET FORGED SPIRAL BEVEL GEAR

:B23F19/02; (71)Name of Applicant :
(51) International classification B23F9/00; 1)AMERICAN AXLE & MANUFACTURING, INC.
B23P15/14; Addressof Applicant :One Dauch Drive, Detroit, Michigan
(31) Priority Document No :62/175,586 482111198, United States of America U.S.A.
(32) Priority Date :15/06/2015 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)Curt MOEHLAU
(86) International Application No :PCT/US2016/0365¢| 2)Mohsen KOLIVAND
Filing Date :09/06/2016 3)Dale K. BENEDICT
(87) International Publi¢deon No ‘WO 2016/205052 A
(61) Patent of Addition to Application NA
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A method that includes: providing a blank; heating tlaak; forging the heated blank to form a forged gear having a plurality of
spiral bevel gear teeth; machining the forged gear to a predetermined thickness while locating off of the pluralitgethgedotm
a green machined forged gear; rotationaltg axially engaging a die to the gear teeth of the green machined forged gear to in
plastic flow in the gear teeth to form an intermediate gear in which the plurality of gear teeth conform to a predetethifardt
heattreating the intermediatgear to form a hardened intermediate gear; and lapping the plurality of gear teeth of the harden
intermediate gear with a spiral bevel pinion gear; wherein the plurality of gear teeth are not machinedmaauhipg machining
operation before the piality of gear teeth are lapped.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847000412 A
(19) INDIA
(22) Date of filing of Application :04/01/2018 (43) Publication Date : 19/01/2018

(54) Title of the invention : DISPLAY METHOD AND DISPLAY DEVICE

(51) International classification :HO4N 9/31 (71)Name of Applicant :
(31) Priority Document No :62/268693 1)Panasonic Intellectual Property Corporation of America
(32) Priority Date :17/12/2015 Address of Applicant :20000 Mariner Avenue, Suite 200,
(33) Name of priority country :U.S.A. Torrance, CA 90503, U.S.A.
(86) International ApplicatiotNo :PCT/IP2016/0870° | (72)Name of Inventor :

Filing Date :13/12/2016 1)AOYAMA, Hideki
(87) International Publication No ‘WO/2017/104666 | 2)OSHIMA, Mitsuaki
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract

A display method capable of displaying an image valuable to a user is provided. The display method for a display dsplapedo
image includes: obtaining a captured display image and an image for decoding by an image sensor capturing a sulject (SL
decoding the image for decoding to obtain light identification information (light ID) (SL12); transmitting the light K2teea
(SL13); obtaining an augmented reality (AR) image and recognition information corresponding to the light ID fravethgSgé4);
out of the captured display image, recognizing a region corresponding to the recognition information as a target rejjiamdSL.
displaying the captured display image with the AR image superimposed on the target region (SL16).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847000508 A
(19) INDIA
(22) Date of filing of Application :05/01/2018 (43) Publication Date : 19/01/2018

(54) Title of the invention : AUTO DRAIN SYSTEM FORACUUM AND PRESSURE SIDE FUEL WATER SEPARATOR

(51) International classification FO2M 37/22 (71)Name of Applicant :
(2006.01) 1)CUMMINS FILTRATION IP, INC.
(31) Priority Document No :62/205,888 Address of Applicant :50QacksonSt., Columbus,
(32) Priority Date :17/08/2015 Indiana47201. U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International ApplicatiotNo :PCT/US2016/0472(] 1)WANKHEDE, Amit Shashikant
Filing Date :16/08/2016 2)HERMAN, PeterK.
(87) International Publication No ‘WO0/2017/031128 3)JANAKIRAMAN, Arun P.
(61) Patent of Addition to Application ‘NA 4)HOLM, Christopher E.
Number :NA 5)WANI, Prashant
Filing Date ' 6) SHIMPI, Abhijit
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

An automatic drain device is configured for use with a fuel water separator filter system. The automatic drain devisainclude
solenoid, a watein-fuel sensor, and eontroller configured to operate the automatic drain device by activating the solenoid in
response to a signal from the waiteifuel sensor. The automatic drain device may be utilized with suction side and pressure ¢
water separator filter systenibhe automatic drain device operates independently of any user input. FIG. 1
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(12) PATENT ARPLICATION PUBLICATION (21) Application N0.201847000610 A
(19) INDIA
(22) Date of filing of Application :05/01/2018 (43) Publication Date : 19/01/2018

(54) Title of the invention : METHOD, APPARATUS, AND SYSTEM FOR CHANGING ASSOCIATION RELATIONSHIP
BETWEEN MCPTT USER AND MCPTT GROUP

(51) International classification :HO4W 72/04 (71)Name of Applicant :
(2009.01) 1)HUAWEI TECHNOLOGIES CO., LTD.

(31) Priority Document No :NA Address of Applicant :Huawei Administration Building,
(32) Priority Date ‘NA Bantian, Longgang District, Shenzhen, Guangdong 518129,
(33) Name of priority country ‘NA China China
(86) International Application No :PCT/CN201508651¢|(72)Name of Inventor :

Filing Date :10/08/2015 1)WU, Yizhuang
(87) International Publication No ‘WO0/2017/024470 2)GE, Cuili
(61) Patent of Addition to Application ‘NA 3)YANG, Yanmei
Number :N A

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

METHOD, APPARATUS, AND SYSTEM FOR CHANGING ASSOCIATION RELATIONSHIP BETWEEN MCPTT USER Al
MCPTT GROUP 5 Embodimentsf the presentinvention provide a method, an apparatusand a systemfor changing an
association relationship between an MCPEénand an MCPTT group. A method for changarg associationrelationship
betweenan MCPTT user and an MCPTT group includes: receivingby a first network elementdevice, an association
changerequestsent by first user 10 equipme UE, where the associationchangerequestincludes requestinformation, the
request information is used to indicate that a first mission critical push to talk MCPTT user requests to change amassociati
relationship between a second MCPTTrumad a first MCPTT group, and the first MCPTT user is an MCPTT user using the fil
and setting, by the first network element device, the association relationship between the second MCPTT user and tiETfirst
group 15 according to the associat@range request. The present invention implements that an MCPTT user changes an ass
relationship between another MCPTT user and a group. REFER TO FIGURE 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847000742 A
(19) INDIA
(22) Date of filing of Application :08/01/2018 (43) Publication Date : 19/01/2018

(54) Title of tre invention : EPOXY RESIN COMPOSITION, FIBEREINFORCED COMPOSITE MATERIAL, MOLDED
ARTICLE, AND PRESSURE VESSEL

:C08G59/20; (71)Name of Applicant :
(51) International classification C08G59/24; 1)TORAY INDUSTRIES, INC.
C08G59/40 Address of Applicant :11, NihonbashiMuromachi 2chome,
(31) Priority Document No 12015127391 Chuoku, Tokyo 1038666, Japan Japan
(32) Priority Date :25/062015 (72)Name of Inventor :
(33) Name of priority country :Japan 1)MORI, Ayumi
(86) International Application No :PCT/JP2016/0685(| 2)HIRANO, Noriyuki
Filing Date :22/06/2016 3)MIYOSHI, Masayuki
(87) International Publication No ﬂ02016/208618
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

One purpose of the present invention is to provide an epoxy resin composition which is for obtainingeinfilreed composite
material that combines heat resistance vétisile strength on a high level. The other purpose is to provide: adibéorced
composite material obtained using this epoxy resin composition; and a molded article and a pressure vessel both cenfipgsir
reinforced composite material. The peat invention has the following configuration in order to achieve the above purposes. N
the epoxy resin composition comprises the following constituent element [A] and the following constituent element [8] , anc
characterized in that a cured atfjebtained by curing the epoxy resin composition has a rigthtr modulus of 10 MPa or less w
evaluated for dynamic viscoelasticity and the cured object has a glass transition temperature of 95°C or higher. [A]rAsiepo:
including an aromatic mg and having a functionality of 2 or higher [B] An amim&sed hardener or an acid anhyd#idsed
hardener.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847000782 A
(19) INDIA
(22) Date offiling of Application :08/01/2018 (43) Publication Date : 19/01/2018

(54) Title of the invention : INFORMATION PROCESSING APPARATUS AND METHOD, AND PROGRAM

(51) International classification :HO04S 5/02 (71)Name of Applicant :
(31) Priority Document No 2015142253 1)SONY CORPORATION
(32) Priority Date :16/07/2015 Address of Applicant -1, Konan, Minateku, Tokyo, Japa
(33) Name of priority country :Japan - 1080075 Japan
(86) International Application No :PCT/IP2016/0695!|(72)Name of Inventor :
Filing Date :01/07/2016 1)TSUJI Minoru
(87) International Publication No ‘WO0O/2017/010313 | 2)CHINEN Toru
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present technique relates to an information processing apparatus, an information processing method, and a progodm ¢
performing appropriate remapping. An offset angle calculation sectionaalsan offset amount of a position of a reference scr
from a reference position present in a front direction of a user, and a position information correction section coritiots af pm
audio object referred with the reference position,, in @onity with the position of the reference screen on the basis of the offst
amount. Furthermore, an object remapping section remaps the position of the audio object in conformity with a position of
reproduction screen on the basis of the corrected posifithe audio objecThe present technique can be applied to an informa
processing apparatus.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847000804 A
(19) INDIA
(22) Date of filing ofApplication :08/01/2018 (43) Publication Date : 19/01/2018

(54) Title of the invention : SYSTEMS AND METHODS FOR OBJECT TRACKING

(51) International classification :GOBK9/00; (71)Name of Applicant :
G06K9/62; GO6T7/2| 1)QUALCOMM Incorporated

(31) Priority Document No :14/829,406 Address of Applicant :Attn: International IP Administration
(32) Priorty Date :18/08/2015 5775 Morehouse Drive, San Diego, California 9217214, USA
(33) Name of priority country ‘U.S.A. U.S.A.
(86) International Application No :PCT/US2016/0411¢|(72)Name of Inventor :

Filing Date :08/01/2018 1)REN, Jianfeng
(87) International Publication No :06/07/2016 2)GUO, Feng
(61) Patent of Addition to Application NA 3)YANG, Ruiduo
Number :N A

Filing Date |
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A method performed by an electronic device is described. The method includes obtaining a first frame of a scene. THeanet
includes pgorming object recognition of at least one object within a first bounding region of the first frame. The method furtl
includes performing object tracking of the at least one object within the first bounding region of the first frame. The metho
additiorally includes determining a second bounding region of a second frame based on the object tracking. The second fre
subsequent to the first frame. The method also includes determining whether the second bounding region is valid based or
predeterminedbject model. REFER TO FIGURE 14
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847000805 A
(19) INDIA
(22) Date of filing of Application :08/01/2018 (43) Publication Date : 19/01/2018

(54) Title of the invention : AUTOMATICALLY CALIBRATING OPERATIONAL AMPLIFIER (OPAMP) SYSTEMS FOR
MITIGATING EFFECTS OF OFFSET VOLTAGES

(51) International classification :HO3F 3/45(2006.01 | (71)Name of Applicant :
(31) Priority Document No :62/205,510 1)QUALCOMM Incorporated
(32) Priority Date :14/08/2015 Address of Applicant :Attn: International IP Administration
(33) Name of priority country ‘U.S.A 5775 Morehouse Drive, San Diego, California 921714,USA
(86) International Application No :PCT/US2016/0420(|U.S.A.
Filing Date :13/07/2017 (72)Name of Inventor :
(87) International Publication No ‘WO0/2017/030686 1)PRICE, Burt, Lee
(61) Patent of Addition to Application ‘NA 2)KOLLA, Yeshwant, Nagaraj
Number :NA 3)SHAH, Dhaval, Rajeshbhai
Filing Date ’ 4)JANARDANAN, Ajay
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

AUTOMATICALLY CALIBRATING OPERATIONAL AMPLIFIER (OP-AMP) SYSTEMS FOR MITIGATING EFFECTS OF
OFFSETVOLTAGES Automatically calibrating operational amplifier ¢@mp) systems for mitigating effects of offset voltages ¢
disclosed. In one aspect, an automatically calibratingrap system is provided that employs an analog calibration signal
correspondig to a calibration mode to compensate an output voltage signal ofanmporresponding to an amplify mode. An
automatic calibration circuit is included that employs a successive approximation register (SAR) controller configucedsvesiy
generataligital values based on the output voltage signal of thenop in response to a mode signal indicating the calibration m
The automatic calibration circuit includes a digtialanalog converter (DAC) configured to convert each successive digital vad
the analog calibration signal in response to the mode signal indicating the calibration mode. The analog calibrat®preigdabi
to an auxiliary differential input of the egamp to compensate for the composite offset voltage in the ampldg.mo
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847000806 A
(19) INDIA
(22) Date of filing of Application :08/01/2018 (43) Publication Date : 19/01/2018

(54) Title of the invention : DETERINING PREFETCH INSTRUCTIONS BASED ON INSTRUCTION ENCODING

(51) International classification :GO6F 9/30 (2006.01|(71)Name of Applicant :
(31) Priority Document No :14/827,245 1)QUALCOMM Incorporated
(32) Priority Date :14/08/2015 Address of Applicant :Attn: International IP Administration
(33) Name of priority country :U.S.A. 5775 Morehouse Drive, San Diego, California 921P214.
(86) International Aplication No :PCT/US2016/0418¢|U.S.A.
Filing Date :12/07/2016 (72)Name of Inventor :
(87) International Publication No ‘WO0/2017/030678 1)YEN, Luke
(61) Patent of Addition to Application ‘NA 2)MORROW, Michael Willia
Number :NA 3)SPEIER, Thomas Phili
Filing Date ’ 4)DIEFFENDERFER, James Norri
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Systems and methods for identifying candidate load instructions for prefetch operations based on at least instructgpofaheoc
load instructions, include an idengéfibased on a function of at least one or more fields of a load instruction and optionally, a
bits of the PC value of the load instruction, wherein the one or more fields exclude a full address or program couaiee (&Ghe
load instructio. Prefetch mechanisms, including a prefetch table indexed by the identifier, can determine whether the load i
is a candidate load instruction for prefetching load data, based on the identifier. The function may be a hash, a oanoatenati
combination thereof, of one or more bits of the one or more fields. The fields include one or more of a base registaticndesti
register, an immediate offset, an offset register, or other bits of instruction encoding of the load instruction. REFEBREZ
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847000807 A
(19) INDIA
(22) Date of filing of Application :08/01/2018 (43) Publication Date : 19/01/2018

(54) Title of the invention : PREDICTING MEMORY INSTRUCTION PUNTS IN A COMPUTER PROCESSOR USING A Pl
AVOIDANCE TABLE (PAT)

(51) International classification :G06-9/30; GO6F9/3|(71)Name of Applicant :
(31) Priority Document No :62/205,400 1)QUALCOMM Incorporated
(32) Priority Date :14/08/2015 Address of Applicant :Attn: Internatnal IP Administration,
(33) Name of priority country ‘U.S.A 5775 Morehouse Drive, San Diego, California 9217214, USA
(86) International Application No :PCT/US2016/04227|U.S.A.
Filing Date :14/07/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/030691 1)YEN, Luke
(61) Patent of Addition to Application ‘NA 2)MORROW, Michael, William
Number :NA 3)SCHOTTMILLER, Jeffery, Michael
Filing Date ' 4)DIEFFENDERFER, James, Norris
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

PREDICTING MEMORY INSTRUCTION PUNTS IN A COMPUTER PROCESSOR USING A PUNT AVOIDANCE TABLE
(PAT) Predicting memory instruction punts in a computer processor using a punt avoidance table (PAT) are disclosegebt,o
an instruction processing circuit asses a PAT containing entries each comprising an address of a memory instruction. Upol
detecting a memory instruction in an instruction stream, the instruction processing circuit determines whether the RARmonNt
entry having an address of the memimstruction. If so, the instruction processing circuit prevents the detected memory instru
from taking effect before at least one pending memory instruction older than the detected memory instruction, to preaorgt a
instruction punt. In some asgs, the instruction processing circuit may determine, upon execution of a pending memory instr
whether a hazard associated with the detected memory instruction has occurred. If so, an entry for the detected metimrysin
generated in the PA REFER TO FIGURE 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847000808 A
(19) INDIA
(22) Date of filing of Application :08/01/2018 (43) Publication Date : 19/01/2018

(54) Title of theinvention : POWER EFFICIENT FETCH ADAPTATION

. . :GO6F12/08; (71)Name of Applicant :

(51) International classification GOGE9/38 1)QUALCOMM Incorporated
(31) Priority Document No :14/827,262 Address of Applicant :Attn: International IP Administration
(32) Priority Date :14/08/2015 5775 Morehouse Drive, San Diego, California 9217214, USA
(33) Name of priority country ‘U.S.A. U.S.A.
(86) International Application No :PCT/US2016/0416¢|(72)Name of Inventor :

Filing Date :11/07/2016 1)PRIYADARSHI, Shivam
(87) International Publication No ‘WO 2017/030674 2)AL SHEIKH, Rami M ohammad
(61) Patent of Addition to Application ‘NA 3)DAMODARAN, Raguram
Number :N A

Filing Date |
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT POWER EFFICIENT FETCH ADAPTATION Systems and methods relate to an instruction fetch unit of a proct
such as a superscalar processor. The instruction fetch unit includes a fetch banddiciibr fFeBWP) configured to predict a
number of instructions to be fetched in a fetch group of instructiores pipeline stage of the processor.

A first entry of the FBWP corresponding to the fetch group corresponds to a prediction ofrtiieenof instructions to be fetche
based on occurrence and location of a predicted taken branch instruction in the fetch group and a confidence levelhditstiwa
predicted number in the prediction field. The instruction fetch unit is configuriedicto only the predicted number of instructions,
rather than the maximum number of entries that can be fetched in the pipeline stage, if the confidence level is geeater than
predetermined thresholdn this manner, wasteful fetching of instructionav®ided. REFER TO FIGURE 3
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847000809 A
(19) INDIA
(22) Date of filing of Application :08/01/2018 (43) Publication Date : 19/01/2018

(54) Title d the invention : SWITCHED POWER CONTROL CIRCUITS FOR CONTROLLING THE RATE OF PROVIDING
VOLTAGES TO POWERED CIRCUITS, AND RELATED SYSTEMS AND METHODS

(51) International classification ‘HO2M3/158; (71)Name of Applicant :
HO3K17/163 1)QUALCOMM Incorporated

(31) Priority Document No :14/826,472 Address of Applicant :Attn: International IP Administration
(32) Priority Date :14/08/2015 5775 Morehouse Drive, San Diegaalifornia 921211714, USA
(33) Name of priority country ‘U.S.A. U.S.A.
(86) International Application No :PCT/US2016/04197|(72)Name of Inventor :

Filing Date :13/07/2016 1)PRICE, Burt, Lee
(87) International Publication No ‘WO 2017/030683 2)KOLLA, Yeshwant, Nagaraj
(61) Patent of Addition to Application NA 3)SHAH, Dhaval, Rajeshbhai
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

SWITCHED POWER CONTROL CIRCUITS FOR CONTROLLING THE RATE OF PROVIDING VOLTAGES TO POWERE
CIRCUITS, AND RELATED SYSTEMS AND METHODS Switched power control circuits for controlling the rate of providing
voltages to powered circuits are disclosed. In one aspect, a switched power control circuit is provided that is cordaniret! to
activation of eheadswitch circuit such that the headswitch circuit gradually provides a supply voltage to a powered circuit ra
providing full supply voltage in a substantially instantaneous manner. To gradually ramp up an output voltage, the heiacisivil
is configured to provide the output voltage to the powered circuit in response to a control signal received on a canfiwd inpu
control signal is generated by a control circuit in response to an enable signal. To prevent the headswitch circuidiogntipeo
full supply voltage to the powered circuit instantaneously, a current sink circuit is configured to control a rampint)eatetpit
voltage generated by the headswitch circuit. REFER TO FIGURE 6
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847000810 A
(19) INDIA
(22) Date of filing of Application :08/01/2018 (43) Publication Date : 19/01/2018

(54) Title of the invention : SENDER SIDE VIDEO TELEPHONY DOWNGRADE

:HO04L.1/00; (71)Name of Applicant :
(51) Interrational classification H04L29/06; 1)QUALCOMM Incorporated
HO4N7/10 Addressof Applicant :Attn: International IP Administration,
(31) Priority Document No :14/826,932 5775 Morehouse Drive, San Diego, California 9217214, USA
(32) Priority Date :14/08/2015 U.S.A
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2016/0360¢| 1)MUTHSANDRA KANTHARAJU, Manjunatha
Filing Date :06/06/2016 2)WANG, Min
(87) International Publication No NA 3)LAKSHMANASWAMY, Shankar Ganesh
(61) Patent of Addition to Application NA
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

In an example, a method of processing data includes, in a video telephony session between a local device and a remlogzed:
the video telephony session includes at least one video connection between the local device and the remote deviag, hgehtt
local device, degraded playback of video data at the remote device. The method also includes, in response to idetéfyradett
playback, terminating, by the local device, a video connection of the at least one video connection.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847000852 A
(19) INDIA
(22) Date of filing of Application :09/01/2018 (43) Publication Date : 19/01/2018

(54) Title of the invention : STABILIZING VIDEO

(51) International classification :GO6T 3/00 (2006.01|(71)Name of Applicant :
(31) Priority Document No :14/883,515 1)GOOGLE LLC
(32) Priority Date :14/10/2015 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, California 94043, USA U.S.A.
(86) International Application No :PCT/US2016/0532%|(72)Name of Inventor :

Filing Date :23/092016 1)HONG, Wei
(87) International Publication No ‘WO0/2017/065952 2)CARCERONI, Rodrigo
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

In general, the subject matter can be embodied in methods, systems, and proguats fopdlentifying, by a computing system ¢
using first and second frames of a video, a transformation that indicates movement of a camera with respect to thesframes.
computing system generates a modified transformation so that the transforméggmrepresentative of recent movement. The

computing system uses the transformation and the modified transformation to generate a second transformation. The com
system identifies an anticipated distortion that would be present in a stabilizeshwdrhe second frame. The computing systen
determines an amount by which to reduce a stabilizing effect. The computing system applies the second transformaticonis

frame to stabilize the second frame, where the stabilizing effect has beeedddsed on the determined amount by which to re
the stabilizing effect.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847000870 A
(19) INDIA
(22) Date of filing of Application :09/01/2018 (43) Publication Date : 19/01/2018

(54) Title of the invention : AGED WITH HYBRID LED CHANNELS

(51) International classification :HO5B 33/08 (2006.C|(71)Name of Applicant :

(31) Priority Document No :PCT/CN2015/0813€¢| 1)PHILIPS LIGHTING HOLDING B.V.

(32) Priority Date :12/06/2015 Address of Applicant :High Tech Campus 45,-8656, AE
(33) Name 6priority country :PCT Eindhoven, The Netherlands Netherlands

(72)Name of Inventor :

(86) International Application No PCT/EP2016/06276(| 1)PEETERS, Martinus, Petrus, Joseph

Filing Date 06/06/2016 2)XU, Shu

(87) International Publication No 'W0/2016/198348 3)FU, Jie

(61) Patent of Addition to Application ‘NA 4)PERZ, Malgorzata

Number :NA 5)BROERSMA, RAmy, Cyrille
Filing Date ' 6)SEKULOVSKI, Dragan

(62) Divisioral to Application Number  :NA 7)WEGH, RenA, Theodorus
Filing Date ‘NA

(57) Abstract :

The invention provides a light emitting diode (LED) lighting system (1) conmgriaistring (ST) including a number of light emitti
diode (LED) elements (10) functionally connected with an AC voltage source (20) configured to apply an input voltagaid/i)
string (ST), wherein the string (ST) comprises a plurality of segm8a@{sS2, S3,}), with each segment (S1, S2, S3,}) comprising
least one or more of said light emitting diode (LED) elements (10), wherein the light emitting diode (LED) lighting sysem (1
configured to connect a first segment (S1) in the string (Sfiydas and driven by the input voltage (Vi) when said input voltage
is bigger than a first threshold, and to connect the first segment (S1) and a second segment (S2) in the string betwese tatick
input voltage (Vi) when said input voltage j\$ bigger than a second threshold bigger than said first threshold, wherein each
element (10) comprises a light emitting diode (100) configured to generate blue LED radiation (101), wherein said firs{S&pr
comprises a second photoluminesaeaterial comprising LED element (210), wherein the second photoluminescent material
comprising LED element (210) comprises (a) light emitting diode (100) and (b) a second photoluminescent material (23@Ylc
to convert at least part of said LED ratba (101) into second conversion radiation (231) in the visible, and wherein said seco
photoluminescent material (230) only has a decay time of the second conversion radiation (231) smaller than 1 ms,camd sa
segment (S2) comprise first photolumascent material comprising LED elements (110) each comprising (a) light emitting diod
and (b) a first photoluminescent material (130) configured to convert at least part of said LED radiation (101) intwéirstoco
radiation (131) in the vible, and wherein said first photoluminescent material (130) only has a decay time of the first conver:
radiation (131) in the range of300 ms.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20184000872 A
(19) INDIA
(22) Date of filing of Application :09/01/2018 (43) Publication Date : 19/01/2018

(54) Title of the invention : COATING DEVICE WITH MOVING TARGET AND COATING METHOD

:C23C14/24; (71)Name of Applicant :
(51) International classification C23C14/34; 1)BOE TECHNOLOGY GROUP CO., LTD.
C23C14/54 Address of Applicant :No.10 Jiuxiangiao R€haoyang
(31) Priority Document No :201610053369.8  |District, BeiA-ine 100015, China China
(32) Priority Date :26/01/2016 2)HEFEI XINSHENG OPTOELECTRONICS
(33) Name of priority country :China TECHNOLOGY CO., LTD.
(86) International Application No :PCT/CN2017/0000%|(72)Name of Inventor :
Filing Date :03/01/2017 1)QIAN, Guoping
(87) International Publication No " NA 2)JING, Yangkun
(61) Patent of Addition to Application ‘NA 3)WU, Chengye
Number :NA 4)WANG, Bei
Filing Date ' 5)JI, Yu
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a coatingevice with a moving target. The coating device comprises: a target(l); a target support unit (2) configu
support and move the target (1); an infrared temperature detecting unit (3) configuredto detect a surface tempersngetaflihe
an infrared heating unit (4) configured to heat the target (1); and a control unit (10) configured to receive a detecticonsithreal
infrared temperature detecting unit (3) and determine if the surface temperature of the target (1) is uniform. Thait¢tdaku
also configured to control the infrared heating unit (4) in a way such that the infrared heating unit (4) heats a puetianget (1)
having a lower surface temperature and stops the heating once the surface temperature of thegangérfh) Also disclosed is i
coating method employing the coating device with the moving target.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847000873 A
(19) INDIA
(22) Date of filing of Application :09/01/2018 (43) Publication Date : 19/01/2018

(54) Title of the invention : METHOD OF MANUFACTURING A SANDWICH PANEL HAVING AN ASYMMETRICAL
CONFIGURATION IN THICKNESS DIRECTION

. e :B29C 33/38 (71)Name of Applicant :
(51) International classification (2006.01) 1)FITS HOLDING B.V.
(31) Priority Document No 2015137 Address of Applicant :P.O. Box 45, N23970, AA Driebergs,
(32) Priority Date :10/07/2015 The Netherlands Netherlands
(33) Name of priority country :Netherlands (72)Name of Inventor :
(86) International Application No :PCT/NL2016/05048| 1)DE GROOQOT, Martin Theodoor
Filing Date :07/07/2016
(87) International Publication No ‘WO0/2017/010872
(61) Patent of Addition to Application NA
Number :N A
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a method of manufacturing a sandwich panel having an asymmetrical configuration in the théckites
This method comjses the steps of: a) providing a plate shaped assembly of a first cover part and a second cover part and |
core part of a thermoplastic material containing a suitable blowing agent, wherein the second cover part is not efinsalciovire
patt regarding heat transfer properties; b) heating the assembly under pressure between press tools in a press,therdi®y adh
foamed core part to the first and second cover parts; c) foaming of the thermoplastic material in the core part unebepwessu
press tools in the press and at a foaming temperature by increasing the spacing between the press tools in a controfied me
cooling the foamed sandwich panel under pressure between the press tools; €) removing the thus cooled sanéhaihimanel
press; and optionally f) drying the sandwich panel; wherein during step a) a first compensation part conforming taahefaeat
properties of the second cover part is positioned at the side of the first cover part and/or a second congaehsatitorming to th
heat transfer properties of the first cover part is positioned at the side of the second cover part, and wherein derisigpeathe
first and/or second compensation parts are removed from the sandwich panel.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847000980 A
(19) INDIA
(22) Date of filing of Application :09/01/2018 (43) Publication Date : 19/01/2018

(54) Title of the invention : RESOURCE SCHEDULING MEDB, APPARATUS, AND DEVICE

(51) International classification :HO4W 72/04 (71)Name of Applicant :
(31) Priority Document No :PCT/CN2015/0815¢| 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :16/06/2015 Address of Applicant :Huawei Administration Building,
(33) Name of priority country :PCT Bantian, Longgang District, Shenzhen, Guangdong 518129 (
(86) International Application No :PCT/CN2015/09195|(72)Name of Inventor :
Filing Date :14/10/2015 1)GAN, Ming
(87) International Publication No ‘W0/2016/201832 2)LIN, Meilu
(61) Patent of Addition to Application ‘NA 3)LIU, Le
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Embodiments ofhe present invention provide a resource scheduling method, which can support reduction of transmission r
overheads in resource scheduling. The method is applied to a wireless local area network, where a next generatiotqwettct
by the wirdess local area network predefines locations of resource units possibly allocated frbesassmned frequency domain
resource. The method includes: generating, by a sending end, resource scheduling information, where the resource sched:
informationincludes a bit sequence to indicate an actual allocation of a resource unit(s) frorbefassigned frequency domain
resource, and at least some bits in the bit sequence are to indicate whether one or more of said resource unit labstions pos
allocated for the tebe-assigned frequency domain resourdaristhe actually allocated resource unit(s).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847000982 A
(19) INDIA
(22) Date of filing of Application :09/01/2018 (43) Publication Date : 19/01/2018

(54) Title of the invention : TABLE LOOKUP USING SIMD INSTRUCTIONS

(51) International classification :GO6F 9/30 (71)Name of Applicant :
(31) Priority Document No :14/826,199 1)QUALCOMM Incorporated
(32) Priority Date :14/08/2015 Addressof Applicant :Attn: International IP Administration,
(33) Name of priority country :U.S.A. 5775 Morehouse Drive, San Diego, California 921714 U.S.A
(86) International Application No :PCT/US2016/0416¢|(72)Name of Inventor :
Filing Date :11/07/2016 1)MAHURIN, Eric Wayne
(87) Intenational Publication No ‘WO0/2017/030675 2)CODRESCU, Lucian
(61) Patent of Addition to Application ‘NA 3)PLONDKE, Erich James
Number :NA 4)HOYLE, David
Filing Date ’ 5)ZENG, Mao
(62) Divisional to Application Number  :NA 6)GAN, Kim-Chyan
Filing Date ‘NA

(57) Abstract :

Systems and methods pertain to looking up entries of a table. A processor receives one or more single instructiontenultiple
(SIMD) instructions, including a first SIMD instruction which specifies a first subset of indicirst subset of table entries is
looked up, using a crossbar, with the first subset of indices. A first vector output of the first SIMD instruction isbalsether the
outputs of the crossbar belong to a desired subset of table entries. Simitamhg,glird, and fourth SIMD instructions specify
corresponding second, third, and fourth subsets of indices to lookup the remaining table entries using the crossbaf.tihbe siz
crossbar is based on the number of indices in the subset of indices lmeklip table entries.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2018470083 A
(19) INDIA
(22) Date of filing of Application :09/01/2018 (43) Publication Date : 19/01/2018

(54) Title of the invention : CHANNEL LINE BUFFER DATA PACKING SCHEME FOR VIDEO CODECS

(51) International classification :HO4N 19/423 (71)Name of Applicant :
(31) Prioity Document No :14/839,666 1)QUALCOMM Incorporated
(32) Priority Date :28/08/2015 Address of Applicant :Attn: International IP Administration
(33) Name of priority country :U.S.A. 577 Morehouse Drive, San Diego, California 92427114 U.S.A
(86) International Application No :PCT/US2016/0443(|(72)Name of Inventor :
Filing Date :27/07/2016 1)LIN, Shu
(87) International Publication No ‘WO0O/2017/039890 2)LI, Mang
(61) Patenbf Addition to Application NA 3)WANG, Kai
Number :NA 4)GARG, Atul
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Video pixel line buffers are widely used for data processing in video codecs. Video data paoked into buffers configured to
store a plurality of words, each word comprising a series of bits. The video data may be associated with two or mordrchanr
order to reduce realization costs, data blocks from two different channels may be packegdosite sides of a word in the buffe
opposite directions. In some embodiments, data blocks from two or more physical channels may be mapped to two or mort
channels, the virtual channels having balanced data block sizes. The data bloolksesbwith the virtual channels may then be
packed to one or more buffers.
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(12) PATENT ARPLICATION PUBLICATION (21) Application N0.201847001043 A
(19) INDIA
(22) Date of filing of Application :10/01/2018 (43) Publication Date : 19/01/2018

(54) Title of the invention : AUTO WHITE BALANCE USING INFRARED AND/OR ULTRAVIOLET SIGNALS

(51) International classification :HO4N 9/73 (71)Name of Applicant :
(31) Priority Document No :14/885,377 1)GOOGLE LLC
(32) Priority Date :16/10/2015 Address of Applicant1600 Amphitheatre Parkway, Mounte
(33) Name of priority country :U.S.A. View, California 94043. U.S.A.
(86) International Application No :PCT/US2016/0565¢|(72)Name of Inventor :

Filing Date :12/10/2016 1)HUNG, Szepo Robert
(87) Interrational Publication No ‘WO0/2017/066263
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

According to an aspect, a device includes a camera configured to obtain an image, an electromagnetic radiationfigemsdrto
produce at least one of ultvdolet (UV) light data and infrared (IR) light data associated with the image, a sensor processor

configured to detect an illuminant type probability from probability data using at least one of the UV liginidi¢hte IR light data,
where the illuminant type probability indicates a level of confidence that a light source associated with the imageutaa part

illuminant type, and an auwhite balance unit configured to adjust awtbite balance with the ililminant type probability.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847001044 A
(19) INDIA
(22) Date of filing of Application :10/01/2018 (43) Publication Date : 19/01/2018

(54) Title ofthe invention : INTEGRATED WIRELESS COMMUNICATION SENSING AND MONITORING SYSTEM

(51) International classification :H04Q 9/00 (71)Name of Applicant :
(31) Priority Document No :62/180,417 1)3M INNOVATIVE PROPERTIES COMPANY
(32) Priority Date :16/06/2015 Address of Applicant :3M Center, P O Box 33427, Saint F
(33) Name of priority country :U.S.A. MN 551333427. U.S.A.
(86) Intenational Application No :PCT/US2016/0375Z|(72)Name of Inventor :

Filing Date :15/06/2016 1)RODRIGUEZ, Ernesto M., Jr.
(87) International Publication No ‘WO0/2016/205295
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A data ®mmunication system, comprises a housing mountable to an enclosure, the housing including a transceiver configL
communicate with a network outside of the enclosure, a monitoring device attachable to the housing that provides data rel:
reattime condition within the enclosure, control electronics to control sensor data communication via the transceiver, and a
source to power the transceiver on an at least intermittent basis.
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(12) PATENT APPLCATION PUBLICATION (21) Application N0.201847001064 A
(19) INDIA
(22) Date of filing of Application :10/01/2018 (43) Publication Date : 19/01/2018

(54) Title of the invention : IMPLANTABLE DRUG DELIVERY COMPOSITIONS AND METHODS OF USE THEREOF

(51) International classification :A61K 9/16 (71)Name of Applicant :
(31) Priority Document No :62/181,707 1)ACUITYBIO CORPORATION
(32) Priority Date :18/06/2015 Addressof Applicant :200 Upland Road, Newton, MA 024¢
(33) Name of priority country :U.S.A. U.S.A.
(86) International Application No :PCT/US2016/0380¢|(72)Name of Inventor :

Filing Date :17/06/2016 1)SCHWARTZ, John
(87) Intenational Publication No ‘WO0/2016/205652 2)COLBY, Aaron, Henry
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Provided herein are implantable compositions and methods of use thereof comprising a matrix together stitat pedymer anc
a therapeutically active agent. The use of these implantable compositions is for the local delivery of therapeuticaliyeatgitee
treat, ameliorate, or prevent the recurrence of a disease. Technical advantages include incgetszdirutic index, low systemi
release, no adverse effects on pasggery healing, compliance and reroding, hightoleration, easy to use in the standard of cal
surgery, and easily adaptable to embrace a vast range of therapeutic agents anceprocedur
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847001066 A
(19) INDIA
(22) Date of filing of Application :10/01/2018 (43) Publication Date : 19/01/2018

(54) Title of the invention : A MEFHOD OF AND A MACHINE FOR MAKING A SHEET UNIT

(51) International classification :B32B 37/22 (71)Name of Applicant :
(31) Priority Document No :15509631 1)IKEA SUPPLY AG
(32) Priority Date :03/07/2015 Address of Applicant :GrAYsssenweg 15, @33, Pratteln
(33) Name of priority country :Sweden Switzerland
(86) International Application No :PCT/SE2016/0506"|(72)Name of Inventor :
Filing Date :01/07/2016 1)CARLANDER, Rolf
(87) International Publication No ‘WO0O/2017/007408 2)ANDREASSON, Bengt
(61) Patent of Addition to Application ‘NA 3)ANDREASSON, Tomas
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A method of and a machine for cost affiatly and speedily making a sheet unit adapted to be folded over and pressed to prot
building element having two large faces. The machine comprises: a first supply device (34) for receiving, storing ang delide
pad members (15); a first fdad wheel (35); a drive (36) for rotating the first feeding wheel (35) to fetch a first one of the pad
members (15) from the first supply device (34) and transfer it to a predetermined position on a moving sheet (1).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847001072 A
(19) INDIA

(22) Date of filing of Application :10/01/2018 (43) Publication Date : 19/01/2018

(54) Title of the invention : DEODORANT COMPOSITION COMPRISING A MIXTURE OF AHA, BETA AND GAMMA
CYCLODEXTRIN

(51) International classification AG1K8/73; (71)Name of Applicant -
A61Q15/00 1)AZIENDE CHIMICHE RIUNITE ANGELINI
(31) Priority Document No :15173747.5 FRANCESCO A.C.R.A.F. S.p.A.
(32) Priority Date :25/06/2015 Address of Applicant :Viale Amelia, 7000181 Roma,ltaly.
(33) Name of priority country ‘EPO Italy

(72)Name of Inventor :

(86) International Application No PCT/EP2016/0642!| 1)TONGIANI, Serena

Filing Date 21/06/2016 2)RAGNI, Lorella
(87) International Publication No ‘WO 2016/207133 | 3)DONELLI, Daniela
(61) Patent of Addition to Application .

‘NA
Number ‘NA

Filing Date '
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

This invention relates to an odeabsorbing composition comprisingvai x t u ¢, e, b o &-oydibdextrins, wherein the amount ¢
one of, -sbaa-oydodextrinsis equal to or higher than the total amount of the other two cyclodextrins.
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(12) PATENT APPLICATION PUBLIGTION (21) Application N0.201847001354 A
(19) INDIA
(22) Date of filing of Application :12/01/2018 (43) Publication Date : 19/01/2018

(54) Title of the invention : DIRECTORY LIMIT BASED SYSTEM AND METHOD FOR STORING MEDIA SEGMENTS

(51) Internatbnal classification :HO4N 21/262 (71)Name of Applicant :
(31) Priority Document No :62/181,503 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(32) Priority Date :18/06/2015 Address of Applicant :SH64 83, Stockholm. Sweden
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/IB2016/05358| 1)NAIR, Raj

Filing Date :16/06/2016 2)NAVALLI, Prabhudev
(87) InternationaPublication No ‘WO0/2016/203427
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A system and method for facilitating directory limit based storage scheme for uploading media segments in multiplesdateata
or more media servers. Directory limit parametric information may be signaled in an MPD document for enabling a DASH ¢
device to construct URLs based on the received directory parametric information via a modified/extended Segmentlesnegpit
of the MPD document.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847001355 A
(19) INDIA
(22) Date of filing of Application :12/01/2018 (43) Publication Date : 19/01/2018

(54) Title of the invention : A HEATER FOR USE IN CURING TOBACCO OR FOR OTHER SIMILAR PROCESSES

(51) International classification :F26B 23/00 (71)Name of Applicant :
(31) Priority Document No :1512343.3 1)British American Tobacco (Investments) Limited
(32) Priority Date :15/07/2015 Address of Applicant :Globe House, 1 Water Street, Lond
(33) Name of priority country UK. WC2R 3LA. U.K.
(86) International Application No :PCT/GB2016/0510z|(72)Name of Inventor :
Filing Date :12/04/2016 1)BERGER, Irving Joseph
(87) International Publication No 'W0O/2017/009594 2)MILAK, Valdir
(61) Patent of Addition to Application ‘NA 3)SCREMIN, Jeronimo
Number :NA ARITT, Daniel Augusto
Filing Date ' 5)OLIVEIRA, Vando Braz de
(62) Divisional to Application Number :NA 6)MARTINS, Paula Fabiane
Filing Date ‘NA

(57) Abstract :

A heater (160) is provided for use in curing tobacco or other similar processes. The heater comprises: a furnace (211) havi
chanber in which to burn fuel to generate heat; and a heat exchanger (230) for transferring heat from the heater to anwaelo
in curing the tobacco or other similar process. The airflow passes outside the heater. The heat exchanger has onesi(220i®
2,220A2) that connect into the chamber of the furnace and is integrated into the furnace. For example, the heat exchanger
plurality of pipes (220R2,220A:2) that connect into the chamber of the furnace, wherein the plurality of gpeRs-2,220A2)
comprises two rows of pipes, one on each side of the furnace. The heat exchanger may further include a plenum (231B, 2:
wherein each of the pipes (22@220A2) leads upwards from the furnace chamber (211) to the plenum (231B, 23&A)edh
exchanger may be integrated into the furnace by the use of one or more welded junctions.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747042724 A
(19) INDIA
(22) Date of filing of Applcation :28/11/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : VEHICLE AIRCONDITIONING SYSTEM

(51) International classification :B60H1/08 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)NISSAN MOTOR CO., LTD.
(32) Priority Date :NA Address of Applicant :2, Takaigho, Kanagawu,
(33) Name of priority counyr :NA Yokohamashi, Kanagawa 2210023, Japan Japan
(86) International Application No :PCT/IP2015/0654«|(72)Name of Inventor :
Filing Date :28/05/2015 1)TEZUKA ,Atsushi
(87) International Publication No ‘WO 2016/189741 | 2)TAHARA, Masahiko
(61) Patent of Addition to Application NA 3)KOIKE, Tomoyuki
Number :NA 4)WATANABE, Munemitsu
Filing Date ' 5)TSUCHIYA ,Terumasa
(62) Divisional to Application Nmber ‘NA 6)KOISHI, Akifumi
Filing Date ‘NA
(57) Abstract :

This vehicular air conditioning system performs heating using the heat of a coolant which cools an engine. The vehicular ai
conditioning systm is equipped with: a circulation flow path that connects a coolant inflow portion and a coolant discharge
the engine; a heating heater core that is provided in the circulation flow path; a radiator that is provided in thercftowlauath
and a radiator fan that supplies air to the radiator. The vehicle air conditioning system is also equipped with a ttmataiamtrol:
the operation of the radiator fan during the automatic stop of the engine. The control unit causes thearatbaberrbtationally
driven during the automatic stop of the engine.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201644028758 A
(19) INDIA
(22) Date of filing of Application :24/08/2016 (43) Pultication Date : 19/01/2018

(54) Title of the invention : SYSTEM OF ATTENDANCE AND TIME TRACKING WITH REPORTING

. . :G06Q (71)Name of Applicant :

(51) International classification 10/00 1)THUMBTAG INDIA PRIVATE LIMITED
(31) Priority Document No :15/186,29 Address of Applicant :GANESH ARCADE, NO 13,
(32) Priority Date :17/07/201/|CHANDRA BHAG AVENUE, MYLAPORE, CHENNAI- 600
(33) Name of pgority country ‘U.S.A 004. Tamil Nadu India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)SRIKANTH RAMACHANDRAN
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

A system for biometric staff management for a physical jobsite is disclosed. It uses a centralized reporting servetignd ose!
computing device having authentication software and in communication with at least one biometricTeenjstisite workers who
are users of said software authenticate into the system by using the at least one biometric sensor.

No. of Pages : ZNo. of Claims : 1!

The Patent Office Journal No. 03/2018 Dated 19/01/2018 2814



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747034535 A
(19) INDIA
(22) Date of filing of Application :28/09/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : ESD DETECTION APPARATUS AND METHOD APPLIED TO DIGITAL INTEGRATED CIRCUI
AND INTEGRATED CIRCUIT

(51) International classification :G06~17/503(|(71)Name of Applicant :

(31) Priority Document No ‘NA 1)SHENZHEN GOODIX TECHNOLOGY CO., LTD.

(32) Priority Date :NA Address of Applicant :Floor 13, Phase B, Tengfei Industrii
(33) Name of priority country ‘NA Building, Futian Free TradeZone, Shenzhen, Guangdong 51¢

:PCT/CN201(|China

(86) International Application No /089755 (72)Name of Inventor :

Filing Date 112/07/2016 | 1)WANG, Guangyao
(87) International Publication No NA
(61) Patent of Additio to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed are an ESD detection apparatus and method applied to digital integrated circuit, and an integrated cirgaitaiiise aj
includes: a check read control module, configured to initiate a read operation fefl@pfiget module; and a check calculation
module, configured to receive a data value sent by thdidigppset module according to the read operation, perfirack calculation
according to the data value, and determine, according to comparison of a result of the check calculation and a history chec
calculation result, whether an ESD overrun is present. According to the present application, a simple witcué stremployed to
detect the ESC overrun, without occupying resources of an external main controller. As such, other operations maycted b
efficiency is improved, and the ESD overrun may be detected in real time.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747047418 A
(19) INDIA
(22) Date of filing of Application :30/12/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : CAUSING PERFORMANCE OF AN ACTIVEESN

:H04W12/08; (71)Name of Applicant :
(51) International classification H04W4/02; 1)NOKIA TECHNOLOGIES OY
H04W4/20 Address 6Applicant :Karaportti 3, F02610 Espoo, Finland
(31) Priority Document No :NA Finland
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1) REUNAMéAKI , Jukka
(86) International Application No :PCT/FI2015/0504C| 2)KOSKIMIES, Oskari
Filing Date :09/06/2015
(87) International Publication No *NA
(61) Patent of Addition to Application ‘NA
Number :N A
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This specification describes a method comprising determining an orientation of a first apparatus vathaespecond apparatus
(S6.2) based on at least one radio frequency packet passed wirelessly between the first and second apparatuses (SGrays
antennas forming part of at least one of the apparatuses, and causing performance ofstaadtvehe second apparatus or a tt
apparatus associated with the second apparatus (S6.5) only if it is determined that the orientation of the first afipasapectitio
the second apparatus satisfies at least one predetermined condition (S6.3).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847000126 A
(19) INDIA
(22) Date of filing of Application :02/01/2018 (43) Publication Date : 19/01/2018

(54) Title of the invention : HYDROUSIBICATE FOR RUBBER REINFORCING FILLER

(51) International
classification

(71)Name of Applicant :

:C08L21/00,C01B33/193,C08K3/ 1)TOSOH SILICA CORPORATION

(31) Priority Document No :2015118783 Address of Applicant :5-10, Shiba, Minateéku, Tokyo 105
(32) Priority Date :12/06/2015 0014, JAPAN. Japan
(33) Name of priority countr:Japan (72)Name of Inventor :
(86) International Apphcatlo:PCT/JP2016/066839 l)KANEMIT'SU' Hideo
No 107/06/2016 2)YONEI, Eishin
Filing Date ' 3)ITO,Yunki
E\?g) International Pubhcatlo:WO 2016/199744 4)KOJO, Daisuke

(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to Applicatiol,
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The present invention provides a hydrous silicate that is for a rubber reinforcing filler and that makes it possiblesta pubtier
composition that is even more wear resistant than conventional rubber compositions. The present invention rejdresi$o a h
silicate for a rubber reinforcing fillehe hydrous silicate having a CTAB specific surface area of 160 m2/g oramdtbe peak of ¢
pore distribution thereof obtained by nitrogen adsorption/desorption being within a pore radius of 10 24 nthe\jghex
distribution pore radius which indicates the half value of the peak of the pore distribigigh and x2 (x2 > x1¥1 is 55% or less ¢
the pore radius at the peak of the pore distribudiash x2 is 190% or more of the pore radius at the pé#te pore distribution.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201848000275 A
(19) INDIA
(22) Date of filing of Application :03/01/2018 (43) Publication Date : 19/01/2018

(54) Title ofthe invention : CHEMICAL INDICATOR COMPOSITION, INDICATORS AND METHODS

:A61L2/28; (71)Name of Applicant :
(51) International classification C09D11/50; 1)3M INNOVATIVE PROPERTIES COMPANY
GO01N21/78; Address of Applicant :3M Center, P O Box 33427, Saint F
(31) Priority Document No :61/141,912 MN 551333427, USA U.S.A.
(32) Priority Date :31/12/2008 (72)Name of Inventor :
(33) Name of priority country ‘U.SA. 1)READ, David, M.
(86) International Application No :PCT/US2009/06981] 2)LANDGREBE, Kevin, D.
Filing Date :30/12/2009
(87) International Publication No NA
(61) Patent of Addition to Application NA
Number :N A
Filing Date ’
(62) Divisional to Application Number  :4655/CHENP/2011
Filed on :30/12/2009
(57) Abstract :

The invention relates to a chemical indicator composition comprising a bismuth (111) oxide; elemental sulfur; and a corjobur
makes the composition alkaline when exposed to water vapor at an elevated temperaturapsaidcchaving a solubility in wate!
at 100°C of not more than 1 gram per 100 cubic centimeters of water; and/or wherein said compound is selected from sodi
carbonate, sodium bicarbonate, barium hydroxide, lithium carbonate, magnesium carbonate, adbcinate; barium carbonate,
calcium hydroxide, magnesium hydroxide, sodium acetate, potassium sakdifijdoxybenzoic acid, a potassium salt of 24,6
trinydroxybenzoic acid, a lithium salt of 2dthydroxybenzoic acid, a lithium salt of 2,4tfghydroxybenzoic acid and a combinatio
thereof, and wherein the bismuth (Ill) oxide and elemental sulfur are present in a weight ratio of 0.5:3 to 2:3; anthe@herein
elemental sulfur and the compound which makes the composition alkaline are present in eatieight :5 to 1: 1.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20184800040%
(19) INDIA
(22) Date of filing of Application :04/01/2018 (43) Publication Date : 19/01/2018

(54) Title of the invention : CATALYST FOR EXHAUST GAS PURIFICATION, METHOD FOR PRODUCING SAME

:B0O1D53/56; (71)Name of Applicant :
(51) International classification B01D53/9; 1)UMICORE SHOKUBAI JAPAN CO., LTD.
B01J23/40; Address of Applicah:2-3, Kita-Aoyama tchome, Minateku,
(31) Priority Document No :2011:047643 Tokyo 1070061, Japan Japan
(32) Priority Date :04/03/2011 2)UMICORE SHOKUBAI USA INC.
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2012/0551:| 1)KATO, Naohiro
Filing Date :29/02/2012 2)AKASAKA, Yuta
(87) International Publication No :NA 3)OGINO, Yuiji
(61) Patent of Addition to Application NA 4)GOTO, Yosuke
Number :N A
Filing Date ’
(62) Divisional to Application Number :7095/CHENP/201z
Filed on :29/02/2012
(57) Abstract :

CATALYST FOR EXHAUST GAS PURIFICATION, MEHOD FOR PRODUCING SAME The purpose of the present inventi
to provide a catalyst for exhaust gas purification, which is capable of effectively processing an exhaust gas, paatibatarly ¢
monoxide (CO) and hydrocarbon (HC) in the exhaust gas at teloperature, and a method for producing the catalyst for exha
gas purification . The purpose is achieved by a catalyst for exhaust gas purification, which is obtained by havinthatoeorigin:
A1203 and one or more metal oxides selected ftmrgtoup consisting of zirconium oxide (Zr02) , cerium oxide (Ce02) , yttriui
oxide (Y203) , neodymium oxide (Nd203) , silicon oxide (Si02) and titanium oxide (Ti02) support one or more catalyst csmy
selected from the group consisting of gold (Asilver (Ag), platinum (Pt), palladium (Pd), rhodium (Rh), iridium (Ir) , rutheniun
(Ru) and osmium (Os) . The metal oxides have particle diameters of less than 10 nm.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747032270 A
(19) INDIA
(22) Date of filing of Application :12/09/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : METHOD OF PREPARING BACTERIAL GHOSTS FROM GRR®@SITIVE BACTERIA BY
HYDROCHLORIC ACID TREATMENT

(51) International classification :C12N 1/20 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)PAICHAI UNIVERSITY INDUSTRY -ACADEMIC
(32) Priority Date ‘NA COOPERATION FOUN DATION
(33) Name of priority country ‘NA Address of Applicant :(Domdong) 15540, Baejago, Seo
(86) International Application No :PCT/KR2016/0075¢|gu,Daejeon, Republic of Kored85345 Republic of Korea
Filing Date :13/07/2016 (72)Name of Inventor :
(87) International Publi¢eon No 'WO/2017/179766 1)CHOI, Chang Won
(61) Patent of Addition to Application ‘NA 2)J1, Seong Mi
Number :NA 3)PARK, Hyun Jung
Filing Date ' 4)OH, Sung
(62) Divisional to Application Number :NA 5)VINOD, Nagarajan
Filing Date ‘NA 6)NO, Han Byul
(57) Abstract :

The present invention relates to bacterial ghosts, and more particularly, to a method of preparing bacterial ghosts fiasitiggal
bacteria by hydrochloric acid treatment. Specifically, according to the present inventiongrahgpositive bacteria were cultured
after being treated with a minimum inhibitory concentration (MIC) of hydrochloric acid capable of inhibiting colony forofatior
grampositive bacteria, bacterial ghosts were effectively formed. Since the formeddlagtiests have no intracellular proteins or
DNA while preserving cell wall integrity, the risk of side effects such as secondary infection caused by bacterial growte whe
bacterial ghosts are administered to humans is low. Therefore, the bactestsl giepared from grapositive bacteria according tc
the method of the present invention may be effectively used as a vaccine or a foreign antigen carrier for preventimg graimeat
positive bacterial infection.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747032563 A
(19) INDIA
(22) Date of filing of Application :14/09/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : POWER SUPPLY MANAGEABLE WEARABLE DEVICE AND WWER SUPPLY MANAGEMENT
METHOD FOR A WEARABLE DEVICE

(51) International classification /A61M 5/158 (71)Name of Appl|ca!’1t ;
(2006.01) 1)Shenzhen Goodix Technology Co., Ltd.

(31) Priority Document No :NA Address of Applicant :Floor 13, PhaseB, Tengfei Industric
(32) Priority Date ‘NA Building, Futian Free Trade Zone, Guangdong 518000 Shen:
(33) Name of priority country ‘NA China
(86) International Application No :PCT/CN2016/10681|(72)Name of Inventor :

Filing Date :12/07/2016 1)LIU, Chang
(87) International Publication No ‘W0O/2017/088737 2)YANGO \ilangwang
(61) Patent of Addition to Application ‘NA 3)WANG, Haixiang
Number :N A

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A power supply manageable wearable device and a power supply management method thereof are disclosed. The wearak
includes: a power management module connected to the microphone interface, a control module and edahdéidhat are
connected to the power management module respectively; wherein the control module monitors whether a user instructian
voice communication instruction; if the user instruction includes the voice communication instruction, thenpoagement modu
is enabled to supply power to a microphone and output a first voltage to supply power to the control module; or otleepaiger, 1
management module is enabled to cut off power supply to the microphone and output a second vafiptyegoveer to the contro
module and the function module, or output the first voltage to supply power to the control module and output the segena va
supply power to the function module, the first voltage being less than the second voltage nfdcottae present application, on tl
premise of not affecting use of the microphone in the wearable device, power may be supplied to the wearable devicablEhe
device according to the present application has the advantages of convenient usecastl low
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :14/07/2016

(21) Application N0.201643024136 A

(43) Publication Date : 19/01/2018

(54) Title of the invention : ZONTROL SYSTEM FOR AN AUTOMATIC POWERSHIFT TRANSMISSION

(51) International classification :F16H 61/00
(31) Priority Document No ‘NA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No :NA

(61) Patent of Addition to Application Number :765/CHE/201

(71)Name of Applicant :

1)M/s BEML LI MITED

Address of Applicant : éBE

S.R. NAGAR, BANGALORE 560027, KARNATAKA, INDIA
Karnataka India
(72)Name of Inventor :

1)VEERASAMY SEKAR

2)SRINIVASAIAH

3)DURAIRAJAN KANNAN

4)AVVARU SUBRAMANYAM

5)RAMESH BABU KRISHNAIAH

6)BANGALORE HARI RAO MADHUSUDHAN

7)MUNISWAMY SASI KUMAR

Filed on :01/01/1900
led o : 8)HANUMESH
(62) g'ﬁ’g‘g‘g;o Application Number :m 9)SENTHUR PANDI JEYAKUMAR
: 10)SINGARAVELAN MURUGAIYAN

11)BHARATH SHIVANNA
12)RAGHU VAMSI PATNALA
13)CHHATRASHAL MAROTI DUDHE
14)CHANDRA KANDULA

(57) Abstract :

A control system for an automatic powershift transmission comprises a transmission power train selectively coupledityoaf pl
gears via at least one clutch. The control system further includes a pressure controlled modulation valyea@B&ny coupled 1
the at least one clutch, a forward / reverse safety valve, an electronic transmission control circuit, and a manuahtatgruidi.
The PCMV assembly includes at least one of a proportional valve and a fill valve. The PCMYlgssemnfigured to regulate the
clutch oil pressure in the at least one clutch by means of different combinations of the proportional valve and tkeeféifl valv
different predetermined volumes of the at least one clutch. An electronic transmissioh@ouit connected to the PCMV
assembly is configured to control the PCMV assembly and consequently the at least one clutch. Fig.1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744015305 A
(19) INDIA
(22) Date of filing of Application :01/05/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : FOLD AND TUMBE MECHANISM FOR A VEHICLE SEAT

(51) International classification :B60N 2/0C|(71)Name of Applicant :
(31) Priority Document No :15/212,72:| 1)LEAR CORPORATION
(32) Priority Date :18/07/201 Addressof Applicant :21557 Telegraph Road, Southfield,
(33) Name of priority country US.A Michigan 48033, USA U.S.A.
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)MAHADIK, Mangesh
(87) International Publication No *NA 2)MAHAJAN, Nilesh
(61) Patent of Addition to Application Number ‘NA 3)KUMAR, Rajiv

Filing Date ‘NA 4)SURWASE, Sharad
(62) Divisional to Application Number ‘NA 5)FERRARI, Michael

Filing Date ‘NA
(57) Abstract :

A vehicle seat includes a seattom, a seat back and a floor latch associated with the seat bdtierseat further includes a reclir
arrangement including a recliner bracket connected to the seat bottom, a back side bracket connected to the seatdxditieran
connected to theecliner bracket and the back side bracket and configured to allow the seat back fbha\s#at also includes a fc
and tumble mechanism having a support bracket fixedly connected to the back side bracket, an actuating member pivotadly
to the support bracket, and a rocker member pivotally connected to the recliner bracket and connected to a latch cablevdks:
the floor latch.The actuating member is engageable with the rocker member when the seat back is pivoted forwardlyh® cau
rocker member to pivot and pull on the latch cable, which releases the floor latch.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641024575 A
(19) INDIA
(22) Date of filing of Application :8/07/2016 (43) Publication Date : 19/01/2018

(54) Title of the invention : GENERATING AND OPTIMIZING DEPLOYMENT CONFIGURATIONS FOR ENROLLED
DEVICES

(71)Name of Applicant :
. s :GO6F| 1)AIRWATCH LLC
(51) International classification 9/00 Address of Applicant :1155 Perimeter Center West, Suite
(31) Priority Document No ‘NA |Atlanta, Georgia 30338. U.S.A.
(32) Priority Date :NA |(72)Name of Inventor :
(33) Name of priority country ‘NA 1)CHRISTOPHER BURNS
(86) International Application No ‘NA 2)JOSHUA GREY PELKEY
Filing Date ‘NA 3)MANDY CORNWELL
(87) International Publication No NA | 4)COLLEEN CAPORAL
(61) Patent of Addition to Application Number ‘NA 5)DREW MALCOM
Filing Date ‘NA 6)SUBHASHISH PATTAJOSHI
(62) Divisional to Application Nmber ‘NA 7)DEVDUTT RAJARAM
Filing Date ‘NA 8)PAVAN GONAGUR
9)NAVENDU ROY

(57) Abstract :

Disclosed are various examples generating and optimizing deployment configurations for devioed wittod management servi
A computing environment can be employed to receive information pertaining to a desired configuration of enrolled deycas
in3gestion process where at least one user interface is generated, where the informatexhinetailes a specification of a client
application, a resource, and a policy for implementation on a plurality of client devices enrolled with a managemeritteervice
enrolled devices can have different operating system installed thereon. The coraputingment can generate a deployment
configuration using the information received during the ingestion process, where the deployment configuration is undger siad
client devices independent of the different operating systems. The deploymentiicditfigcan be published for at least one uset
group that causes the client devices to automatically install the client application and the resource, and implement fRES @]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744024929 A
(19) INDIA
(22) Date of filing of Application :14/07/2017 (43) Publication Date : 19/01028

(54) Title of the invention : MONITORING DEVICE AND METHOD OF AN OIL FLOW MIXED WITH AIR

:F16N29/02; (71)Name of Applicant :
(51) International classification F16N7/30; 1)DROPSA S.p.A.
F16N7/38; Address of Applicant :Via Besana, 5, 20122 Milano, Italy |
(31) Priority Document No 1020160000750z (72)Name of Inventor :
(32) Priority Date :18/07/2016 1)DIVISI, Walter
(33) Name of priority country Italy
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

A monitoring device (1) of an oil flow mixed witliracomprising a tubular element (2) coupled with at least one first and one s
photoelectric sensor (3A, 3B) that emit a radiation along a first and a second optical line (A, B) respectively, theléutriai(2)
being at least partially transpatea said radiation, the first and the second photoelectric sensor being mounted on the tubula
so that the first and the second optical line (A, B) are mutually angled. Fig.: 1

s
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744024933 A
(19) INDIA
(22) Date of filing of Application :14/07/2017 (43) Publication Date : 19/04018

(54) Title of the invention : METHOD AND APPARATUS FOR RANDOM ACCESS IN A WIRELESS COMMUNICATION
SYSTEM

:HO4L1/00; | (71)Name of Applicant :
(51) International classification HO04L5/00; | 1)ASUSTeK COMPUTER INC.
HO4W74/0¢ Address of Applicant :No.15, Lite Rd., Peitou Dist, Taipei
(31) Priority Document No :62/363,53!|City 112, Taiwan (R.O.C). Taiwan
(32) Priority Date :18/07/203 | (72)Name of Inventor :
(33) Name of priority country ‘U.S.A 1)Tsai, Hsin-Hsi
(86) International Application No ‘NA 2)Guo, Yu-Hsuan
Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to ApplicatioNumber ‘NA
Filing Date ‘NA
(57) Abstract :

Methods and apparatuses for random access in a wireless communication system are disclosed herein. In one method, a
equipment (UE) performs a first attempt of a random access procedure to communicate with a cell via at leastieeéinst Utke
UE performs a second attempt of the random access procedure to communicate with the cell via at least a second UE hea
first attempt fails, in which the direction of the first UE beam and the direction of the second UE beam ar¢. differen
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :01/12/2017

(21) Application N0.201747043147 A

(43) Publication Date : 19/01/2018

(54) Title of the invention : METHOIFFOR MEASURING AN ARTEFACT

(51) International :G01B21/04,B23K9/025,GO1B11/
classification

(31) Priority Document No :15275170.7

(32) Priority Date :13/07/2015

(33) Name of priority count:EPO

(86) International

Application No :PCT/GB2016/052079
PP Filing Date 111/07/2016
(87) International Publicatic,

‘WO 2017/009615
No

(61) Patent of Addition to

(71)Name of Apgicant :
1)RENISHAW PLC
Address of Applicant :New Mills Wotton under Edge
Gloucestershire GL12 8JR U.K.
(72)Name of Inventor :
1)MCLEAN, Calum Conner
2)MCLEAN, lan William

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A method of measuring at least one point om@efact to be inspected that is located within a positioning appangasurement
volumethe method comprisingbtaining at least two images of the artefact obtained from different perspectiviegsaddon a give
nominal location of a predetermined pbio be measured within said positioning apparateasurement volume determine the
location of said predetermined point in each of the at least two images.
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(12) PATENT APPLICATION PUBLICATION (21) Applicatin N0.201744024342 A
(19) INDIA

(22) Date of filing of Application :11/07/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : FILTER ELEMENT AND AIR CLEANER

:FO2M (71)Name of Applicant :

35/00 1)ROKI CO., LTD.

A24D 3/00 Address of Applicant :2396,Futamata,Futarretia, Tenryu
B60H 3/00 |ku,Hamamatsishi, Shizuoka 43B314, Japa. Japan

2016 (72)Name of Inventor :

(51) International classification

(31) Priority Document No

140835 1)NAKAJIMA, Kazuharu
(32) Priority Date :15/07/2011| 2)AMANO, Takahiro
(33) Name of priority country :Japan 3)OKAMOTO, Taketoshi
(86) International Application No ‘NA 4)YAMASHITA, Miho
Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition to ApplicatioNumber ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

A filter element that does not increase ventilation resistance even when a bypass that allows filteredairitofdehed in an air
cleaner, and an air cleaner in which the filter element is incorporated are prénittegifilter element including a filter portion tha
filters a fluid and a circulation port that allows the fluid passing through the filteéppad circulate, a rectifying device is formed
at least one side of an inner peripheral edge of the circulation port.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744024524 A
(19) INDIA
(22) Date of filing of Application :12/07/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : GEARED TURBOCHARGED ENGINE

(51) International classification :F02B37/1C|(71)Name of Applicant :
. :10 2016 1)MAN Diesel & Turbo SE

(31) Priority Document No 113 067.2 Address of Applicant :Stadtbachstr. 1, 86153, Augsburg,
(32) Priority Date :15/07/201€| Germany Germany
(33) Name of priority country :Germany |(72)Name of Inventor :
(86) International Application No ‘NA 1)METZ, Kolja

Filing Date ‘NA 2)WACKER, Christian
(87) International Publication No *NA
(61) Patent of Addition to Application Number ~ :NA

Filing Date ‘NA
(62) Divisionalto Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

A geared turbocharged engine, which has a gearbox, at least one drive and output assembly and an oil supply systax; the
comprising a gearbox housing, a central gear wheel with avgesel shaft and at least one pinion, with at leastginion shatft,
meshing into the gear wheel; the oil supply system having an oil storage reservoir, in which oil is held, an oil supplsnéaas o
which oil can be drawn from the oil storage reservoir and guided in the direction of the gearbdxiiodated, an oil pump for
conveying the oil out of the oil storage reservoir, and an oil return line, by means of which oil emanating from theflgaasrbaxk
into the oil storage reservoir; characterized in that the gearbox housing of the geartmmnted standing on a support plate of th
storage reservoir by means of a gearbox housing base, one-Bnpppening and one retutime opening in each case being
introduced into the gearbox housing base and into the support plate of theagjés®servoir in such a manner that the sufipty
opening of the support plate of the oil storage reservoir and the dupplypening of the gearbox housing base of the gearbox
housing and also the retuline opening of the gearbox housing base efdharbox housing and the retlime opening of the suppc
plate of the oil storage reservoir are flush in each case, so that the inflow of the oil to the gearbox and the refuhe flfrom
the gearbox take place via the gearbox housing basscn case. Fig. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747039239 A
(19) INDIA
(22) Date of filing of Application :03/11/2017 (43) Publication Date : 19/01/2018

(54) Title of the inention : SYSTEMS AND METHODS FOR AUTOMATIC RECONNECT OF CALLS

(51) International classification :HO4L 29/06 (71)Name of Applicant :
(31) Priority Document No 1234567890 1)GOOGLE LLC
(32) Priority Date :08/11/2017 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, California 94043, USA U.S.A.
(86) International Applicion No :PCT/US2016/0421¢|(72)Name of Inventor :
Filing Date :13/07/2016 1)ARSCOTT, Simon
(87) International Publication No ‘WO0/2017/019305 2)NEPAL, Sailesh
(61) Patent of Addition to Application ‘NA 3)HOLMES, Laura
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A systemand method are provided for recovering a communication session between a client device and a participant devic:
performed by a server running a central service. The server detects that the client device has lost connection tpahedmiitei

andproceeds to maintain the connection to the participant device. In certain embodiments, the server determines whyethiee
lost connection and selects a second device in close proximity to the client device using information from a userquiafieziass
with the client device. The server then proceeds to establish a connection between the client device and the partieipant dey
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/08/2017

(21) Application N0.201747027979 A

(43) Publication Date : 19/01/2018

(54) Title of the invention : SIGNAL DEMODULATION APPARATUS AND METHOD IN CLOSED COMMUNICATION

SYSTEM

(51) International classification :H04L.1/00; HOAL108;

(71)Name of Applicant :

H04L25/49 1)Shenzhen Goodix Technology Co., Ltd.

(31) Priority Document No :NA Address of Applicant :Floor 13, Phase B, Tengfei Indals
(32) Priority Date ‘NA Building, Futian Free Trad e Zoneo Guangdong 518000,
(33) Name of priority country ‘NA Shenzhen, China China
(86) International Application No :PCT/CN201610897¢|(72)Name of Inventor :

Filing Date :12/07/2016 1)WANG, Guangyao
(87) International Publication No NA
(61) Patent of Adition to Application NA
Number :N A

Filing Date ’
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT The present application provides a signal demodulation apparatus and method in a closed comnsysieatiofihe

signal demodulation apparatus includes: an analog voltage comparator, configured to convert a received modulatedasignal
digital signal, and output the digital signal; and a sampling decider, configured to sample the received daijtahsigrtquire a
value represented by the digital signal according to a feature of a sampled digital signal to complete a signal denidgdulation
present application improves sigriatnoise ratio of pressure detection, reduces power consumption aedsesrefresh rate. The

apparatus and method according to the present application have the advantages of simple structure, easy to implemarit, sr

area and low power consumption, and thus are suitable for a scenario imposing strict requirethergswer consumption and

area, for example, a wearable device and the like.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747018881 A
(19) INDIA
(22) Date of filing of Application :30/05/2017 (43) Publication Date : 19/01/2018

(54) Title of the invention : MILLING PROCESS

(71)Name of Applicant :
(51) International classification :B02C9/04 1)NOVOZYMES A/S
(31) Priority Document No :PCT/CN2014/0922¢ Address of Applicant :Krogshoejvej 36, 2880, Bagsvaerd
(32) Priority Date :26/11/2014 Denmark Denmark
(33) Name of priority country :China (72)Name of Inventor :
(86) International Application No :PCT/CN2015/09562| 1)LONG, Zhen
Filing Date :26/11/2015 2)LAVIGNE, James
(87) International Publication No ‘W0/2016/082771 3)VIDAL, Bernardo, Jr
(61) Patent of Addition to Application ‘NA 4)SCOTT, Brian R
Number :NA 5)DEINHAMMER, Randall
Filing Date ' 6)GIBBONS, Tom
(62) Divisional to Application Number :NA 7)SOONG, CheelLeong
Filing Date ‘NA 8)CAO, Yi
9)ZHANG, Yu

(57) Abstract :

ABSTRACT The present invention provides process for treating crop kernels, comprising the steps of a) soaking kerneis in
produce soked kernels; b) grinding the soaked kernels; c) treating the soaked kernels in the presence of an effective amoui
enzyme composition comprising: i) a protease, and ii) a cellulolytic composition, wherein step c) is performed befor, afteim
step b).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201631023008 A
(19) INDIA
(22) Date of filing of Application :05/07/2016 (43) Publication Date : 12/01/2018

(54) Title of the invention : HYBRID ROBOTIC VEHICLE

(51) International classification :B25. | (71)Name of Applicant
9/00 | 1) INDIRA GANDHI INSTITUTE OF TECHNOLOGY,

(31) Priority Document No ‘NA [SARANG
(32) Priority Date :NA Address of Applicant :INDIRA GANDHI INSTITUTE OF
(33) Name of priority country ‘NA |TECHNOLOGY, SARANG, DIST: DHENKNAL, ODISHA-
(86) International Application No ‘NA |759146

Filing Date :NA |(72)Name of Inventor :
(87) International Publication No *NA | 1)DR. BIBHUTI BHUSAN CHOUDHURY
(61) Patent of Addition to Application Number ‘NA 2)AYESHA JENA

Filing Date ‘NA 3)DR. BIBHUTI BHUSAN BISWAL
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

This work deals wh a hybrid mobile robotic vehicle which runs on both battery and fuel. The front wheel is driven by a DC n
using a battery and the rear wheel by IC engine. Further it can be operated both manually and automatically. The servo mc
attached to the Vecle accelerator, along with microcontroller. Thus cell phone helps in changing position of accelerator for tl
variation of speed. The batteries used for running the vehicle are charged by two options, one is by using externgeoaranc
the otter one by solar panels. Electronic circuits, sensors and controllers are provided for DTMF operation, obstacle detetti
speed measurement and automatic transmissionpBidty arrangement is placed at the rear wheel which helps to charge éng |
by using an alternator.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201631023009 A
(19) INDIA
(22) Date of filing of Application :05/07/2016 (43) Publication Date : 12/01/2018

(54) Title of the invention : RUGGED ROBOTIC VEHICLE

(51) International classification :B25. | (71)Name of Applicant .
9/00 | 1)INDIRA GANDHI INSTITUTE OF TECHNOLOGY,

(31) Priority Document No :NA [SARANG
(32) Priority Date :NA Address of Applicant :INDIRA GANDHI INSTITUTE OF
(33) Name of priority country ‘NA |TECHNOLOGY, SARANG, DIST: DHENKANAL, DISHA-
(86) International Application No ‘NA |759146, INDIA

Filing Date :NA |(72)Name of Inventor :
(87) International Publication No *NA | 1)DR. BIBHUTI BHUSAN CHOUDHURY
(61) Patent of Addition to Application Number ‘NA 2)HEMANANDA SAHU

Filing Date ‘NA 3)DR. BIKASH CHANDRA PANDA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

This work ceals with the design of a battery operated robotic vehicle which has the ability to run on various type of path like
road, muddy regions, stair, sandy areas, hilly areas and in water. The robotic vehicle is capable for carrying somm guoeds fr:
place to another. It is a proto type of a multipurpose robot having a wide range of applications according to its regfteement
suitable modification. The robotic vehicle has the adequacy to move around while performing different given taskd firneldgao
one location. Various tests are conducted in the various conditions like stairs, muddy regions, water, sandy areasugind also
regions. Different analyses are also done by developing the true model of the vehicle and determining the nedgithafistairs
that could be climbed in the shortest time. The robotic vehicle moves in a radioactive area and can take the photogmdghtan
the laptop or computer.

No. of Pages : zNo. of Claims : 1!

The Patent Office Journal No. 03/2018 Dated 19/01/2018 2834



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/07/2016

(21) Application N0.201631023179 A

(43) Publication Date : 12/01/2018

(54) Title of the invention : A SYSTEM FOR REGENERATING CERAMIC CANDLE FILTERS USING AXIAL MOVEMENT

METALLIC MESH

:BO1D

(51) International classification 29/00

(71)Name of Applicant :
1)BHARAT HEAVY ELECTRICALS LIMITED

(31) Priority Document No :NA Address of Applicant :REGIONAL OPERATIONS
(32) Priority Date :NA [DIVISION (ROD), PLOT NO: 9/1, DJ BLOCK 3rd FLOOR,
(33) Name of priority country ‘NA |KARUNAMOYEE, SALTLAKE, KOLKATA -700091, having it
(86) International Application No :NA |Registered Office at BHEL HOUSE, SIRI FORT, NEW DELH
Filing Date :NA (110049, INDIA West Bengal
(87) International Publication No :NA [(72)Name of Inventor :
(61) Ratent of Addition to Application Number ‘NA 1)THIRUPATHI GOVINDASAMY
Filing Date ‘NA 2)SREENIVASU GOLLA
(62) Divisional to Application Number ‘NA 3)RAMAKRISHNAN DHANDAYUDHAM
Filing Date ‘NA 4)GURUCHANDRAN POCHA SAMINATHAN
(57) Abstract :

A filter cake removable system for a fluidized bed gasification system, the system comprising: at least a ceramicesgiidlle filt
suspended from a ceramic filter tube shdgtd metallic mesh (2) encapsulating the said ceramic candle filter (1), the metallic
(2) and ceramic candle filter (1) maintaining a significant gap; suspended from a metallic mesh tube sheet (4) placatiyhorizc
below the ceramic filter tube skie(4); wherein said metallic mesh tube sheet (4) is supported on a support structure element
welded to an inside filter vessel wall; wherein coil suspension (6) is set up in the circumferential space betweenrfiiefilteera

tube sheet and metallmesh tube sheet to facilitate smooth vertical movement of metallic mesh tube sheet; wherein said me
mesh tube sheet (4) bottom is coupled to a corrugated metallic shaft (5); wherein said rotation of corrugated metatassinaft

down movemenin metallic mesh tube sheet(4) and initiates movement of metallic meshes in axial direction; and wherein sa
movement of metallic meshes over ceramic candle filters (1) removes filter cakeeftmmic candle filters (1).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/07/2016

(21) Application N0.201631023185 A

(43) Publication Date : 12/01/2018

(54) Title of the invention : WEAR RESISTANT BED MATERIAL MIXING NZZLES CUMTRANSFER LINES

. I :F23C
(51) International classification 10/00
(31) Priority Document No :NA

(71)Name of Applicant :
1)BHARAT HEAVY ELECTRICALS LIMITED
Address of ApplicantREGIONAL OPERATIONS
DIVISION (ROD), PLOT NO: 9/1, DJ BLOCK 3rd FLOOR,

(32) Priority Date ‘NA |KARUNAMOYEE, SALTLAKE, KOLKATA -700091, having it
(33) Name of priority country :NA |Registered Office at BHEL HOUSE, SIRI FORT, NEW DELH
(86) International Application No :NA (110049, INDIA West Bengal
Filing Date :NA | (72)Name of Inventor :
(87) International Palication No *NA 1)KANNAN PRASAD
(61) Patent of Addition to Application Number ‘NA 2)VADAK KANCHERRY VENKATAESWARAN SUNDAR
Filing Date ‘NA 3)VENKATAJALAPATHY GANESAN KADIRVELL
(62) Divisional to Application Number ‘NA 4)VENKATRAMANA RAO RAGHAVENDRAN
Filing Date ‘NA 5)JITENDRA KUMAR NIRANJAN
6)UMESH KUMAR
(57) Abstract :

An assembly for wear resistant bed material system of CFBC boilers compyrigimixing nozzles chamber (1), mixing nozzles ¢
transfer pipe (2), an air inlet pipes (3) for supplying air to the mixing nozzle transition pipe, which is routed to tirt@ochiambe
through the straight pipe (4)a refractory lining (8) inside theisanozzle supported by anchors (7) welded on the duct plate to

prevent the erosion of duct péadlue to bed material flow.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201631023212 A
(19) INDIA
(22) Date of filing of Application :06/07/2016 (43) Publication Date : 12/01/2018

(54) Title of the invention : PROCESS FOR MANUFACTURING A H&RDLLED HIGH STRENGTH STEEL BY THIN SLAB
CASTING ROUTE (TSCR) AND HOT STRIP MILL AND PRODUCT THEREOF

. e :B220|(71)Name of Applicant :

(51) International classification 11/00| 1)TATA STEEL LIMITED
(31) Priority Document No :NA Address of Applicant :Research and Development and
(32) Priority Date :NA [Scientific Service Division, Jamshaguir-831001,India Jharkhar
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)SUBRATA MUKHERJEE

Filing Date ‘NA 2)SAURABH KUNDU
(87) International Publication No NA 3)VINAY V. MAHASHABDE
(61) Patent oAddition to Application Number ‘NA 4)SIDDHARTHA MISRA

Filing Date ‘NA 5)SAURABH S HADAS
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a process for manufacturingtadiled high strength steel comprising steps of casting a steel slab of
following composition Carbon (C) < 0.10, Manganese (Mn): < 2.5, Sulphur (S) < 0.010, Phosphorus (P) < 0.025, Silico(Si
Aluminum (Al) < 0.10, Nitrogen (N) < 0.009, Vanadium) < 0.3, Niobium (Nb) < 0.10, Molybdenum (Mo) < 0.30, rest: Iron (F¢
incidental impurities (all in wt. percentage), heating the steel slab in a tunneddwaha temperature 113Q@200°C, rolling the steel
slab to thickness 280 mm from 21220 nm in a roughing mill of thdot strip mill or rolling to 1535mm from 6870mm in a first
two finishing stand of TSCR mill, finish rolling the steel strip at finishetingptemperature (FRT) of <QOW, cooling the steel stri
at rin out table (ROT) at mate >30C/sec; and coiling the steel stripcailing temperature of 66680°C.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201734022866 A
(19) INDIA
(22) Date of filing of Application :29/0@017 (43) Publication Date : 12/01/2018

(54) Title of the invention : DEVICE CAPABLE OF DETECTING A BEARING FORCE

(51) International classification :E02D33/0(|(71)Name of Applicant :
(31) Priority Document No 11656499 1)CROUZET AUTOMATISMES
(32) Priority Date :06/07/2011 Address of Applicant :2 rue Docteur Henri @b26000
(33) Name of pority country :France Valence, France
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)LAUGT, Dorian
(87) International Publication No :NA 2)NIGUET, Ludovic
(61) Patent of Addition to Application Number ‘NA 3)DUVALLET, Patrick
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This device comprises:a support (50) rigid by tensicrat least one plate (60) that is elastically deforim#&ly the bearing force
from: a bent conformation in which the plate exhibits a convex bearingd883@n which the bearing force to tetecte is directly
exertedto a more flattened conformation in which the convearing face is more flatteneda spring (52) capable of permanent!
straining the plate to its bent conformatiora guiding mechanism (72) mounted on the support and capiadpléding the free dista
end of the plate in translation along a translation axis (38) at right angles to the direction of indentatiansensor (80) capable
detecting a displacement of the free distal @lothg the translation axis tietectthe bearing force.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201734023037 A
(19) INDIA
(22) Date of filing of Application :30/06/2017 (43) Publication Date : 12/01/2018

(54) Title of the nvention : COAXIAL CONNECTOR IMPORVED IN HIGH FREQUENCY CHARACTERISTICS

(51) International classification :HO1R13/0t|(71)Name of Applicant:
. 2016 1)JAPAN AUTOMATIC MACHINE CO., LTD

(31) Priority Document No 134742 Address of Applicant :28-4, Shimomaruko, Ot&ku, Tokyo
(32) Priority Date :07/07/201¢{1460092, Japan.
(33) Name of priority country :Japan (72)Name of Inventor :
(86) InternationbApplication No ‘NA 1)KENICHIRO KATSUTA

Filing Date ‘NA 2)MASAO KON
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

PROBLEM TO BE SOLVEDThis is to provide a coaxiabanector which can exhibit a stable high frequency characteristics
(VSWR) even when there is a deviation in the length of the terminal dielectric layer.

SOLUTION; The coaxial connector P has a crimp portion 6 to be crimped to an etiggngyy of a foldd b r adf alcoakidl 6
cable 1, and an outer conductor 8 having a body 7, a contacts 5 to be crimped to a center conductor 11 of the caldbdr, &n i
and so on. Further, it has an inner sleeve 4 externally fitted to the insulator 9 and electiiuadicted to the outer conductoA8.
contact piece 4b which is freely extensible is formed on the inner sleeve 4 andisiacon  wi t h t h.e f ol de«
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(12) PATENT APPLICATION PUBLICATION (21) Applicaton N0.201734023148 A
(19) INDIA
(22) Date of filing of Application :30/06/2017 (43) Publication Date : 12/01/2018

(54) Title of the invention : PRESSURE MODULATOR FOR AN ABS SYSTEM

(51) International classification :B60T8/00 |(71)Name of Applicant :
. :10 2016 1)BRAKE FORCE ONE GMBH

(31) Priority Dowiment No 1124915 |  Address of Applicant :GARTENSTRASSE 162074
(32) Priority Date :07/07/201| TUEBINGEN GERMANY
(33) Name of priority country :Germany |(72)Name of Inventor :
(86) International Application No ‘NA 1)Jakob Lauhoff

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A pressure modulator (100) for an ABS system, comprising a housing (101) which has a hydraulic inlet (102) and a hyiétau
(103) connected thereto via a hydraulic line (104), wherein a volume accumulator (20) is pretideds to be opened against a
spring force of a spring element (106) and which increases the volume of the hydraulic line (104) during an acti@t&d anti
function, wherein a linear drive (110) is provided with a rotor bar (105) and a displacemarhent of the rotor bar (105)
effectuates the opening of the volume accumulator (20), wherein the spring element (106) is supported at least intdieectly ol
housing (101) and the rotor bar (105), is characterized in that the spring element (10@sisddisgthe rotor bar (105).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201734023149 A
(19) INDIA
(22) Date of filing of Application :30/06/2017 (43) Publication Date : 12/01/2018

(54) Title of the invention : PRESSURE MODULATOR FOR AN ABS SYSTEM

(51) International classification :B60T8/00 |(71)Name of Applicant :
. :10 2016 1)BRAKE FORCE ONE GMBH

(31) Priority Document No 112 487.7 |  Address of Applicant :GARTENSTRASSE 10UEBINGEN
(32) Priority Date :07/07/2011| 72074 GERMANY
(33) Name of priority country :Germany |(72)Name of Inventor :
(86) International Appliation No ‘NA 1)Jakob Lauhoff

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A pressure modulator (100) for an ABS system, comprising a housing (101) which has a hydralio2)lend a hydraulic outlet
(103) connected thereto via a hydraulic line (104), and comprising a volume accumulator (20) which increases the velume
hydraulic line (104) during an activated alutck function, wherein a linear drive (110) is prositifor opening the volume
accumulator (20), characterized in that an electronic circuit (121), which controls the linear drive (110), is dispedealisirth
(101).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201734023672 A
(19) INDIA
(22) Date of filing of Application :05/07/2017 (43) Publication Date : 12/01/2018

(54) Title of the invention : ULTRAVIOLET LIGHTEMITTING DEVICE WITH A HEAVILY DOPED STRAIN-MANAGEMENT
INTERLAYER

(51) International classification :HO1L33/0(|(71)Name of Applicant :
(31) Priority Document No :15/205,92°| 1)BOLB INC.
(32) Priority Date :08/07/2011 Address of Applicant :Suite 237, 1172 Murphy Ave., San .
(33) Name of priority country ‘US.A California 95131 United States of America
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)ZHANG, Jianping
(87) International Publication No " NA 2)GAO, Ying
(61) Patent of Addition to Application Number ‘NA 3)ZHOU, Ling
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A heteroepitaxy strabmanagement structure for a light emitting device includes: a substrate or template;>aal égyer to be
epitaxially formed over the substrate or template, wherein a calculapgane compressive strain to be exerted by the substrate
template to the epitaxial layer is equal to or larger than 1%; and a heavily doped interlayer indertedém the epitaxial layer an
the substrate or template; wherein the heavily doped interlayer is of substantially the same material compositionhesdhabaxia
layer, with a thickness of 4800 nm, and doped at®ping level in the range of 88" to 5x10?° cmi®. Also provided is an ultraviol:
light emitting device having a heteroepitaxy stremanagement structure.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201734003927 A
(19) INDIA
(22) Date of filing of Application :02/02/2017 (43) Publication Date : 12/01/2018

(54) Title of the invention : MOLD CORE ASSEMBLY AND SLIDING ELEMENT

:B29C (71)Name of Applicant :
45/00, 1)CHUNG CHWAN ENTERPRISE CO., LTD.
(51) International classification B29C Address of Applicant :NO.131, KUNG 2ND RD., LONGT#
49/00, DIST., TAOYUAN CITY 32559, TAIWAN, R.O.C.
B29C (72)Name of Inventor :
33/00 1)YU-PAU LIN
(31) Priority DocumenNo 10512139
(32) Priority Date :06/07/201
(33) Name of priority country :Taiwan
(86) International Application No :NA
Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

The prevent invention provides a mold core assembly and a slidable el&émenmold core assembly is used to form a partial sh
of the sliding element applied to a zipper head assembly stru€haenold core assembly includes a first mold core structure a
second mold core structurEhe first mold core structure has two first lateral structure bodies and a first middle structure body
disposed between the two first lateral structure bodiesfirst middle structure body has two first extending portidriee second
mold core structure has two second lateral structure bodies and a second middle structure body disposed between ttie two
lateral structure bodie$he second middle structuredy has two second extending portions corresponding to each B#obrfirst
extending portion has a nonuniform thickness, and each second extending portion has a nonuniform thickness.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201734004026 A
(19) INDIA

(22) Date of filing of Application :03/02/2017 (43) Publication Date : 12/01/2018

(54) Title of the invention : ZIPPER HEAD ASSEMBLY STRUCTURE AND SLIDING ELEMENT THEREOF

:A44B (71)Name of Applicant :
19/00, 1)CHUNG CHWAN ENTERPRISE CO., LTD.
(51) Internatimal classification B65D Address of ApplicantiNO.131, KUNG 2ND RD., LONGTAW
81/00, DIST., TAOYUAN CITY 32559, TAIWAN, R.O.C.
FO2F 3/00 |(72)Name of Inventor :
(31) Priority Document No :10521017!| 1)YU-PAU LIN
(32) Priority Date :06/07/201
(33) Name of priority country :Taiwan
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Pulkzation No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

The prevent invention provides a zipper head assembly structure and a sliding elemenfltherdmfing element has adsportion
two lateral wall portions, and a seat portidhe base portion has a front side and a back Shiketwo lateral wall portions are
respectively upwardly extended from two opposite lateral sides of the base portion, and the two lateraiavallgoorespond to
each other and are connected to the front side of the base poh@seat portion is disposed on the base portion and connecte
back side of the base portiofhe seat portion has a main body disposed on the base portiooraretied to the back side of the k

portion, two strip convex ribs respectively disposed on two opposite sides of the main body, and two concave space$yrespe
connected to the two strip convex ribs.

No. of Pages : ZNo. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :19/04/2017

(21) Application N0.201734013949 A

(43) Publication Date : 12/01/2018

(54) Title of the invention : PLASTIC COMPOUND LENS FOR HEADLIGHT

:G02B27/1C

(51) Internationkclassification G02B9/00

(71)Name of Applicant :
1)EUN, HYUN-SU

(31) Priority Document No :10-2016 Address of Applicant :11, GAHGIL, 20-GIL, GAIL-RI,
0086930 |[AMNYANG-MYEON, GYEONGSANSI
(32) Priority Date :08/07/2016|GYEONGSANGBUK-DO 38539 REPBLIC OF KOREA
(33) Name of priority country ‘Republic of|(72)Name of Inventor :
Korea 1)EUN, HYUN-SU
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Palication No :NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed herein is a plastic compound lens for a headlight. The plastic compound lens includes a firstinehsdpay a first light
incident surface and a first shaped surface and made of a first material, and a second lens part including an insidéaskagued!
an outside conveghaped surface and made of a second material. The second lens part exderrdsind the first lens part. The fi
light-incident surface of the first lens part is formed as any one of plane, convex, concave, and aspherical surfaces, aiwhhn
surface including an inflection point. The first shaped surface of thdefirstpart is formed as a surface of any one of concave,

convex and aspherical lenses, and an aspherical lens including an inflection point. The inside shaped surface of &ms pecois

formed to correspond to the first shaped surface of thedinstpart.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201631023382 A
(19) INDIA
(22) Date of filing of Application :08/07/2016 (43) Publication Date : 12/01/2018

(54) Title of the invention A mixotrophic culture process for generation of biodiesel and bioethanol with remediation of phen
polluted industrial waste water

(51) International classification :C12N 1/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Bhaskar Das
(32) Priority Date :NA Address of Applicant :Centre for the Environment, Indian
(33) Name opriority country ‘NA Institute of Technology Guwahati,Guwah#@B1039, Assam, Ind
(86) International Application No :PCTII 2)Sanjukta Patra
Filing Date :01/01/1901| (72)Name of Inventor :
(87) International Publication No " NA 1)Bhaskar Das
(61) Patent of Addition to Application Number ‘NA 2)Sanjukta Patra
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The presnt invention is related tanaenvironmentally sustainable process for producing biofuelgleduo phenol bioremediation

The invention provides a method for generation of biofuels while remediatirgitakistrial pollutant phenol. The xenobiotic phe
originates in wastewater of various industries as petrochemical, pharmaceuticals, coking plants, pesticides, leatbgreiicdlrstri
accordance with this invention, the xenobiotic phenol is usedrasraalgal carbon source thus leading to enhanced production
biomass with high neutral lipid content which could be exploited as biodiesel feedstock. The lipid extracted biomadsewas fu
employed as a substrate for bioethanol fermentation. Thuprékent invention is an environmentally sustainable process as it
cause environmental protection by remediation of toxic waste phenol along with generation of cost effective biodiesthandlt
from the spent biomass.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201631023416 A
(19) INDIA
(22) Date of filing of Application :08/07/2016 (43) Publication Date : 12/01/2018

(54) Title of the invention : PROCESS FOR PRODUCING LIGAND BINDIR@®MAINS OF A MEMBRANE RECEPTOR

. . :BO1D|(71)Name of Applicant :

(51) International classification 69/00 | 1)Siemens Healthcare GmbH
(31) Priority Document No :NA Address of ApplicantHenkestr. 12791052 Erlangen,
(32) Priority Date :NA |Germany
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Application No ‘NA 1)Praveen Bhat Gurpur

Filing Date ‘NA 2)Andreas Kappel
(87) Internatbnal Publication No NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a process (100) of producing one or more ligand binding domains of a membrane receptor tieak has
binding properties. The process (100) comprises subjecting one or more gene sequences (1) encoding said ligand birgltng
random mutagenesis, thereby forming one or more mutated gene sequences (2); cloning said one or more mutated ger®) s
into one or more genes encoding complete receptor proteitiauing said cloned gene (3) for complete receptor protein in to «
more expression vectors (4), thereby forming one or more expression constructs (5); transferring said one oresso® expr

constructs (5) into a mammalian cell line (6); and expressing said one or more expression constructs (5) in said mdihimalial
(6) to produce ligand binding domains, wherein at least one of the ligand binding domains is specific to gsingleitging entity

No. of Pages : 1No. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201631023661 A
(19) INDIA
(22) Date of filing of Application :11/07/2016 (43) Publication Date : 12/01028

(54) Title of the invention : AN IMPROVED BORING BAR FOR HOLDING STANDARD PRODUCTIVE CUTTING HEADS.
WELL AS CONVENTIONAL TOOLS WITH PROVISION FOR INTERNAL COOLANT FLOW

‘B23R (71)Name of Applicant :

(51) International classification '29/00 1)BHARAT HEAVY ELECTRICALS LIMITED
(31) Priority Document No ‘NA Address of Applicant :with one of its Regional Offices at
(32) Priority Date :NA REGIONAL OPERATIONS DIVISION (ROD), PLOT : 9/1, D!
(33) Name of priority country :NA BLOCK, 3RD FLOOR, KARL_JNAMQYEE, SAL.T LAKE CITY,
(86) International Application No :NA KOLKATA -700091, having its Registered Office at BHEL

Filing Date ;NA HOUSE, SIRI FORT, NEW DELH110049,INDIA West Benga
(87) International Publication No NA (712))ggmH?TO;:?r]X$r:|grélNGH
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA 2)SACHIN MAGGU
(62) Divisional to Application Number ‘NA 3)KALU RAM YADAV

Filing Date :NA 4)LOKESH JAIN

5)GAURAV KU MAR

(57) Abstract :

The present invention related to an improved boring bar comprising of a length L1 for a diameter d1 and for a lengtpBréaf ¢
diameter from d1 and d2. The taper is made matching to the holding mechanism of the machiregeAfpasgernal coolant flow
made by drilling at the center of the boring bar foralengthldLat hen s hi f t enin ahdythemdrilitd for & lenyth ef
L2. A rectangular slot is provided on the front region of the boring bar for holding turning and grooving tools. A sernatide on
the face of the boring bar matching the serratmfres cutting head for rigid clamping of said boring bar and said cutting head fo
vibration free machining. The dimensions L1, L2, A, B, d1 and d2 are 600, 150, 40@013.00 respectively.
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(12) PATENT APPLCATION PUBLICATION (21) Application N0.201631023681 A
(19) INDIA
(22) Date of filing of Application :11/07/2016 (43) Publication Date : 12/01/2018

(54) Title of the invention : APPARATUS FOR INDICATING THE ENDURANCE AND INTEGRITY OF EARTH GROUND
STRIPS.

"E02C (71)Name of Applicant :

(51) International classification '29/00 1)BHARAT HEAVY ELECTRICALS LIMITED
(31) Priority Document No ‘NA Address of Applicant :with one of its Bi®nal offices at
(32) Priority Date :NA REGIONAL OPERATIONS DIVISION (ROD), PLOT NO. 9/1
(33) Name of priority country :NA DJBLOCK, 3rd FLOOR, KARUNAMO{EE, SALT LAK_E
(86) International Application No :NA CITY, KOLKATA i 700091 Having its Registered Office at

Filing Date ;NA BHEL HOUSE, SIRI FORT, NEW DELHi 110049, INDIA
(87) International Publication No *NA \(/\YIS;SI\tIaBrﬁggoa;llnventor i
(61) Patent of Addition to Application Number ‘NA . '

Filing Date ‘NA 1)Ke_vm Ark Kumar
(62) Divisional to Application Number ‘NA 2)Knshnan_G_nanasekaran .

Filing Date ‘NA 3)Ve|_¢_an| W|II|ams Ratchanniya Samuel

4)Rajith Ali Muhammad Ehsan

(57) Abstract :

An earth strip (18) continuous monitoring apparatus comprising a AC power source, a switch contact (4), a step dmwretrons
stepping down the voltage level, a four diode full wave bridge rectifier (9), a voltage regulator, an indication lanp (12), a
electromechanical relay (17) with plunger arrangement, a closed contact terminal (19) and open contact terminet€203, w
positive terminal (19) and negative terminal (19) of the electromechanical relay (17) are connected to positive DC sinepdaial
earthstrip{ 8) ; wher ei n(18) health is idicated by digplayi neans.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201631023708 A

(19) INDIA
(22) Date of filing of Application :11/07/2016 (43) Publication Date : 12/01/2018

(54) Title of the invention : A MET®D OF EXTRACTION OF REFRACTORY SULPHUR COMPOUNDS FROM FUEL

(51) International classification €048 (71)Name of Applicant :
35/00 1)INDIAN INSTIT UTE OF TECHNOLOGY,

(31) Priority Document No ‘NA KHARAGPUR
(32) Priority Date ‘NA Address of Applicant :Sponsored Research & Industrial
(33) Name of priority country ‘NA Consultancy, Indian Institute of Technology, Kharagpat302,
(86) International Application No PCT// WestBengal, India.

Filing Date :01/01/1901| (72)Name of Inventor :
(87) International Publication No :NA 1)SENGUPTA, Sonali
(61) Patent of Addition to Application Number ‘NA 2)SAHA, Biswajit

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(57) Abstract

A method of extraction afefractory sulphucompounddgrom fuelinvolving an extraction solvent comprising water and atleast
onesulphur extracting solute capable of extracting said refactory sulphur from fuel; mixing said extraction solvent

in concentationranging from 3.515% to the fuebil; andallowing the extraction to proceed preferably under stirring to thereby
extractthe refactory sulphur from fuel in an extrgttase. The saiafractory sulphur compounds include anyone or morthimfpene
(TH) , benzothiopene (BT) and dibenzothiopene(DBT).The extraction solvent conwaisgsnith solutes selected from hydrochloi
acid, sulphuric acid, nitric acid, acetic acid, sodium chloride, sodium hydroxide and ammonium hydroxide .
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41 DELHI B419/DELNP/2010 00:00:00 AVENUE SAINIK FARMS NEW|al@inttladvocare.com
DELHI-100 062 INDIA
ROBIN MARK GROSER
GROSER & GROSER, PATENT
08/01/2018 [AND TRADE MARK .
42 DELHI 6510/DELNP/2011 00:00:00 ATTORNEYS, OF D- 1/5 DLF kevin@groserandgroser.com
QUTAB ENCLAVE, PHASE |,
GURGAON, INDIA.
SHARDUL AMARCHAND
MANGALDAS & CO.
ADVOCATES & SOLICITORS
08/01/2018 [AMARCHAND TOWERS 216, .
43 DELHI 10318/DELNP/201 00:00:00 OKHLA INDUSTRIAL ESTATE, dev.robinson@amsshardul.co
PHASEIII NEW DELHI-110020
INDIA
De Penning & De Penning 2B, .
44 |DELHI 4132/DELNP/2014 83{8(1){(2)818 Ground Floor, Solitaire Plaza M gz;ee”rfﬁzpfg‘;'”g'com'pate”t
T Road, Gurgaon 122002 '
08/01/2018 K & S PARTNERS Intellectual _
45 DELHI 4539/DELNP/2014| "~ " Property Attorneys 109 Sector 4ipo@knspartners.com
00:00:00 ) . .
Gurgaon National Capital Regio
08/01/2018 LEX ORBIS 709710, Tolstoy _ _
46 DELHI 5839/DELNP/2011 00:00:00 House 1517, Tolstoy Marg New [mail@Ilexorbis.com
e Delhi 110 001 India
LALL LAHIRI & SALHOTRA
08/01/2018 PLOT NO. B28, SECTOR32,
47 DELHI 95/DEL/2010 00:00:00 INSTITUTIONAL AREA, lall@vsnl.com
e GURGAON122 001,
(HARYANA) INDIA.
08/01/2018 LEX ORBIS 709/710, Tolstoy _ _
48 DELHI 1763/DELNP/2009 00:00:00 House 1517, Tolstoy Marg New |mail@Ilexorbis.com
e Delhi 110 001 India
08/01/2018 B483KNKHm5eMemaBaw1 _
49 DELHI 3132/DELNP/2013 00:00:00 Paschim Vihar New Delhi 11004knk@kankrishmeom

INDIA
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50

DELHI

1818/DEL/2012

08/01/2018
00:00:00

K & S PARTNERS Intellectual
Property Attorneys 10%ector 44
Gurgaon 122 003 National
Capital Regionindia

ipo@knspartners.com

51

DELHI

1360/DELNP/2013

08/01/2018
00:00:00

Anand And Anand B 41
NIZAMUDD IN EAST

email@anandandanand.com

52

DELHI

125/DEL/2011

08/01/2018
00:00:00

PANACEA BIOTEC LTD., B1,
EXTN.A/27, MOHAN
CO.OPERATIVE, INDUSTRIAL
ESTATE, MATHURA ROAD,
NEW DELHI-110044

bharteegupta@panaceabiotec]
m,bharteegupta@panaceabiof
com

53

DELHI

6436/DELNP/2013

08/01/2018
00:00:00

REMFRY & SAGAR
ATTORNEYSAT-LAW
REMFRY HOUSE
MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA

remfry-sagar@remfry.com

54

DELHI

5408/DELNP/2011

08/01/2018
00:00:00

ANAND & ANAND
ADVOCATES B-41,
NIZAMUDDIN EAST NEW
DELHI-110013, INDIA

anand@anandandanand.com
ail@anandandanand.com,arch
a@anandandanand.com

55

DELHI

2560/DEL/2011

08/01/2018
00:00:00

K & S PARTNERS Intellectual
Property Attorneys 10%ector 44
Gurgaon 122 00National
Capital Regionindia

ipo@krspartners.com

56

DELHI

9558/DELNP/2012

08/01/2018
00:00:00

Anand and Anand Advocates B
41 Nizamuddin East New Delhi
110020 India Phone No: 00911-
243550762435807891-120
4059300 Fax No: 00911-
2435424391-120-4243056-058
E-mail:
anandandanand@nl.com
<mailto:anandandanand@vsnl.q
m> email@anandandanand.cor
<mailto:email@anandandanand
m>
archana@anandandanand.com

email@anandandanand.com,€
il@anandandanand.com

57

DELHI

10709/DELNP/201

08/01/2018
00:00:00

ANAND AND ANAND
ADVOCATES B-41,
NIZAMUDDIN EAST NEW
DELHI 110013, INDIA

archna@anandandanand.com
hna@anandandanand.com

58

DELHI

9137/DELNP/2011

08/01/2018
00:00:00

LEX ORBIS INTELLECTUAL
PROPERTY PRACTICE 709/71
TOLSTOY HOUSE 1517,
TOLSTOY MARG NEW DELH}F
110 001

mail@lexorbis.con,manisha@|
xorbis.com

59

DELHI

6571/DELNP/2010

08/01/2018
00:00:00

KAN AND KRISHME, Attorneys
at Law, B483, KNK House,

Meera Bagh, Paschim Vihar, Ne
Delhi-110063, India

knk@kankrishme.com

60

DELHI

2511/DELNP/2012

08/01/2018
00:00:00

GROSER & GROSERPATENT
AND TRADE MARK
ATTORNEYS, OF D- 1/5 DLF
QUTAB ENCLAVE, PHASE |,
GURGAON, INDIA.

kevin@groserandgroser.com
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61

DELHI

9328/DELNP/2011

08/01/2018
00:00:00

Lall & Sethi Advocates E17,
South Extension Il New Delhi
110 049 India

info@indiaip.com

62

DELHI

2175/DEL/2007

08/01/2018
00:00:00

Worldwide Registration Bureau
60/30, New Rohtak Road, Karol
Bagh, N. Delhi1100 05, India.

ipindia@gmail.com,info@worl

wideintellec.com

63

DELHI

666/DELNP/2012

08/01/2018
00:00:00

NEETI WILSON ANAND AND
ANAND ADVOCATES B41,
NIZAMUDDIN EAST NEW
DELHI-110013, INDIA

anandandanand@vsnl.com,er

@anandandanand.com

64

DELHI

11201/DELNP/201

08/01/2018
00:00:00

SUBRAMANIAM, NATARAJ &
ASSOCIATES ATTORNEYS
AT-LAW PATENT &
TRADEMARK ATTORNEYS E
556, GREATER KAILASH II
NEW DELHI 110 048

sna@vsnl.com

65

DELHI

5544/DELNP/2010

08/01/2018
00:00:00

VIDISHA GARG ANAND &
ANAND ADVOCATES B-41,
NIZAMUDDIN EAST NEW
DELHI-110013, INDIA

anandandanand@vsnl.com,er

@anandandanand.com

66

DELHI

4162/DELNP/2013

08/01/2018
00:00:@

MALATHI
LAKSHMIKUMARAN
LAKSHMI KUMARAN &
SRIDHARAN B6/10,
SAFDARJUNG ENCLAVE NEW
DELHI 110029, INDIA

iprdel@lakshmisri.com

67

DELHI

5486/DELNP/2012

08/01/2018
00:00:00

REMFRY & SAGAR
ATTORNEYSAT-LAW
REMFRY HOUSE
MILLENNIUM PLAZA SECTOR
27, GURGAON 12 009, INDIA.

remfry-

sagar@remfry.com,remfry

sagar@remfry.com

68

DELHI

837/DELNP/2013

09/01/2018
00:00:00

ANAND AND ANAND
ADVOCATES B-41,
NIZAMUDDIN EAST NEW
DELHI 110013, INDIA

anandandanand@vsnl.com

69

DELHI

9545/DELNP/2012

09/01/2018
00:00:00

Anand and Anand Advocates-4L
Nizamuddin East New Delhi
110013 India Phone No: 00911-
243550762435807891-120-
4059300 Fax No: 00911-24354243
91-120-4243056-058 Email:
anandandanand@vsnl.com
<mailto:anandandanand@vsnl.com
email@anandandanandmo
<mailto:email@anandandanand.co
archana@anandandanand.com

email@anandandanand.com,info

eusip.com

70

DELHI

8522/DELNP/2008

09/01/2018
00:00:00

ADVOCATE & PATENT
ATTORNEY VIDHANI
ASSOCIATES, 11/12, U.G. FLOOR
WEST PATEL NAGAR, NEW
DELHI-110008.

ipr@vidhani.com

71

DELHI

3134/DELNP/2011

09/01/2018
00:00:00

Obhan &amp; Associates 501/7,La
W-21A, Western Avenue,Sainik
Farms New Delhil 10062

email@obhans.com

72

DELHI

2261/DEL/2009

09/01/2018
00:00:00

LAKSHMIKUMARAN &
SRIDHARAN B6/10 Safdarjung

iprdel@lakshmisri.com

Enclave New Delhi 110029 Indig
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KAN AND KRISHME, Attorneys

09/01/2018 |at Law, KNK House, B483, .
73 DELHI 3071/DELNP/2010 00:00:00 Meera Bagh, Paschim Vihar, Neknk@kanknshme.com
Delhi-110063, India
REMFRY & SAGAR
09/01/2018 ATTORNEYSAT-LAW
74 DELHI 4386/DELNP/2011 00:00:00 REMFRY HOUSE remfry-sagar@remfry.com
e MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA
09/01/2018 |Remfry House Millenium Plaza
75 DELHI 8958/DELNP/2014 00:00:00  |Sec 27, Gurgaofi22009 India remfry-sagar@remfry@m
LEX ORBIS INTELLECTUAL
09/01/2018 PROPERTY PRACTICE 709/71 . _
76 DELHI 477/DELNP/2012 00:00:00 TOLSTOY HOUSE 1517, mail@Iexorbis.com
e TOLSTOY MARG NEW DELHF
110 001
SHUKADEV KHURAIJAM
REMFRY & SAGAR
77 DELHI 2908/DEL/2013 88/83/8818 QEL(ID:RRNYEI-TSL'JASTELAW remfry-sagar@remfry.com
MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA
LAKSHMI KUMARAN &
09/01/2018 [SRIDHARAN B6/10 . .
78 DELHI 338/DELNP/2013 00:00:00 SAEDARJUNG ENCLAVE iprdel@lakshmisri.com
RAHUL DEV KUMAR TECH
CORP. LEGAL LLP., PATENT
79 |DELHI 2438/DEL/2012 88{ 83{ 383 & TRADEMARK ATTORNEYS :)Zrt‘gkfbﬁﬁst?ncgs‘ﬁ;%g?'gg?nm'rd
e 6/12B, FF, TILAK NAGAR, '
NEW DELHI-110018, INDIA.
GROSER & GROSER PATENT|
AND TRADE MARK
09/01/2018 [ATTORNEYS D-1/5 DLF .
80 DELHI 8508/DELNP/2009 00:00:00 QUTAB ENCLAVE, PHASEL, kevin@groserandgroser.com
GURGAON-122002,
HARYANA, INDIA.
09/01/2018 C/O LAKSHMI KUMARAN & _ N
81 DELHI 7635/DELNP/2012 00:00:00 SRIDHARAN B6/10 Safdarjung |iprdel@lakshrsri.com
T Enclave New Delhi 110029 Indi
GITANJALI ANAND AND
09/01/2018 [ANAND ADVOCATES B-41,
82 DELHI 1201/DELNP/2013 00:00:00 NIZAMUDDIN EAST NEW anandandanand@vsnl.com
DELHI 110013, INDIA
DR. INDRA DWIVEDY HEAD,
09/01/2018 IPM DIVISION, CSIR, NISCAR (csirfer.ipu@niscair.res.in,ipmd
83 DELHI 2767/DEL/2011 00:00:00 BUILDING, 14 SATSANG @vsnl.net,head.ipu@niscair.rg
e VIHAR MARG, NEW DEHI - n
110067
INDRA DWIVEDY SPS
(CONTROLLING OFFICER)
09/01/2018 |IPU, CSIR, NISCAIR csirfer.ipu@niscair.res.in,head
B4 DELHI 3442/DEL/2012 00:00:00 BUILDING, 14 SATSANG u@niscair.res.in

VIHAR MARG, NEW DELHI-
110067.
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SHRIMANT SINGH REMFRY &
SAGAR ATTORNEYSAT-LAW

85 DELHI 2246/DELNP/2013 88/83/(2)818 REMFRY HOUSE remfry-sagar@remfry.com
e MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA
09/01/2018 |A-2, SECTOR60,NOIDA, U.P- |ssaxena@uflexengg.com,ragh
86 DELHI 509/DEL/2014 00:00:00 |201307 INDIA ndra.singh@uflexltd.com
ANURAHA SALHOTRA Lall
09/01/2018 Lahiri & Salhotra, .Plot No. B8,
87 DELHI 1349/DEL/2008 o Sector 32, Institutioal Area, lall@vsnl.com
00:00:00
Gurgaon 122 001,
(Haryana,)INDIA.
CHADHA & CHADHA, archana@anandandanand.co
09/01/2018 |Advocates, F46, Himalaya fo@iprattorneys.coraychana@
88 DELHI 1765/DELNP/2014 00:00:00 House, 23, Kasturba Gandhi Mgnandandanand.com,info@ipra|
New Delhi 110 001 India. rneys.com
KAN AND KRISHME&nbsp;
ADVOCATES PATENT AND
TRADEMARK
09/01/2018 |ATTORNEYS&nbsp; KNK .
89 DELHI 8110/DELNP/2011 00:00:00 House&nbsp: BA83&nbsp: Meerknk@kanknshme.com
Bagh&nbsp; Paschim
Vihar&nbsp; New Delhi
110063&nbsp; Indi
REMFRY & SAGAR
09/01/2018 ATTORNEYSAT-LAW remfry-
90 DELHI 5457/DELNP/2011 00:00:00 REMFRY HOUSE sagar@remfry.com,remfry
e MILLENNIUM PLAZA SECTOR|sagar@remfry.com
27, GURGAON 122 009, INDIA
REMFRY & SAGAR
09/01/2018 ATTORNEYSAT-LAW remfry-
91 DELHI 5470/DELNP/2010 00:00:00 REMFRY HOUSE sagar@remfry.com,remfry
T MILLENNIUM PLAZA SECTOR|sagar@remfry.com
27, GURGAON122 002, INDIA.
S.S.Rana & co. Advocates, Patg
09/01/2018 & Trademark Attorney_s 317,
92 DELHI 79/DEL/2009 00:00:00 Lawyers Chambers, High Court|ssrana@ssrana.com
e Delhi New Delhi110003.
Jupiter Law Partners Flat No. 26 .
93 |DELHI 8036/DELNP/2014|02/01/2018 DDA Flats Panchsheel Park  [contact@jupitersiawpartners.c
00:00:00 o . m
Shivalik Main Road
VIDISHA Anand & Anand
94  |DELHI 3385/DELNP/2009 83{83%818 Advocates B41, Nizamuddin g:r?:gggsg:;:gvcs&com,er
T East,New Delhil10013, India. ’
09/01/2018 LAKSHMI KUMARAN & _
95 DELHI 1722/DELNP/2013 00:00:00 SRIDHARAN B6/10 Safdarjung [[IPRDEL@LAKSHMISRI.COM
T Enclave
09/01/2018 Jupiter Law Partners Flat No. 26 o
96 DELHI 3934/DELNP/2014| < DDA Flats Panchsheel Park contact@jupiterlawpartners.cq
00:00:00 o .
Shivalik Main Road
ATTORNEYSAT-LAW 9655,
09/01/2018 [SECTORC, POCKETF9 . .
97 DELHI 2133/DELNP/2013 00:00:00 VASANT KUNJ, NEW DELH- mail@perfexiolegal.com

110070, INDIA
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REMFRY & SAGAR
ATTORNEYSAT-LAW

98 DELHI 6158/DELNP/2011 88/83/(2)818 REMFRY HOUSE remfry-sagar@remfry.com
e MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA
LEX ORBIS INTELLECTUAL
09/01/2018 PROPERTY PRACTICE 709/71 . _
99 DELHI 9431/DELNP/2012 00:00:00 TOLSTOY HOUSE 1517, mail@Iexorbis.com
e TOLSTOY MARG NEW DELHF
110 001
VIDISHA GARG ANAND AND
09/01/2018 [ANAND ADVOCATES B-41,
100 DELHI 7070/DELNP/2011 00:00:00 NIZAMUDDIN EAST NEW anandandanand@vsnl.com
DELHI - 110013, INDIA
09/01/2018 c/o LAKSHMI KUMARAN & _ o
101 DELHI 8287/DELNP/2011 00:00:00 SRIDHARAN B6/10 Safdarjung |iprdel@lakshmisri.com
e Enclave New Delhi 110029
LEX ORBIS INTELLECTUAL
09/01/2018 PROPERTY PRACTICE 709/71mail_@Iexorbis._com,man?sha@
102 DELHI 1186/DEL/2011 00:00:00 TOLSTOY HOUSE 1517, xorbis.com,mail@Ilexorbis.con
T TOLSTOY MARG NEW DELHF manisha@lexorbis.com
110 001
INDIA JURIS, ADVOCATES &
09/01/2018 CORPORATE LEGAL o
103 DELHI 5586/DELNP/2010 00:00:00 CONSULTANTS F116, LAJPATnewdelhi@indiajuris.com
e NAGAR-1, NEW DELHI 110
024, INDIA.
KAN AND KRISHME, Attorneys|
09/01/2018 [at Law, B483, KNK House, .
104 DELHI 2638/DELNP/2010 00:00:00 Meera Bagh, Paschim Vihar, Neknk@kanknshme.com
Delhi-110063, India
MALATHI
LAKSHMIKUMARAN
105 DELHI 5769/DELNP/2013 8(9)/83/(2)818 ;’gfgggggﬁgg?g"\l & iprdel@lakshmisri.com
SAFDARJUNG ENCLAVE NEW
DELHI 110029, INDIA
REMFRY & SAGAR,
09/01/2018 ATTORNEYSAT-LAW,
106 DELHI 2291/DELNP/2009 00:00:00 REMFRY HOUSE MILLENIUM ([remfry-sagar@remfry.com
T PLAZA, SECTOR 27,
GURGAON- 122 002, INDIA.
SHARDUL AMARCHAND
MANGALDAS & CO.
ADVOCATES & SOLICITORS .
107 |DELHI 2942/DELNP/2013 88{8(1){(2)818 AMARCHAND TOWERS 216, gqe"'r°b'”S°”@AMSShard“"°‘
T OKHLA INDUSTRIAL ESTATE
PHASEIIl, NEW DELHI
110020, INDIA
09/01/2018 Chadha & Chadha Advocates F .
108 DELHI 2030/DEL/2007 00:00:00 46, Himalaya House, 23, K.G. |iprattorneys@hotmail.com
T Marg, New Delhi110 001, India.
Anand& Anand, Advocates, B
109  [DELHI 9431/DELNP/2007|02/01/2018 |1 "\ izamuddin East,New Detifanandandanand@vsnl.com,er
00:00:00 @anandandanand.com

110013,India.
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REMFRY & SAGAR
ATTORNEYSAT-LAW

110 DELHI 1449/DELNP/2011 88/83/(2)818 REMFRY HOUSE remfry-sagar@remfry.com
R MILLENNIUM PLAZA SECTOR
27, GURGAON122 002, INDA.
REMFRY & SAGAR
09/01/2018 ATTORNEYSAT-LAW
111 DELHI 9803/DELNP/2013 00:00:00 REMFRY HOUSE remfry-sagar@remfry.com
R MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA
SHIKHA RASTOGI | csirfer.ipu@niscair.res.in,head
09/01/2018 SPS(Controlling Officer), IPU, u@nis.cair res.in cs.irfe} ip;u@n
112 DELHI 3344/DEL/2012 00:00:00 CSIR, NISCAIR BUILDING, 14 cair res in.hea.d i,pu@ni.scair d
R SATSANG VIHAR MARG, n R ' '
NEW DELHI-110067.
09/01/2018 ZEUSIP, ADVOCATES, G4, _
113 DELHI 3942/DELNP/2013 00:00:00 JANGPURA EXTENSION, NEWinfo@ZeusIP.com
o DELHI-110 014
S.P. ARORA GLOBAL IPR LAW
09/01/2018 CONSULTANTS (INDIA) 6457, _
114 DELHI 7/DEL/2013 00:00:00 SECTOR C & 7, VASANT sparora6457@hotmail.com
R KUNJ, NEW DELHFI110070,
INDIA
GROSER & GROSER, PATENT
09/01/2018 AND TRADE MARK _
115 DELHI 1405/DELNP/2013 00:00:00 ATTORNEYS, OF D- 1/5 DLF |kevin@groserandgroser.com
R QUTAB ENCLAVE, PHASE |,
GURGAON, INDIA.
REMFRY & SAGAR
09/01/2018 ATTORNEYSAT-LAW
116 DELHI 1869/DEL/2011 00:00:00 REMFRY HOUE remfry-sagar@remfry.com
R MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA
09/01/2018 LEX QRBIS Intellectual Propert) _ _
117 DELHI 4117/DELNP/2014| - ~-. Practice 709/710 Tolstoy Housgmanisha@Iexorbis.com
00:00:00
15 17 Tolstoy Marg
R.K. DEWAN & COMPANY,
TRADE MARK & PATENTS
09/01/2018 ATTORNEYS, PODAR _
118 DELHI 932/DELNP/2011 00:00:00 CHAMBERS, S.A. BRELVI dewan@rkdewanmail.com
T ROAD, FORT MUMBAI 400
001, MAHARASHTRA INDIA
REMFRY & SAGAR
09/01/2018 ATTORNEYSAT-LAW
119 DELHI 1401/DELNP/2012 00:00:00 REMFRY HOUSE remfry-sagar@remfry.com
T MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA
10/01/2018 D.P. AHUJA & CO. 14/2 PALM _
120 DELHI 6842/DELNP/2014 00:00:00 AVENUE CALCUTTA 700019, |patents@dpahuja.com
T WEST BENGAL INDIA
VIDISHA GARG ANAND &
10/022018 |ANAND ADVOCATES B-41, email@anandandanand.com,€
121 DELHI B463/DELNP/2010 00:00:00 NIZAMUDDIN EAST NEW il@anandandanand.com

DELHI-110013, INDIA
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122

DELHI

4179/DELNP/2011

10/01/2018
00:00:00

REMFRY & SAGAR
ATTORNEYSAT-LAW
REMFRY HOUSE
MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009 INDIA.

remfry-sagar@remfry.com

123

DELHI

2215/DELNP/2012

10/01/2018
00:00:00

REMFRY & SAGAR
ATTORNEYSAT-LAW
REMFRY HOUSE
MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA

remfry-sagar@remfry.com

124

DELHI

3713/DELNP/2012

10/01/2018
00:00:00

NEHA SRIVASTAVA REMFRY
& SAGAR ATTORNEYSAT-
LAW REMFRY HOUSE
MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA

remfry-sagar@remfry.com

125

DELHI

9019/DELNP/2012

10/01/2018
00:00:00

REMFRY & SAGAR Attorneys
atLaw Remfry House Mikknnium
Plaza Sector 2%Gurgaon 122 00
India.

remfry-sagar@remfry.com

126

DELHI

1102/DELNP/2014

10/01/2018
00:00:00

SHUKADEV KHURAIJAM
REMFRY & SAGAR
ATTORNEYSAT-LAW
REMFRY HOUSE
MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA

remfry-sagar@remfryzom

127

DELHI

4392/DELNP/2011

10/01/2018
00:00:00

REMFRY & SAGAR
ATTORNEYSAT-LAW
REMFRY HOUSE
MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA

remfry-sagar@remfry.com

128

DELHI

1981/DELNP/2012

10/01/2018
00:00:00

ROHIT SINGH ABU-
GHAZALEH INTELLECTUAL
PROPERTY TMP AGENTS
INDIA PVT. LTD. 3RD FLOOR,
HL ARCADE NEAR HDFC
BANK PLOT NO. 14, SECTOR
V (MLU) DWARKA NEW
DELHI-110075

rosingh@agip.com

129

DELHI

2524/DELNP/2012

10/01/2018
00:00:00

GROSER & GROSER, PATENT
AND TRADE MARK
ATTORNEYS, OF D- 1/5DLF
QUTAB ENCLAVE, PHASE |,
GURGAON, INDIA.

kevin@groserandgroser.com

130

DELHI

3535/DELNP/2013

10/01/2018
00:00:00

SUBRAMANIAM, NATARAJ &
ASSOCIATES ATTORNEYS
AT-LAW PATENT &
TRADEMARK ATTORNEYS E
556, GREATER KAILASH II
NEW DELHI 110 048

sna@vsnl.cm

131

DELHI

7457/DELNP/2013

10/01/2018
00:00:00

REMFRY & SAGAR
ATTORNEYSAT-LAW
REMFRY HOUSE
MILLENNIUM PLAZA SECTOR

27, GURGAON 122 009, INDIA

remfry-sagar@remfry.com
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DELHI

892/DELNP/2013

10/01/2018
00:00:00

ANAND AND ANAND
ADVOCATES B-41,
NIZAM UDDIN EAST NEW
DELHI 110013, INDIA

anandandanand@vsnl.com,atr|

dandanand@vsnl.com

133

DELHI

1104/DELNP/2011

10/01/2018
00:00:00

REMFRY & SAGAR
ATTORNEYSAT-LAW
REMFRY HOUSE
MILLENNIUM PLAZA SECTOR
27, GURGAON 122 002 INDIA.

remfry-sagar@remfry.com

134

DELHI

3883/DELNP/2012

10/01/2018
00:00:00

AVI GARG LAKSHMI
KUMARAN & SRIDHARAN
B6/10, SAFDARJUNG
ENCLAVE NEW DELHI 110029
INDIA

iprdel@lakshmisri.com

135

DELHI

5372/DELNP/2010

10/01/2018
00:00:00

LEX ORBIS INTELLECTUAL
PROPERTY PRACTICE 709/71
TOLSTOY HOUSE 1517,
TOLSTOY MARG, NEW
DELHI-110 001

mail@lexorbis.com,mani
xorbis.com,mail@Iexorbi
manisha@lexorbis.com

sha@
s.com

136

DELHI

4060/DELNP/2014

10/01/2018
00:00:00

Anand & Anand AdvocatesB1,
Nizamuddin East New Delhi
110013, India Phone N6091-11-
24355076, 24358078, A20-
4059300 Fax No: 00911-
24354243, 91120-4243056,058
E-mail:
anandandanand@vsnl.com,
email@anandandanand.com,
archana@anandandanand.com

archana@anandanadanand.c
email@anandanadanand.com
ail@anandanadanand.com,en

@anandanadanand.com,

anandanadanand.com,email@
andanadanand.com,anandand

nd@vsnl.com

email

137

DELHI

6392/DELNP/2013

10/01/2018
00:00:00

BIRENDRA ANAND AND ANAND
ADVOCATES B-41, NIZAMUDDIN
EAST NEW DELHI 110013, INDIA

anandandanand@vsnl.com

138

DELHI

1828/DELNP/2013

10/01/2018
00:00:00

VARUN SHARMA
AMARCHAND &

MANGALDAS & SURESH A.
SHROFF & CO. AMARCHAND
TOWERS 216, OKHLA
INDUSTRIAL ESTATE, PHASE|
I, NEW DELHI 110020, INDIA|

dev.robinson@amarchand.cor

139

DELHI

9305/DELNP/2012

10/01/2018
00:00:00

REMFRY & SAGAR Attorneys
at-Law Remfry House Millenniur
Plaza Sector 2%Gurgaon 122009

remfry-sagar@remfry.com

140

DELHI

5184/DELNP/2009

10/01/2018
00:00:00

REMFRY & SAGAR ATTORNEYS
AT-LAW REMFRY HOUSE
MILLENNIUM PLAZA SECTOR 27
GURGAON 122 002, INDIA

remfry-sagar@remfry.com

141

DELHI

7581/DELNP/2011

10/01/2018
00:00:00

REMFRY & SAGAR
ATTORNEYSAT-LAW
REMFRY HOUSE
MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA

remfry-sagar@remfry.com

142

DELHI

2080/DEL/2012

10/01/2018
00:00:00

VIDISHA GARG ANAND AND
ANAND ADVOCATES B-41,
NIZAMUDDIN EAST NEW

DELHI 110013, INDIA

anandandanand@vsnl.com,er

@anandandanand.com

The Patent Office Journal No. 03/2018 Dated 19/01/2018
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RAJANI JAISWAL LAKSHMI
KUMARAN & SRIDHARAN

143 DELHI 4215/DELNP/2012 38/83/3818 B6/10, SAFDARJUNG iprdel@lakshmisri.com
R ENCLAVE NEW DELHI 110029
INDIA
Amarchand Mangaldas & Sures
10/01/2018 A. Shroff & Co., Amarchanq _
144 DELHI 1123/DEL/2009 00:00:00 Towers, 216, Okhla Industrial |dev.robinson@amarchand.cor
R Estate, Phase Il New Delhil10
020
REMFRY & SAGAR ATTORNEYS
1001/2018 |AT-LAW REMFRY HOUSE
145 DELHI 84/DELNP/2013 00:00:00 MILLENNIUM PLAZA SECTOR 27 remfry-sagar@remfry.com
GURGAON 122 009, INDIA.
10/01/2018 REMFRY & SAGAR Attqrney_s
146 DELHI 10778/DELNP/201 00:00:00 atLaw Remfry House Millenniujremfry-sagar@remfry.com
T Plaza SectoR7 Gurgaon 122009
INDRA DWIVEDY HEAD, IPM
10/01/2018 DIVISION, CSIR, NISCAIR csirfer.ipu@n_iscai_r.res.ir_],i_pmd
147 DELHI 2290/DEL/2011 00:00:00 BUILDING, 14, SATSANG @vsnl.net,csirfer.ipu@nistae
R VIHAR MARG, NEW DELHI- |s.in
110 067, INDIA
10/01/2018 K&S partners 109 Se_ctore 44 _
148 DELHI 222/DELNP/2013 00:00:00 Gurgaon National Capital Regigipo@knspartners.com
T Haryana
BISWAJIT PAL LUMINOUS
POWER TECHNOLOGIES PVT.
149 |DELHI 1044/DEL/2008 (1)8( 83{ 5818 LTD. C8 & 9 COMMUNITY gmgigﬁr%ﬁgfﬁgégmgﬁgm
o CENTRE, JANAKPURI, NEW ’ ' '
DELHI-110058
LALL LAHIRI & SALHOTRA PLOT
10/01/2018 NO. B-28, SECTOR32,
150 DELHI 475/DELNP/2011 00:00:00 INSTITUTIONAL AREA, lall@vsnl.com,lall@vsnl.com
GURGAON122 001 (HARYANA)
INDIA
GROSER & GROSER, PATENT
10/01/2018 |AND TRADE MARK ATTORNEYS, .
151 DELHI 7344/DELNP/2011 00:00:00 OF D- 1/5 DLF QUTAB ENCLAVE, kevin@groserandgroser.com
PHASE |, GURGAON, INDIA.
LEX ORBISINTELLECTUAL
10/01/2018 PROPERTY PRACTICE 709/710, _ _
152 DELHI 4573/DELNP/2010 00:00:00 TOLSTOY HOUSE 1517, mail@lexorbis.com
T TOLSTOY MARG NEW DELHF110
001
SHRIMANT SINGH REMFRY &
10/01/2018 SAGAR ATTORNEYSAT-LAW
153 DELHI 6859/DELNP/2013 00:00:00 REMFRY HOUSE remfry-sagar@remfry.com
T MILLENNIUM PLAZA SECTOR
27, GURGAON122 009, INDIA.
SUBRAMANIAM &
ASSOCIATES ATTORNEYS
AT - LAW CENTRAL SQUARE,
10/01/2018 |SUITE-328, PLAZA1II, 20 .
154 DELHI 81LMDELNPQ0130@0090 MANOHARLAL KHURANA sm@shap.com

MARG, BARA HINDU RAO
(OFF RANI JHANSI ROAD),

DELHI-110006

The Patent Office Journal No. 03/2018 Dated 19/01/2018
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155

DELHI

158/DELNP/2013

10/01/2018
00:00:00

REMFRY & SAGAR
ATTORNEYSAT-LAW
REMFRY HOUSE
MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA

remfry-sagar@remfry.com

156

DELHI

5117/DELNP/2011

10/01/2018
00:00:00

LEX ORBIS INTELLECTUAL
PRCPERTY PRACTICE 709/71
TOLSTOY HOUSE 1517,
TOLSTOY MARG NEW DELH}
110 001

mail@lexorbis.com,mail@lexo|
bis.com

157

DELHI

4941/DELNP/2013

10/01/2018
00:00:00

RANJNA MEHTA-DUTT
REMFRY & SAGAR
ATTORNEYSAT-LAW
REMFRY HOUSE
MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA.

remfry-
sagar@remfry.com,remfry
sagar@remfry.com

158

DELHI

3143/DEL/2012

10/01/2018
00:00:00

INDRA DWIVEDY
SPS(Controlling Officer)IPU
CSIR, NISCAIR BUILDING, 14,
SATSANG VIHAR MARG,
NEW DELHI-110 067, INDIA

csirfer.ipu@niscair.resijhead.i
u@niscair.res.in

159

DELHI

602/DEL/2012

10/01/2018
00:00:00

INDRA DWIVEDY HEAD, IPU,
CSIR, NISCAIR BUILDING, 14
SATSANG VIHAR MARG,
NEW DELHI-110067.

csirfer.ipu@niscair.res.in,head
u@niscair.res.in

160

DELHI

5302/DELNP/2011

10/01/2018
00:00:00

REMFRY & SAGAR
ATTORNEYSAT-LAW
REMFRY HOUSE
MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA

remfry-sagar@remfry.com

161

DELHI

2378/DEL/2008

10/01/2018
00:00:00

M/s. ACME TELE POWER
LTD., PLOT NO. 152, SECTOR
44, GURGAON- 122002,
HARYANA, INDI A.

info@acme.in

162

DELHI

483/DEL/2009

10/01/2018
00:00:00

HRISHIKESH RAY
CHAUDHURY REMFRY &
SAGAR, ATTORNEYSAT-
LAW, REMFRY HOUSE
MILLENIUM PLAZA, SECTOR
27, GURGAON- 122 002,
INDIA.

remfrysagar@remfry.com

163

DELHI

1631/DELNP/2012

10/01/2018
00:0Q00

REMFRY & SAGAR
ATTORNEYSAT-LAW
REMFRY HOUSE
MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA

remfry-sagar@remfry.com

164

DELHI

3120/DELNP/2014

10/01/2018
00:00:00

E 556 GREATER KAILASH II

sna@snap.com

165

DELHI

8939/DELNP/2012

10/01/2018
00:00:00

SUBRAMANIAM, NATARAJ &
ASSOCIATES ATTORNEYS
AT-LAW PATENT &
TRADEMARK ATTORNEYS E
556, GREATER KAILASH II
NEW DELHI 110 048

sna@vsnl.com

The Patent Office Journal No. 03/2018 Dated 19/01/2018
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ANAND AND ANAND

10/01/2018 |ADVOCATES B41, email@anandandanand.com,é
166 DELHI 7986/DELNP/2012 00:00:00 NIZAMUDDIN EAST NEW il@anandandanand.com
DELHI 110013, INDIA
LALL LAHIRI & SALHOTRA
10/01/2018 PLOT NO. B28, SECTOR32, _ .
167 DELHI 27/DEL/2012 00:00:00 INSTITUTIONAL AREA, gpo@lls.in,gpo@lls.in
T GURGAON-122 001
(HARYANA) INDIA
AVI GARG LAKSHMI
10/01/2018 KUMARAN & SRIDHARAN _ o
168 DELHI 4979/DELNP/2012 00:00:00 B6/10, SAFDARJUNG iprdel@lakshmisri.com
T ENCLAVE NEW DELHI 110029
INDIA
GROSER & GROSER, PATENT
10/01/2018 AND TRADE MARK _
169 DELHI 8943/DELNP/2010 00:00:00 ATTORNEYS, OF D- 1/5 DLF |kevin@groserandgroser.com
T QUTAB ENCLAVE, PHASE |,
GURGAON, INDIA.
10/01/2018 REMFRY & SAGAR Attc_)rney_s
170 DELHI 2443/DEL/2008 AR, at-Law Remfry House Millenniunremfry-sagar@remfry.com
00:00:00
Plaza Sector 27, Gurgaon 122 (
10/01/2018 |[R-S: SHARMA A.S. MATHUR, _ .
171 DELHI 438/DEL/2012 00:00:00 REGISTRAR AMITY UNIVERSITY Jregistrar@amity.edu
e SECTOR125, NOIDA-201303
REMFRY & SAGAR ATTORNEYS
10/01/2018 [AT-LAW REMFRY HOUSE
172 DELHI 1387/DELNP/2010 00:00:00 MILLENNIUM PLAZA SECTOR 27 remfry-sagar@emfry.com
GURGAON 122 02, INDIA.
NEHA SRIVASTAVA REMFRY
10/01/2018 & SAGAR ATTORNEYSAT-
173 DELHI 9685/DELNP/2011 00:00:00 LAW REMFRY HOUSE remfry-sagar@remfry.com
T MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA
LEX ORBIS INTELLECTUAL
PROPERTY PRACTICE 709/71 . . .
174  |DELHI 9503/DELNP/2011 38{8(1){(2)818 TOLSTOY HOUSE 1517, %?gg'ce;‘gb's'com’ma”'Sha@
T TOLSTOY MARG NEW DELH} )
110 001
GROSER & GROSER, PATENT
AND TRADE MARK .
175  |DELHI 11425/DELNP/201 ég{ 8(1){ (2)818 ATTORNEYS, OF D- 1/5 DLF E}e(ggggerfgﬁég?gsgé?ii“nfom
T QUTAB ENCLAVE, PHASE |, )
GURGAON, INDIA.
MALATHI LAKSHMIKUMARAN
10/01/2018 |FAKSHMI KUMARAN & _ -
176 DELHI 969/DELNP/2012 | 1 0000 SRIDHARAN B6/10, SAFDARJUN(iprdel@lakshmisri.com
R ENCLAVE NEW DELHI 110029,
INDIA
SHRIMANT SINGH REMFRY &
10/01/2018 SAGAR ATTORNEYSAT-LAW
177 DELHI 4440/DELNP/2013 00:00:00 REMFRY HOUSE remfry-sagar@remfry.com
T MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA
178  |DELHI 5448/DELNP/2014[tY/01/2018 |0 oo REATER KAILASH || [STR-Patent@gmail.com,sna@s
00:00:00 -ip.com

The Patent Office Journal No. 03/2018 Dated 19/01/2018
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SHIKHA RASTOGI HEAD, IPM
DIVISION, CSIR, NISCAIR

csirfer.ipu@niscair.res.in,ipmd
@vsnl.net,csirfer.ipu@niscair.
s.in,ipmd@vsnl.net,ipmd@vsn
net,ipmd@vsnl.net,ipmd@vsn

179 DELHI 129/DEL/2010 38/83/3818 BUILDING, 14 SATSANG et,ipmd@vsnl.net,ipmd@vsnl.
R VIHAR MARG NEW DELHI- |t,csirfer.ipu@niscair.res.in,ipm
110067, INDIA. @vsnl.net,ipmd@niscair.res.in
pmd@niscair.res.in,ipmd@vst
net,mail.ipmd@niscair.res.in
Cental Square, Suit828, Plaza
10/01/2018 |lll, 20 Manoharlal Khurana Mardsna@sna
180 IDELHI 10073/DELNP/2011.06.00"  [Bara Hindu Rao (Off Rani Jhandip.com,docket.sna@gmail.con
Road) Delhi 110006, India
10/01/2018 LEX ORBIS Intellectual Property
181 DELHI 10630/DELNP/201|~ . A~. Practice 709/710 Tistoy House |manisha@lexorbis.com
00:00:00
15 17 Tolstoy Marg
ANAND & ANAND
10/01/2018 |ADVOCATES B-41, anandandanand@vsnl.com,ern
182 DELHI 1054/DELNP/2011 00:00:00 NIZAMUDDIN EAST NEW @anandandanand.com
DELHI-110013, INDIA
RAHUL DEV KUMAR, (REGD.
10/01/2018 |NO./PA-1240)) 6/12B, FIRST [rahuldev.26@gmail.com,rd@q
183 DELHI 2390/DEL/2009 00:00:00 FLOOR, TILAK NAGAR, NEW [entbusinesslawyer.com
DELHI-110018.
10/01/2018 ZEUSIP ADVOCATES ¢4,
184 DELHI 10496/DELNP/201 00:00:00 JANGPURA EXTENSION NEW,|info@zeusip.com
R DELHI 110 0%
LEX ORBIS Intellectual Property
10/01/2018 |Practice 709/710 Tolstoy House . .
185 DELHI 9489/DELNP/2013 00:00:00 15 17 Tolstoy Marg New Delhi manisha@Iexorbis.com
110 001
10/01/2018 De Penning & De Rwing 2B,
186 DELHI 8857/DELNP/2014( 1. A~. Ground Floor, Solitaire Plaza M{patent@depenning.com
00:00:00
Road, Gurgaon 122002
C/O LUTHRA & LUTHRA LAW delhi@Iluthra.com,grov@Iuthrs
10/01/2018 OFFICES 103 ASHOKA om,delh@Iluthra.com,grov@Iuf
187 DELHI 1171/DELNP/2011 00:00:00 ESTATE BARAKHAMBA ra (;om delhi@lulthra ,c%m .y
o ROAD NEW DELHI-110 001 : ' ' 9
luthra.com
REMFRY & SAGAR
10/01/2018 ATTORNEYSAT-LAW
188 DELHI 7352/DELNP/2011 00:00:00 REMFRY HOUSE remfry-sagar@remfry.com
o MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA
L. BALASUBRAHMANYAM
CORPORATE LAW GROUP,
10/01/2018 |1101-1104, 11TH FLOOR, . -
189 DELHI 3413/DELNP/2014 00:00:00 KAILASH BUILDING, 26, info@clgindia.com
KASTURBA GANDHI MARG,
NEW DELHI 110001, INDIA
SUSHMA KUMARI S. SINGH &
10/01/2018 ASSOCIATES 243, 3RD FLOORsanjeev.singh@singhnassocig
190 DELHI 2970/DEL/2011 00:00:00 PARMANAND COLONY, DR. |com,info@singhnassociates.c

MUKHERJEE NAGAR, DELH}
110 009.

,associates.ssingh@gmail.con

The Patent Office Journal No. 03/2018 Dated 19/01/2018
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191

DELHI

772/DEL/2011

10/01/2018
00:00:00

REMFRY & SAGAR
ATTORNEYSAT-LAW
REMFRY HOUSE
MILLENNI UM PLAZA SECTOR
27, GURGAON 122 009 INDIA.

remfry-sagar@remfry.com

192

DELHI

5280/DELNP/2013

10/01/2018
00:00:00

SUBRAMANIAM, NATARAJ &
ASSOCIATES ATTORNEYS
AT-LAW PATENT &
TRADEMARK ATTORNEYS E
556, GREATER KAILASH II
NEW DELHI 110 048

sna@vsnl.com

193

DELHI

6032/DELNP/2013

10/01/2018
00:00:00

REMFRY & SAGAR
ATTORNEYSAT-LAW
REMFRY HOUSE
MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA

remfry-
sagar@remfry.com,remfry
sagar@remfry.com

194

DELHI

861/DELNP/2011

10/01/2018
00:00:00

MOUTUSHI BHOWMIK
SUBRAMANIAM, NATARAJ &
ASSOCIATES ATTORNEYS
AT-LAW PATENT AND
TRADE MARK ATTORNEYS E
556, GREATER KAILASH II
NEW DELHI 110 048

sha@sndp.com,sha@sna
ip.com

195

DELHI

1219/DEL/2009

10/01/2018
00:00:00

Bhatnagar & Associates 161,
Vigyan Vihar, Delhi 11002.

bhatnagar_associates@yahoq
m,bhatnagarmp@yahoo.com

196

DELHI

5093/DELNP/2013

10/01/2018
00:00:00

DE PENNING & DE PENNING
2B, GROUND FLOOR,
SOLITAIRE PLAZA MG ROAD,
GURGAON- 122002

info@anovip.com

197

DELHI

7373/DELNP/2012

10/01/2018
00:00:00

LEX ORBIS INTELLECTUAL
PROPERTY PRACTICE 709/71
TOLSTOY HOUSE 1517,
TOLSTOY MARG NEW DELH}
110 001

mail@lexorbis.com,mail@lexo
bis.com

198

DELHI

1571/DELNP/2012

10/01/2018
00:00:00

VARUN SHARMA
AMARCHAND &

MANGALDAS & SURESH A.
SHROFF & CO. AMARCHAND
TOWERS 216, OKHLA
INDUSTRIAL ESTATE, PHASE
I NEW DELHI-110 020, INDIA

dev.robinson@amarchand.cor

199

DELHI

5466/DELNP/2011

10/01/2018
00:00:00

ESSENESE OBHAN OBHAN &
ASSOCIATES 501/7 LANE W
21A WESTERN AVENUE
SAINIK FARMS NEW DELHI
110 062 INDIA

email@obhans.com

200

DELHI

9558/DELNP/2013

10/01/2018
00:00:00

SUBRAMANIAM &
ASSOCIATES ATTORNEYS
AT-LAW CENTRAL SQUARE,
SUITE-328, PLAZA 111, 20
MANOHARLAL KHURANA
MARG, BARA HINDU RAO
(OFF RANI JHANSI ROAD)

DELHI-110006

sna@sndp.com

The Patent Office Journal No. 03/2018 Dated 19/01/2018
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REMFRY & SAGAR
ATTORNEYSAT-LAW

remfry-

201 DELHI 2743/DEL/2D09 38/83/(2)818 REMFRY HOUSE sagar@remfry.com,remfry
T MILLENNIUM PLAZA SECTOR|sagar@remfry.com
27 GURGAON 122 002, INDIA.
10/01/2018 REMFRY & SAGAR Att_orneys
202 DELHI 8587/DELNP/2012 00:00:00 atLaw RemfryHouse Millenniunjremfry-sagar@remfry.com
R Plaza Sector 27/Gurgaon 122009
SHRIMANT SINGH REMFRY &
10/01/2018 SAGAR ATTORNEYSAT-LAW
203 DELHI 1207/DELNP/2013 00:00:00 REMFRY HOUSE remfry-sagar@remfry@m
R MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA
SHRIMANT SINGH REMFRY &
10/01/2018 SAGAR ATTORNEYSAT-LAW
204 DELHI 3234/DELNP/2013 00:00:00 REMFRY HOUSE remfry-sagar@remfry.com
R MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA
REMFRY & SAGAR
10/01/2018 ATTORNEYS-AT-LAW
205 DELHI 7778/DELNP/2010 00:00:00 REMFRY HOUSE remfry-sagar@remfry.com
R MILLENNIUM PLAZA SECTOR
27, GURGAON 122 002 INDIA.
R.K. DEWAN & CO. PODAR
10/01/2018 |CHAMBERS, S.A.BRELVI dewan@rkdewanmailoen,dewd
206 DELHI 784/DELNP/2011 00:00:00 ROAD, FORT, MUMBAI 400 [n@rkdewanmail.com
001 MAHARASHTRA, INDIA
Anand & Anand Advocates-B1,
207  |DELHI 1720/DEL/2008  [FO/0L/2018 |1 amuddin East,New Dethi  [2nandandanand@vsnl.com,er
00:00:00 . @anandandanand.com
110013, India.
REMFRY & SAGAR
10/01/2018 ATTORNEYS-AT-LAW
208 DELHI 2083/DELNP/2010 00:00:00 REMFRY HOUSE remfry-sagar@remfry.com
o MILLENNIUM PLAZA SECTOR
27 GURGAON 122 002, INDIA.
GROSER & GROSER, PATENT
10/01/2018 |AND TRADE MARK ATTORNEYS, .
209 DELHI 1198/DELNP/2013 00:00:00 OF D- 1/5 DLF QUTAB ENCLAVE. kevin@groserandgroser.com
PHASE |, GURGAON, INDIA.
DR.RAJESH HEAD, IPM
10/01/2018 DIVISION, CSIR, NISCAIR _ _
210 DELHI 62/DEL/2008 00:00:00 BUILDING, 14, SATSANG ipmd@vsnl.net,ipmd@vsnl.ne
o VIHAR MARG, NEW DELHI-
110067, INDIA.
REMFRY & SAGAR
10/01/2018 ATTORNEYSAT-LAW
211 DELHI 2877/DELNP/2013 00:00:00 REMFRY HOUSE remfry-sagar@remfry.com
T MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA
SUBRAMANIAM, NATARAJ &
ASSOCIATES ATTORNEYS
10/01/2018 |AT-LAW PATENT &
212 DELHI 571/DELNP/2013 00:00:00 TRADEMARK ATTORNEYS E sna@vsnl.com,sna@vsnl.com

556, GREATERKAILASH I

NEW DELHI 110 048

The Patent Office Journal No. 03/2018 Dated 19/01/2018
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213

DELHI

1370/DEL/2006

10/01/2018
00:00:00

LAW FIRM OF NAREN
THAPPETA #7, SIGMA SOFT
TECH PARK, 5TH FLOOR,
BETA BLOCK, WHITEFIELD
MAIN ROAD OPP TO
VARTHUR LAKE, VARTHUR
KODI BANGALORE, INDIA
560 66

ipo@iphorizons.com

214

DELHI

5046/DELNP/2012

10/01/2018
00:00:00

LEX ORBIS INTELLECTUAL
PROPERTY PRACTICE 709/71
TOLSTOY HOUSE 1517,
TOLSTOY MARG NEW DELH}F
110 001

mail@lexorbis.com

215

DELHI

7565/DELNP/2012

10/01/2018
00:00:00

SUBRAMANIAM, NATA RAJ &
ASSOCIATES ATTORNEYS
AT-LAW PATENT &
TRADEMARK ATTORNEYS E
556, GREATER KAILASH I
NEW DELHI 110 048

sna@vsnl.com

216

DELHI

1335/DELNP/2012

10/01/2018
00:00:00

K & S PARTNERS Intellectual
Property Attorneys 10%ector 44
Gurgaon 122 003 Nationia
Capital Regionindia

Ipo@Knspartners.com

217

DELHI

418/DELNP/2013

10/01/2018
00:00:00

VUTTS & ASSOCIATES LLP
ADVOCATES NO. 704 THE
CASTLE PLOT 36 A SECTOR
56 GURGAON 122009
HARYANA INDIA

email@vutts.com,prabhakar@
tts.com

218

DELHI

568/DEL/2010

10/01/2018
00:00:00

DR. (MRS.) SHIKHA RASTOGI
HEAD, IPM DIVISION, CSIR,
NISCAIR BUILDING, 14
SATSANG VIHAR MARG NEW
DELHI-110067, INDIA.

csirfer.ipu@niscair.res.in

219

DELHI

6678/DELNP/2012

10/01/2018
00:00:00

SUBRAMANIAM, NATARAJ &
ASSOCIATES ATTORNEYS
AT-LAW PATENT &
TRADEMARK ATTORNEYS E
556, GREATER KAILASH II
NEW DELHI 110 048

sna@vsnl.com,sna@sna
ip.com,docket.sna@gmail.con
na@vsnl.com,sna@sna
ip.com,docket.sna@gmail.con

220

DELHI

2628/DELNP/2013

10/01/2018
00:00:00

LAKSHMI KUMARAN &
SRIDHARAN B&10,

SAFDARJUNG ENCLAVE NEW
DELHI 110029, INDIA

iprdel@lakshmisri.com

221

DELHI

1088/DELNP/2011

10/01/2018
00:00:00

GROSER & GROSER, PATENT
AND TRADE MARK
ATTORNEYS, D1/5 DLF
QUTAB ENCLAVE, PHASE |,
GURGAON, INDIA.

kevin@groserandgroser.com

222

DELHI

2952/DELNP/2012

10/01/2018
00:00:00

VIDISHA GARG ANAND AND
ANAND ADVOCATES B-41,
NIZAMUDDIN EAST NEW
DELHI 110013, INDIA

anandandanand@vsnl.com

223

DELHI

3016/DELNP/2014

10/01/2018
00:00:00

Remfry House Millenium Plaza
Sec 27

remfry-sagar@remfry.com

The Patent Office Journal No. 03/2018 Dated 19/01/2018
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Lall Lahiri & Salhotra LLS Houst

224 DELHI 2637/DELNP/2014 10{01{2018 Plot No. B 28 Sector 32 lall@vsnl.com,gpo@lIls.in
00:00:00 o
Institutional Area
DR. SANTANU DE RANBAXY
LABORATORIES LIMITED 77
10/01/2018 |B, IFFCO ROAD, SECTOR1S, . .
225 DELHI 9228/DELNP/2012 00:00-:00 UDYOG VIHAR INDUSTRIAL delhi-patent@nic.in
AREA, GURGAON122015,
HARYANA, INDIA.
K & S PARTNERS Intellectual
10/01/2018 |Property Attorneys 10%Bector 44,
226 DELHI 10643/DELNP/201 00:00:00 |Gurgaon 12200National Capita|po@knspartners.com
Region India
10/01/2018 Lall Lahiri & Salhotra LLS Hous¢ .
227 DELHI 6975/DELNP/2014| .~ ~. Plot No. B 28 Sector 32 patents@lls.in
00:00:00 o
Institutional Area
SUBRAMANIAM, NATARAJ &
ASSOCIATES ATTORNEYS
10/01/2018 |AT-LAW PATENT &
228 DELHI 1400/DELNP/2013 00:00:00  ITRADEMARK ATTORNEYS E sna@vsnl.com
556, GREATER KAILASH II
NEW DELHI 110 048
K & S PARTNERS
11/01/2018 INTELLECTUAL PROPERTY _
229 DELHI 2922/DEL/2008 00:00-:00 ATTORNEYS 109, SECTOR 44ipo@knspartars.com
T GURGAON- 122003 NATIONAL
CAPITAL REGION, INDIA
KAN AND KRISHME, Attorneys
11/01/2018 |at Law, B483, KNK House, .
230 DELHI 5768/DELNP/2010 00:00:00 Meera Bagh, Paschim Vihar, Neknk@kanknshme.com
Delhi-110063, India
L.S. DAVAR & CO., PATENT
AND TRADEMARKS
11/01/2018 |ATTORNEY, 5/1, (FIRST Isdavar@ndf.vsnl.net.in,lsdavé
231 DELHI 1195/DEL/2013 00:00:00 FLOOR), KALKAJI @ndf.vsnl.net.in
EXTENSION NEW DELHI110
019.
LUNALISA POTSANGBAM
LAKSHMI KUMARAN & . . .
232 |DELHI 3375/DELNP/2012 (1)3{83{(2)818 SRIDHARAN B6/10, g’gﬁr’%ﬁksohms”'com"prde'@
T SAFDARJUNG ENCLAVE NEW '
DELHI 110029, INDIA
SUBRAMANIAM, NATARAJ &
ASSOCIATES, ATTORNEYS
11/01/2018 |AT-LAW, PATENT AND
233 DELHI 2842/DELNP/2010 00:00:00 TRADE MARK ATTORNEYS E sna@vsnl.om
556, GREATER KAILASH II,
NEW DELHI 110 048, INDIA
11/01/2018 LEX QRBIS Intellectual Propert) . .
234 DELHI 480/DELNP/2014 Py Practice 709/710 Tolstoy Housgmanisha@lexorbis.com
00:00:00
15 17 Tolstoy Marg
K & S PARTNERS Intellectual
11/01/2018 |Property Attorneys 10%Becbr 44 |.
235  |DELHI 1091/DEL/2012 |35 0000 Gurgaoi’] 199 OOyCNationaI ipo@knspartners.com

Capital Region(India)

The Patent Office Journal No. 03/2018 Dated 19/01/2018
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236

DELHI

6362/DELNP/2013

11/01/2018
00:00:00

De Penning & De Penning 2B,
Ground Floor, Solitaire Plaza M
Road Gurgaon 122002

patent@depenning.com

237

DELHI

8680/DELNP/2012

11/01/2018
00:00:00

AJAY PANWAR ALSTOM
PROJECTS INDIA LIMITED
ATH FLOOR, IHDP BUILDING,
PLOT NO. 7 SECTOR 127,
NOIDA 201 301,
UTTARPRADESH, INDIA

ajay.panwar@power.alstom.cq

,bpo.mail@ge.com

238

DELHI

263/DEL/2009

11/01/2018
00:00:00

GROSER & GROSER PATRT
AND TRADE MARK
ATTORNEYS, OF D1/5 DLF
QUTAB ENCLAVE, PHASE |,
GURGAON, INDIA

groser@vsnl.com,groser@vsn

om

239

DELHI

7773/DELNP/2011

11/01/2018
00:00:00

RAJANI JAISWAL LAKSHMI
KUMARAN & SRIDHARAN
B6/10, SAFDARJUNG
ENCLAVE NEW DELHI 110029
INDIA

iprdel@lakshmisri.com

240

DELHI

782/DELNP/2013

11/01/2018
00:00:00

GROSER & GROSER, PATENT
AND TRADE MARK ATTORNEYS,
OF D- 1/5 DLF QUTAB ENCLAVE,
PHASE |, GURGAON, INDIA.

kevin@groserandgroser.com,kevi

@groserandgroser.com

241

DELHI

4987/DELNP/2009

11/01/2018
00:00:00

K & S PARTNERS Intellectual
Property Attorneys BK House, Plot
No0.109 Sector 44, Gurgaon 122 00
Haryana, India.

ipo@knspartners.com

242

DELHI

468/DEL/2010

11/01/2018
00:00:00

KAN AND KRISHME, Attorneys
at Law, B483, KNK House,
MeeraBagh, Paschim Vihar, Ne
Delhi-110063, India

knk@kankrishme.com

243

DELHI

7753/DELNP/2010

11/01/2018
00:00:00

SUBRAMANIAM, NATARAJ &
ASSOCIATES ATTORNEYS
AT-LAW PATENT AND
TRADEMARK ATTORNEYS E
556, GREATER KAILASH II
NEW DELHI 110 048

sna@vsnl.com

244

DELHI

2544/DELNP/2012

11/01/2018
00:00:00

REMFRY & SAGAR
ATTORNEYSAT-LAW
REMFRY HOUSE
MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA

remfry-sagar@remfry.com

245

DELHI

7633/DELNP/2013

11/01/2018
00:00:00

SUBRAMANIAM &
ASSOCIATES ATTORNEYS
AT-LAW CENTRAL SQUARE,
SUITE-328, PLAZA 111, 20
MANOHARLAL KHURANA
MARG, BARA HINDU RAO
(OFF RANI JHANSI ROAD)
DELHI-110006

sna@snap.com

246

DELHI

1801/DEL/2009

11/01/2018
00:00:00

MS. VANDANA
(RAJPUT)ANEJA (IN/PA763)
C/O LUTHRA & LUTHRA LAW
OFFICES 103 ASBKA
ESTATE BARAKHAMBA
ROAD NEW DELHK110 001

delhi@Iluthra.com,patents@Iut

a.com

The Patent Office Journal No. 03/2018 Dated 19/01/2018
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247

DELHI

6024/DELNP/2010

11/01/2018
00:00:00

REMFRY & SAGAR
ATTORNEYSAT-LAW
REMFRY HOUSE
MILLENNIUM PLAZA SECTOR
27, GURGAON 122 002, INDIA

remfry-sagar@remfry.com

248

DELHI

5514/DELNP/2011

11/01/2018
00:00:00

ANAND AND ANAND
ADVOCATES B-41,
NIZAMUDDIN EAST NEW
DELHI-110013, INDIA

anandandanand@vsnl.com,er|
@anandandanand.com

249

DELHI

7776/DELNP/2011

11/01/2018
00:00:00

LEX ORBIS INTELLECTUAL
PROPERTY PRACTICE 70910
TOLSTOY HOUSE 1517,
TOLSTOY MARG NEW DELH}
110 001

mail@lexorbis.com,manisha@
xorbis.com

250

DELHI

3402/DELNP/2010

11/01/2018
00:00:00

NEHA SRIVASTAVA REMFRY
& SAGAR ATTORNEYSAT-
LAW, REMFRY HOUSE
MILLENNIUM PLAZA,
SECTOR 27, GURGAOMN 22
002, INDIA

remfry-sagar@remfry.com

251

DELHI

22/DELNP/2014

11/01/2018
00:00:00

SHRIMANT SINGH REMFRY &
SAGAR ATTORNEYSAT-LAW
REMFRY HOUSE

MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA

remfry-sagar@remfry.com

252

DELHI

2324/DEL/2013

11/01/2018
00:00:®

CHITRA ARVIND AMSOFT
BUSINESS CENTRE UNITECH
TRADE CENTRE SECTOR 43,
GURGAON-122002.
HARYANA, INDIA

chitra@ralegal.co.in

253

DELHI

6363/DELNP/2011

11/01/2018
00:00:00

VIDISHA GARG ANAND &
ANAND ADVOCATES B-41,
NIZAMUDDIN EAST NEW
DELHI-110013, INDIA

ananadandanand@vsnl.com,e
il@anandandanand.com,anan
danand@vsnl.com,email@and
andanand.com

254

DELHI

90/DELNP/2014

11/01/2018
00:00:00

ABU-GHAZALESH
INTELLECTUAL PROPERTY
TMP AGENTS INDIA PVT.
LTD. 3ND FLOOR, HL
ARCADE, ABOVE AXIS BANK,
PLOT NO. 14, &CTOR-V
(MLU) DWARKA NEW DELHI
110075

skapoor@agip.com,INDIA@A
IP.COM

255

DELHI

1108/DEL/2012

11/01/2018
00:00:00

HUKAM SINGH VILL -
GAUHARI, CHHATA,
MATHURA (U.P)-281401

delhipatent@nic.in

256

DELHI

1021/DEL/2009

11/01/2018
00:00:00

ANAND AND AN AND
ADVOCATES B-41,
NIZAMUDDIN EAST NEW
DELHI-110013, INDIA

email@anandandanand.com

257

DELHI

594/DELNP/2015

11/01/2018
00:00:00

VD GULWANI DUA
ASSOCIATES 20206,
TOLSTOY HOUSE, 15,
TOLSTOY MARG, NEW
DELHI-110001, INDIA

vgulwani@duaassociates.con
ulwani@duaassociates.com

The Patent Office Journal No. 03/2018 Dated 19/01/2018
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258

DELHI

1434/DEL/2012

11/01/2018
00:00:00

ABHISHEK KUMAR RAI S/O-
SHRI VINOD KUMAR RAI, B-
475, ITI LTD., MANKAPUR,

GONDA (U.P.}271308, INDIA.

rai.abhishek082005@gmail.cq

259

DELHI

1114/DEL/2012

11/01/2018
00:00:00

LAKSHMIKUMARA N &
SRIDHARAN B6/10 Safdarjung
Enclave New Delhi 110029 Indi

iprdel@lakshmisri.com

260

DELHI

8840/DELNP/2011

11/01/2018
00:00:00

SWARUP KUMAR GROSER &
GROSER, PATENT AND
TRADE MARK ATTORNEYS,
OF D- 1/5 DLF QUTAB
ENCLAVE, PHASE |,
GURGAON, INDIA.

kevin@groserandgroser.com

261

DELHI

7144/DELNP/2011

11/01/2018
00:00:00

REMFRY & SAGAR
ATTORNEYSAT-LAW
REMFRY HOUSE
MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA

remfry-sagar@remfry.com

262

DELHI

1203/DELNP/2013

11/01/2018
00:00:00

REMFRY & SAGAR
ATTORNEYSAT-LAW
REMFRY HOUSE
MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA

remfry-sagar@remfry.com

263

DELHI

3648/DEL/2011

11/01/2018
00:00:00

NEETI WILSON ANAND AND
ANAND ADVOCATES B-41,
NIZAMUDDIN EAST NEW
DELHI-110013, INDIA

anandandanand@vsnlrogemai
@anandandanand.com,anand
anand@vsnl.com,email@anar

ndanand.com

264

DELHI

1781/DEL/2005

11/01/2018
00:00:00

REMFRY & SAGAR,
ATTORNEYSAT-LAW,
REMFRY HOUSE
MILLENNIUM PLAZA,
SECTOR 27, GURGAON122
002, INDIA,

remfry-sagar@remfry.com

265

DELHI

10609/DELNP/201,

11/01/2018
00:00:00

LAKSHMI KUMARAN &
SRIDHARAN B6/10,

SAFDARJUNG ENCLAVE NEW
DELHI 110029, INDIA

iprdel@lakshmisri.com,iprdel@

akshmisri.com

266

DELHI

2106/DELNP/2012

11/01/2018
00:00:00

VARUN SHARMA
AMARCHAND &
MANGALDAS & SURESH A.
SHROFF & CO. AMARCHAND
TOWERS 216 OKHLA
INDUSTRIAL ESTATE PHASE
I NEW DELHI 110020

dev.robinson@amarchand.cor

267

DELHI

6258/DELNP/2010

11/01/2018
00:00:00

LEX ORBIS INTELLECTUAL
PROPERTY PRACTICE 709/71
TOLSTOY HOUSE 1517,
TOLSTOY MARG, NEW
DELHI-110 001

mail@lexorbis.com,manisha@
xorbis.com,mail@]Iexorbis.com

manisha@lexorbis.com

268

DELHI

5541/DELNP/2012

11/01/2018
00:00:00

HRISHIKESH RAY
CHAUDHURY REMFRY &
SAGAR ATTORNEYSAT-LAW
REMFRY HOUSE
MILLENNIUM PLAZA SECTOR
27, GURGAON 122009, INDIA

remfry-sagar@remfry.com

The Patent Office Journal No. 03/2018 Dated 19/01/2018
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De Penning & De Penning 120

269  |DELHI 8694/DELNP/2012 (1)3(83%818 Velachery Main Road Guindy g:‘;ee”rﬁfgggnm”'”g'com’pate”
R Chennai 600 032 '
GROSER & GROSER PATENT|
11/01/2018 AND TRADE MARK
270 DELHI 1239/DELNP/2009 00:00:00 ATTORNEYS, OF D1/5 DLF  |groser@vsnl.com
R QUTAB ENCLAVE, PHASE |,
GURGAON, INDIA
LUNALISA POTSANGBAM
11/01/2018 LAKSHMI KUMARAN & _ -
271 DELHI 6237/DELNP/2011 00:00:00 SRIDHARAN B6/10, iprdel@lakshmidrcom
R SAFDARJUNG ENCLAVE NEW
DELHI 110029, INDIA
DR. VISHAL TRIPATHI INTTL
11/01/2018 |ADVOCARE 252 WESTERN .
272 DELHI 6887/DELNP/2011 00:00:00  IAVENUE SAINIK FARMS NEW hemant@inttladvocare.com
DELHI-100 062 INDIA
REMFRY & SAGAR
11/01/2018 ATTORNEYSAT-LAW
273 DELHI 3937/DELNP/2012 00:00:00 REMFRY HOUSE remfry-sagar@remfry.com
R MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA
REMFRY & SAGAR
11/01/2018 ATTORNEYSAT-LAW
274 DELHI 1718/DELNP/2013 00:00:00 REMFRY HOUSE remfry-sagar@remfry.com
R MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA
SUBRAMANIAM, NATARAJ &
ASSOCIATES ATTORNEYS
11/01/2018 |AT-LAW PATENT & sna@vsnl.com,sna@sna
275 DELHI 3106/DELNP/2012 00:00:00 [TRADEMARK ATTORNEYS E [ip.com,docket.sna@gmail.con
556, GREATER KAILASH Il
NEW DELHI 110 048
SUBRAMANIAM, NATARAJ &
ASSOCIATES ATTORNEYS
11/022018 |AT-LAW PATENT AND
276 DELHI 5765/DELNP/2010 00:00:00 I TRADE MARK ATTORNEYS E sna@vsnl.com
556, GREATER KAILASH II
NEW DELHI 110 048
LEX ORBIS Intellectual Propert . . .
277 |DELHI 938/DELNP/2014  [S2/0V/2018 Ipractice 700/710, Tetoy HoSse 15 mail@lexorbis.com manisha@lex
T 17, Tolstoy Marg New Delhi 110 00~
REMFRY & SAGAR
11/01/2018 ATTORNEYSAT-LAW
278 DELHI 2261/DELNP/2012 00:00:00 REMFRY HOUSE remfry-sagar@remfrgom
T MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA
RAJANI JAISWAL LAKSHMI
11/01/2018 KUMARAN & SRIDHARAN _ o
279 DELHI 2963/DELNP/2012 00:00:00 B6/10, SAFDARJUNG iprdel@lakshmisri.com
e ENCLAVE NEW DELHI 110029
INDIA
11/01/2018 LEX QRBIS Intellectual Propert) . .
280 DELHI 10872/DELNP/201 00:00:00 Practi@ 709/710 Tolstoy House |manisha@lexorbis.com

15 17 Tolstoy Marg

The Patent Office Journal No. 03/2018 Dated 19/01/2018
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REMFRY & SAGAR Attorneys

281 DELHI 7257/DELNP/2012 33/83/3818 atLaw Remfry House Millenniujremfry-sagar@remfry.com
R Plaza Sector 27%Gurgaon 122009
RNA, IP ATTORNEYS 4031402,
4th Floor, Suncity Success Tow
11/01/2018 |Sector- 65, Golf Course rnarula@indiaiprihgts.com,rnal
282 DELHI 6491/DELNP/2010 00:00:00 Extension Road, Gurgaoerl22 [la@indiaiprihgts.com
005 National Capital Region
(Haryana), India
SHIKHA RASTOGI HEAD, IPM
11/01/2018 DIVISION, CSIR, NISCAIR csirfer.ipu@niscair.res.in,ipmd
283 DELHI 2513/DEL/2011 00:00:00 BUILDING, 14, SATSANG @vsnl.net,csirfer.ipu@niscair.
T VIHAR MARG, NEW DELHI- |[s.in
110 067, INDIA
284  |DELHI 2096/DELNP/2014 33{83{(2)818 ggg‘gg’ Hous Millenium Plaza | ¢ caqar@remfry.com
GROSER & GROSER, PATENT
11/01/2018 AND TRADE MARK _
285 DELHI 8222/DELNP/2011 00:00:00 ATTORNEYS, OF D- 1/5 DLF |kevin@groserandgroser.com
T QUTAB ENCLAVE, PHASE |,
GURGAON, INDIA.
SHRIMANT SINGH REMFRY &
11/01/2018 SAGAR ATTORNEYSAT-LAW
286 DELHI 9869/DELNP/2013 00:00:00 REMFRY HOUSE MILLENNIUM [remfry-sagar@remfry.com
T PLAZA SECTOR 27, GURGAON
122 009, INDIA.
SOMA RANI MISHRA L.S. DAVAR
11/01/2018 & CO., PATENT AND .
287 DELHI 1941/DEL/2010 00:00:00 TRADEMARKS ATTORNEY, 5/1, |Isdavar@ndf.vsnl.net.in
T (FIRST FLOOR), KALKAJI
EXTENSION NEW DELHF110 019
NEETI WILSON ANAND AND
11/01/2018 |ANAND ADVOCATES B-41, anandandanand@vsnl.comail
e DELHI 7031/DELNP/2011 00:00:00 NIZAMUDDIN EAST NEW @anandandanand.com
DELHI - 110013, INDIA
INDRA DWIVEDY SPS
(CONTROLLING OFFICER)
11/01/2018 |IPU, CSIR, NISCAIR csirfer.ipu@niscair.res.in,head
289 DELHI 3446/DEL/2012 00:00:00 BUILDING, 14 SATSANG u@niscair.res.in
VIHAR MARG, NEW DELHI-
110067.
SAMHITA CHOUDHARY SEN-
OBEROI ATTORNEYSAT- : .
290  |DELHI 5712/DELNP/2010 (1)3{ 83{ (2)818 LAW A-18, CHITTARANJAN ggzgg%ss‘:;giﬁ'{i%ﬁ'seﬂ
T PARK, NEW DELHF110019, :
INDIA
REMFRY & SAGAR
11/01/2018 ATTORNEYSAT-LAW
291 DELHI 6519/DELNP/2011 00:00:00 REMFRY HOUSE remfry-sagar@remfry.com
T MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA
REMFRY & SAGAR
11/01/2018 ATTORNEYSAT-LAW
292 DELHI 773/DELNP/2013 00:00:00 REMFRY HOUSE remfry-sagar@remfry.com

MILLENNIUM PLAZA SECTOR

27, GURGAON 122 009, INDIA

The Patent Office Journal No. 03/2018 Dated 19/01/2018
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Remfry & Sagar Attorneyat-Law|

293 DELHI 1474/DEL/2008 33/83/3818 Remfry House Millennium Plazgremfry-sagar@remfry.com
T Sector 27, Gurgaon 122 002,Ini
GLOBAL INSTITUTE OF
INTELLECTUAL PROPERTY
11/01/2018 |PVT. LTD. (GlIP), 254 3RD deepak@giipinfo.com,busines
294 DELHI 6227/DELNP/2012 00:00:00 FLOOR OKHLA INDUSTRIAL |@coreipservices.com
ESTATE PHASE Il NEW
DELHI 110020 INDIA,
REMFRY & SAGAR
11/01/2018 ATTORNEYSAT-LAW
295 DELHI 5283/DELNP/2012 00:00:00 REMFRY HOUSE remfry-sagar@remfry.com
R MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA.
GROSER & GROSER, PATENT
11/01/2018 AND TRADE MARK _
296 DELHI 7464/DELNP/2010 00:00:00 ATTORNEYS, OF D- 1/5 DLF |kevin@groserandgroser.com
o QUTAB ENCLAVE, PHASE I,
GURGAON, INDIA.
LAKSHMI KUMARAN &
11/01/2018 |SRIDHARAN B6/10, . -
297 DELHI 8041/DELNP/2012 00:00:00 SAEDARJUNG ENCLAVE NEV\|prdel@Iakshmusrl.com
DELHI 110029, INDIA
11/01/2018 ZEUSIP ADVOCATES ¢4, _ _
298 DELHI 9528/DELNP/2012 00:00:00 JANGPURA EXTENSION NEW,|info@zeusip.com
R DELHI-110014
VIDISHA GARG, ANAND AND
11/01/2018 |ANAND ADVOCATES B-41, anandandanand@vsnl.com,email
299 DELHI 7074/DELNP/2011 00:00:00 NIZAMUDDIN EAST NEW DELHI |nandandanand.com
- 110013, INDIA
SHRIMANT SINGH REMFRY &
11/01/2018 SAGAR ATTORNEYSAT-LAW [remfry-
300 DELHI 3287/DELNP/2013 00:00:00 REMFRY HOUSE sagar@remfry.com,remfry
e MILLENNIUM PLAZA SECTOR|sagar@remfry.com
27, GURGAON 122 009, INDIA
ANAND AND ANAND anandandanand@nl.com,ema|
11/01/2018 |ADVOCATES B-41, @anandandanand.com,anand
301 DELHI 6233/DELNP/2012 00:00:00 NIZAMUDDIN EAST NEW anand@vsnl.com,email@anar
DELHI 110013, INDIA ndanand.com
SUBRAMANIAM, NATARAJ &
11/01/2018 ASSOCIATES ATTORNEY&AT-
302 DELHI 8292/DELNP/2011 00:00:00 LAW PATENT & TRADEMARK sna@snl.com
ATTORNEYS E556, GREATER
KAILASH Il NEW DELHI 110 048
SHRIMANT SINGH REMFRY &
11/01/2018 SAGAR ATTORNEYSAT-LAW
303 DELHI 8362/DELNP/2013 00:00:00 REMFRY HOUSE MILLENNIUM [remfry-sagar@remfry.com
PLAZA SECTOR 27, GURGAON
122 009, INDIA.
11/01/2018 Remfry & Sagar Atorneysat-Law|
304 DELHI 1269/DEL/2009 00:00:00 Remfry House Millennium Plazgremfry-sagar@remfry.com
B Sector 27, Gurgaon 122 002, In
KAN AND KRISHME, Attorneys
11/01/2018 [at Law, KNK House, B483, .
305 DELHI 493/DEL/2009 00:00:00 Meera Bagh, Paschim Vihar, Neknk@kankrlshme.com

Delhi-110063, India

The Patent Office Journal No. 03/2018 Dated 19/01/2018
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PRAVEEN SINGH 112, ST 1,

306  |DELHI 2660/DEL/2011 33(83%818 SIRHANDI GATE, PATIALA - |delhipatent@nic.in
R 147001 (PB)
SNIGDHA RANI DAS ANAND
11/01/2018 |& ANAND, ADVOCATES B-41,
307 DELHI 77/DEL/2010 00:00:00 NIZAMUDDIN EAST NEW anandandanand@vsnl.com
DELHI-110 013, INIDA.
S.S. RANA & CO.,
ADVOCATES, PATENT &
11/01/2018 [TRADEMARK ATTORNEYS atents@ssrana.com,patents
308 DELHI 1015/DELNP/2012 00:00:00 317, LAWYERS CHAMBERS, Fana.cog P (
HIGH COURT OF DELHI NEW
DELHI-110003
REMFRY & SAGAR ATTORNEYS
11/01/2018 |AT-LAW REMFRY HOUSE remfry-sagar@remfry.com,remfr
309 |DELHI B174/IDELNP/2009 110500  |MILLENNIUM PLAZA SECTOR 27 sagary(:;brrgfry%om / Y
GURGAON 122 002, INDIA.
PRASHANT PHILLIPSLAKSHMI
310 pELHI Lo76s/DELNPIZ012 [L/0L2018  IKUMARAN & SRIDHARAN BG/L0, 1y i oagspimisi com
DELHI 110029, INDIA
VISHAL TRIPATHI INTTL
11/01/2018 |ADVOCARE 252 WESTERN |hemant@inttladvoaa.com,vish
sl1 DELHI 153/DELNP/2012 00:00:00 AVENUE SAINIK FARMS NEW|al@inttladvocare.com
DELHI-100 062 INDIA
LEX ORBIS INTELLECTUAL
PROPERTY PRACTICE 709/71 . . .
312 |DELHI 8459/DELNP/2011 33{83%818 TOLSTOY HOUSE 1517, %?gg'fggb's'com'ma”'Sha@
T TOLSTOY MARG NEW DELHF} ’
110 001
12/01/20.8 VUTTS & ASSOCIATES LLP email@vutts_.com,prabhakar@
313 DELHI 64/DELNP/2014 00:00:00 No. 704 THE CASTLE PLOT 36tts.com,email@vutts.com,prab
T A SECTOR 56 kar@vutts.com
Singhania & Co. Solicitors &
12/01/2018 |Advocates G107, Himalaya . .
314 DELHI 2753/DELNP/2009 00:00:00 House 23 K.G. Marg, Ne\)/lv Delhinewdelh@smghanla.com
110001.
12/01/2018 ZEUSIP ADVOCATES 4, _ _
315 DELHI 3588/DEL/2013 00:00:00 JANGPURA EXTENSION NEWinfo@zeusip.com
T DELHI 110014
DE PENNING & DE PENNING
12/01/2018 2B, GROUND FLOOR, .
316 DELHI 6046/DELNP/2014 00:00:00 SOLITAIRE PLAZA MG ROAD, patent@depenning.com
GURGAON 122002
317  |DELHI 954/DELNP/2013 égf 83{ (2)818 QT;X&SB‘E?NMET; 41 email@anandandanand.com
K & S PARTNERS Intellecial
12/01/2018 [Property Attorneys 10%Bector 44.
318  |DELHI 6176/DELNP/2012| 10020 Gurgaofl 122003%%0”&' CapitaPO@Knspartners.com
Region India
REMFRY & SAGAR
12/01/2018 ATTORNEYSAT-LAW
319 DELHI 2646/DELNP/2012 00:00:00 REMFRY HOUSE remfry-sagar@remfry.com

MILLENNIUM PLAZA SECTOR

27, GURGAON 122 009, INDIA
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LEX ORBIS INTELLECTUAL
PROPERTY PRACTICE 709/71

320  |DELHI 5791/DELNP/2013 3(2)(83%818 TOLSTOY HOUSE 1517, %?ﬂg'fg‘gb's'com'ma”'Sha@
T TOLSTOY MARG NEW DELHF '
110 001
KAN AND KRISHME, Attorneys
12/01/2018 |at Law, B483, KNK House, .
321 DELHI 4256/DELNP/2010 00:00:00 Meera Bagh, Paschim Vihar, Neknk@kanknshme.com
Delhi-110063, India
ZUHAIB FAYAZ BHAT SHER-
E-KASHMIR UNIVERSITY OF
AGRICULTURAL SCIENCES . .
322 |DELHI 2519/DEL/2013 3(2)( 83{ (2)818 AND TECHNOLOGY OF E‘ﬁg?gggﬁg?ghizo'co"”'Z“ba
T JAMMU, R.S. PURA, JAMMU, R
JAMMU AND KASHMIR,
INDIA-181102.
REMFRY & SAGAR
12/01/2018 ATTORNEYSAT-LAW
323 DELHI 11231/DELNP/201 00:00:00 REMFRY HOUSE remfry-sagar@remfry.com
T MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA
GROSER & GROSER, PATENT
12/01/2018 AND TRADE MARK _
324 DELHI 130/DELNP/2011 00:00:00 ATTORNEYS, OF D- 1/5 DLF |kevin@groserandgroser.com
T QUTAB ENCLAVE, PHASE I,
GURGAON, INDIA.
K & S PARTNERS Intellectual
12/01/2018 |Property Attorneys 10%5ector 44.
325 DELHI 9789/DELNP/2012 00:00:00 Gurgaon 122 003 National Capi|po@knspartners.com
Region India
ARPITA Anand & Anand
326  |DELHI 807/DEL/2009 éé{ 8(1){ (2)818 Advocates B41, Nizamuddin a@;‘:;‘ggggr?é‘:g‘]’jnggzm’ema
T East,New Delhil10013, India. '
GROSER & GROSER, PATENT
12/01/2018 AND TRADE MARK _
327 DELHI 9847/DELNP/2012 00:00:00 ATTORNEYS, OF D- 1/5 DLF |kevin@groserandgroser.com
T QUTAB ENCLAVE, PHASE I,
GURGAON, INDIA.
REMFRY & SAGAR
12/01/2018 ATTORNEYSAT-LAW
328 DELHI 3869/DELNP/2013 0000:00 REMFRY HOUSE remfry-sagar@remfry.com
o MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA
LEX ORBIS INTELLECTUAL
PROPERTY PRACTICE 709/710, . . .
329  [DELHI 4849/DELNP/2010 33(8(1)%818 TOLSTOY HOUSE 1517, B“ig"gr';’xorb's'com‘ma”'Sha@'eX
e TOLSTOY MARG NEW DELHI-110|™
001
12/01/2018 De Penning & De _Pe_nning 2B, _
330 DELHI 6949/DELNP/2010 00:00:00 Ground Floor, Solitaire Plaza MG  |patent@depenning.com
T Road, Gurgaon 122002
LEX ORBIS INTELLECTUAL
12/01/2018 PROPERTY PRACTICE 709/71 . _
331 DELHI 731/DELNP/2012 00:0000 TOLSTOY HOUSE 1517, mail@Iexorbis.com

TOLSTOY MARG NEW DELH}F

110 001
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332

DELHI

3682/DEL/2013

12/01/2018
00:00:00

S.C. GUPTA PATENT & TRADJ
MARK ATTORNEYS, FLAT
NO.18, RADHIKA
APARTMENTS, POCKET1,
SECTOR14, DWARKA, NEW
DELHI-110075

contact@sr4ipr.in

333

DELHI

8847/DELNP/2013

12/01/2018
00:00:00

REMFRY & SAGAR
ATTORNEYSAT-LAW
REMFRY HOUSE
MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA

remfry-sagar@remfry.com

334

DELHI

7114/DELNP/2012

12/022018
00:00:00

LEX ORBIS INTELLECTUAL
PROPERTY PRACTICE 709/71
TOLSTOY HOUSE 1517,
TOLSTOY MARG NEW DELH}
110 001

mail@lexorbis.com,manisha@

xorbis.com

335

DELHI

5292/DELNP/2010

12/01/2018
00:00:00

KAN AND KRISHME, Attorneys|
at Law, B483, KNK House
Meera Bagh, Paschim Vihar, N¢
Delhi-110063, India

knk@kankrishme.com

336

DELHI

7795/DELNP/2010

12/01/2018
00:00:00

LEX ORBIS INTELLECTUAL
PROPERTY PRACTICE 709/71
TOLSTOY HOUSE 1517,
TOLSTOY MARG NEW DELH}
110 001

mail@lexorbis.com,manisha@

xorbiscom

337

DELHI

1792/DEL/2010

12/01/2018
00:00:00

S. JAYARAM LAKSHMI
KUMARAN & SRIDHARAN
B6/10, SAFDARJUNG
ENCLAVE NEW DELHI-110029
INDIA

iprdel@lakshmisri.com

338

DELHI

3856/DELNP/2010

12/01/2018
00:00:00

REMFRY & SAGAR
ATTORNEYSAT-LAW
REMFRY HOUSE
MILLENNIUM PLAZA SECTOR
27, GURGAON 122 002, INDIA

remfry-sagar@remfry.com

339

DELHI

1432/DELNP/2013

12/01/2018
00:00:00

REMFRY & SAGAR
ATTORNEYSAT-LAW
REMFRY HOUSE
MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA

remfry-sagar@remfry.com

340

DELHI

6727/DELNP/2012

12/01/2018
00:00:00

Anand and Anand Advocates B
41 Nizamuddin East New Delhi
110013 India

archana@anandandanand.co

341

DELHI

3209/DEL/2012

12/01/2018
00:00:00

SHARDUL AMARCHAND
MANGALDAS & CO.
ADVOCATES & SOLICITORS
AMARCHAND TOWERS 216,

PHASEIIl, NEW DELHI
110020, INDIA

dev.robinson@AMSShardul.cq
OKHLA INDUSTRIAL ESTATE m

342

DELHI

1248/DELNP/2014

12/01/2018
00:00:00

K & S PARTNERS Intellectual
Property Attorneys 109 Sector 4
Gurgaon National Capital Regio|

ipo@knspartners.co
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343

DELHI

1519/DEL/2010

12/01/2018
00:00:00

MOUTUSHI BHOWMIK
SUBRAMANIAM, NATRAJ &
ASSOCIATES ATTORNEYS
AT-LAW PATENT AND
TRADE MARK ATTORNEYS E
556, GREATER KAILASH II
NEW DELHI 110 048

sna@vsnl.com

344

DELHI

5153/DELNP/2010

12/01/2018
00:00:00

Legasis Partners (Pune) B Wing
105, ICC Trade Towers, Senapg
Bapat Road, Pune 411016,
Maharashtra, India

ip@Ilegasis.in,ip@legasis.in,ip
legasis.in,ip@legasis.in,ip@le
sis.in

345

DELHI

5069/DELNP/2010

12/01/2018
00:00:00

REMFRY & SAGAR
ATTORNEYSAT-LAW
REMFRY HOUSE
MILLENNIUM PLAZA SECTOR
27, GURGAON 122 002, INDIA

remfry-sagar@remfry.com

346

DELHI

6885/DELNP/2013

12/01/2018
00:00:00

RANJNA MEHTA-DUTT
REMFRY & SAGAR
ATTORNEYSAT-LAW
REMFRY HOUSE
MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA

remfry-sagar@remfry.com

347

DELHI

8338/DELNP/2014

12/01/2018
00:00:00

LEX ORBIS CONSULTING
PVT. LTD. 709/710 Tolstoy
House 15 17 Tolstoy Marg New
Delhi 110001

manisha@lexorbis.com

348

DELHI

950/DEL/2009

12/01/2018
00:00:00

LEX ORBIS INTELLECTUAL
PROPERTY PRCTICE 709/710
TOLSTOY HOUSE 1517,
TOLSTOY MARG NEW DELHI
- 110 001.

mail@lexorbis.com,manisha@
xorbis.com

349

DELHI

7435/DELNP/2012

12/01/2018
00:00:00

KAN AND KRISHME
ADVOCATES PATENT AND
TRADEMARK ATTORNEYS
KNK House B-483 Meera Bagh
Paschim \thar New Delht
110063 India

knk@kankrishme.com

350

DELHI

3692/DELNP/2013

12/01/2018
00:00:00

4TH FLOOR IHDP BUILDING
PLOT NO. 7 SECTOR 127
NOIDA 201301 U.P.

ajay.panwar@pawer.alston.co

351

DELHI

2257/DEL/2011

12/01/2018
00:00:00

KAN AND KRISHME&nbsp;
ADVOCATES PATENT AND
TRADEMARK ATTORNEYS&nbsp
KNK House&nbsp; B483&nbsp;
Meera Bagh&nbsp; Paschim
Vihar&nbsp; New Delhi
110063&nbsp; India.

knk@kankrishme.com

352

DELHI

1769/DELNP/2014

12/01/2018
00:00:00

Anand And Anand B 41
NIZAMUDDIN EAST NEW
DELHI-110013

archana@anandandanand.co
mail@anandandanand.com

353

DELHI

2443/DELNP/2013

12/01/2018
00:00:00

MALATHI

LAKSHMIKUMARAN

LAKSHMI KUMARAN &
SRIDHARAN B6/10,
SAFDARJUNG ENCLAVE NEW

iprdel@lakshmisri.com

DELHI 110029, INDIA
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DELHI

9636/DELNP/201

12/01/2018
00:00:00

S.JAYARAM LAKSHMI
KUMARAN & SRIDHARAN
B6/10, SAFDARJUNG
ENCLAVE NEW DELHI 110029
INDIA

iprdel@lakshmisri.com

355

DELHI

8308/DELNP/2011

12/01/2018
00:00:00

REMFRY & SAGAR
ATTORNEYSAT-LAW
REMFRY HOUSE
MILLENNIUM PLAZA SECTOR
27, QJRGAON 122 009, INDIA.

remfry-sagar@remfry.com

356

DELHI

8575/DELNP/2013

12/01/2018
00:00:00

REMFRY & SAGAR
ATTORNEYSAT-LAW
REMFRY HOUSE
MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA

remfry-sagar@remfry.com

357

DELHI

1059/DEL/2009

12/01/2018
00:00:00

K & S PARTNERS Intellectual
Property Attorneys BK House,
Plot No. 109, Sector 44 Gurgao
122002, Haryana, India

ipo@knspartners.com

358

DELHI

8859/DELNP/2011

12/01/2018
00:00:00

KAN AND KRISHME
ADVOCATES PATENT AND
TRADEMARK ATTORNEYS
KNK House B-483 Meera Bagh
Paschim ViharNew Delht
110063 India.

knk@kankrishme.com

359

DELHI

1275/DELNP/2010

12/01/2018
00:00:00

RANA VIKRANT, S.S. RANA &
CO. ADVOCATES, PATENT &
TRADEMARK ATTORNEYS
317, LAWYERS CHAMBERS,
HIGH COURT OF DELHI NEW
DELHI-1100@B, INDIA.

ssrana@ssrana.com

360

DELHI

861/DELNP/2012

12/01/2018
00:00:00

ANAND AND ANAND
ADVOCATES B-41,
NIZAMUDDIN EAST NEW
DELHI 110013, INDIA

anandandanand@vsnl.com,er

@anandandanand.com

361

DELHI

4571/DELNP/2011

12/01/2018
00:00:00

ROBIN MARK GROSER
GROSER & GROSER, PATENT]
AND TRADE MARK
ATTORNEYS, OF D- 1/5 DLF
QUTAB ENCLAVE, PHASE |,
GURGAON, INDIA.

kevin@groserandgroser.com

362

DELHI

8638/DELNP/2013

12/01/2018
00:00:00

RAMESH C. DHAWAN LALL
LAHIRI & SALHOTRA PLOT
NO. B-28, SECTOR32,
INSTITUTIONAL AREA,
GURGAON-122 001
(HARYANA) INDIA

gpo@lls.in

363

DELHI

10592/DELNP/201

12/01/2018
00:00:00

K & S PARTNERS Intellectual
Property Attorneys 10%ector 44
Gurgaon 122003ational Capita|
Region India

ipo@knspartners.com

364

DELHI

3608/DEL/2012

12/01/2018
00:00:00

SAIKRISHNA & ASSOCIATES
ADVOCATES B-140, Sector 51,
Noida-201301, NCR, India

patent@saikrishnaassociates.
m,sunil@saikrishnaassociates|

m
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365

DELHI

3965/DELNP/2012

12/01/2018
00:00:00

VIDISHA GARG ANAND AND
ANAND ADVOCATES B-41,
NIZAMUDDIN EAST NEW
DELHI 110013, INDIA

anandandanand@vsnl.com,er

@anandandanand.com

366

DELHI

8086/DELNP/2011

12/01/2018
00:00:00

MALATHI
LAKSHMIKUMARAN
LAKSHMI KUMARAN &
SRIDHARAN B6/10,
SAFDARJUNG ENCLAVE NEW
DELHI 110029 INDIA

iprdel@lakshrisri.com

367

DELHI

2554/DELNP/2012

12/01/2018
00:00:00

K & S PARTNERS Intellectual
Property Attorneys 10%ector 44
Gurgaon 122 003 National
Capital Regionindia

ipo@knspartners.com,ipo@kn

artners.com

368

DELHI

9111/DELNP/2011

12/01/2018
00:00:00

SHARDUL AMARCHAND
MANGALDAS & CO.
ADVOCATES & SOLICITORS
AMARCHAND TOWERS 216,
OKHLA INDUSTRIAL ESTATE,
PHASEIII NEW DELHI-110020
INDIA

dev.robinson@amsshardul.co

369

DELHI

10404/DELNP/201

12/01/2018
00:00:00

MALATHI
LAKSHMIKUMARAN
LAKSHMI KUMARAN &
SRIDHARAN B6/10,
SAFDARJUNG ENCLAVE NEW
DELHI 110029, INDIA

iprdel@lakshmisri.com

370

DELHI

2183/DEL/2009

12/01/2018
00:00:00

REMFRY & SAGAR,
ATTORNEYSAT-LAW,
REMFRY HOUSE AT THE
MILLENNIUM, PLAZA,
SECTOR 27, GURGAON 1220(

remfry-sagar@remfry.com

371

DELHI

3552/DELNP/2013

12/01/2018
00:00:00

DEV. ROBINSON
AMARCHAND &

MANGALDAS & SURESH A.
SHROFF & CO. AMARCHAND
TOWERS 216, OKHLA
INDUSTRIAL ESTATE, PHASE|
I, NEW DELHI 110020, INDIA|

dev.robinson@amarchand.cor

372

DELHI

2273/DEL/2012

12/01/2018
00:00:00

SUBRAMANIAM, NATARAJ &
ASSOCIATES ATTORNEYS
AT-LAW PATENT &
TRADEMARK ATTORNEYS E
556, GREATER KAILASH II
NEW DELHI 110 048

sna@vsnl.com,sna@sna
ip.com,docket.sna@gmail.con

373

DELHI

10173/DELNP/201

12/01/2018
00:00:00

Anand & Anand AdvocatesB1
Nizamuddin East New Delhi
110013 India Phone No: 00911-
243550762435807891-120
4059300 Fax No: 00911-
2435424391-120-4243056-058
E-mail:
anandandanand@vsnl.com
email@anandandanand.com

archana@anandandanand.com

email@anandandanand.com
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VIDISHA GARG ANAND AND

12/01/2018 |ANAND ADVOCATES B-41, [anandandanand@vsnl.com,er
374 DELHI 9373/DELNP/2011 00:00:00 NIZAMUDDIN EAST NEW @anandandanand.com
DELHI-110013, INDIA
SWARUP KUMAR REMFRY &
SAGAR ATTORNEYSAT-LAW
375 DELHI 504/DELNP/2014 3(2)/83/(2)818 gL?A\EIS/IOULGD A'\I\I/Iosigi)l AVVAI remfry-sagar@remfry.com
GOPALAPURAM CHENNAI -
600086
LEX ORBIS INTELLECTUAL
12/01/2018 PROPERTY PRACTICE 709/71 . _
376 DELHI 1686/DELNP/2013 00:00:00 TOLSTOY HOUSE 1517, mail@Ilexorbis.com
e TOLSTOY MARG NEW DELHF
110001
KAN AND KRISHME
ADVOCATES PATENT AND
12/01/2018 [TRADEMARK ATTORNEYS .
377 DELHI 2890/DELNP/2012 00:00:00 KNK House B-483 Meera Bagh knk@kankrishme.com
Paschim ViharNew Delht
110063 India.
GALI NO. 4, NEAR MANDIR
12/01/2018 |WALA PARK, AMBA VIHAR . "
378 DELHI 3938/DEL/2012 00:00:00 MUZAFFAR NAGAR, U.P. delhipatent@nic.in
INDIA
K &amp; S PARTNERS
12/01/2018 |Intellectual Property Attorneys |.
379 DELHI 2176/DEL/2011 00:00:00 109, Sector 44, Gurgaon22 003|po@knspartners.com
National Capital Regigrindia
SHRIMANT SINGH REMFRY &
12/01/2018 SAGAR ATTORNEYSAT-LAW
380 DELHI 1218/DELNP/2013 00:00:00 REMFRY HOUSE remfry-sagar@remfry.com
T MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA
12/01/2018 At_torne_ysat—Law Remfry House
381 DELHI 9166/DELNP/2012| . Millennium Plaza Sector 27 remfry-sagar@remfry.com
00:00:00
Gurgaon 122009
KAN AND KRISHME, Attorneys|
12/01/2018 [at Law, KNK House, B483, .
382 DELHI 5928/DELNP/2009 00:00:00 Meera Bagh, Paschim Vihar, NEknk@kankrlshme.com
Delhi-110063, India
VIDISHA GARG ANAND AND
12/01/2018 |ANAND ADVOCATES B-41, anandandanand@vsnl.com,er
383 DELHI 6797/DELNP/2012 00:00:00 NIZAMUDDIN EAST NEW @anandandanand.com
DELHI 110013, INDIA
REMFRY & SAGAR
12/01/2018 ATTORNEYSAT-LAW
384 DELHI 410/DELNP/2012 00:00:00 REMFRY HOUSE remfry-sagar@remfry.com
e MILLENNIUM PLAZA SECTOR
27, GURGAON 122 002, INDIA
REMFRY & SAGAR
12/01/2018 ATTORNEYSAT-LAW
385 DELHI 5637/DELNP/2010 00:00:00 REMFRY HOUSE remfry-sagar@remfry.com

MILLENNIUM PLAZA SECTOR

27, GURGAON122 002, INDIA.
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DELHI

2886/DELNP/2012

12/01/2018

00:00:00

K & S PARTNERS Intellectual
Property Attorneys 10%ector 44
Gurgaon 122 003 National
Capital Regionindia

ipo@knspartners.com

387

DELHI

5075/DELNP/2013

12/01/2018
00:00:00

RANJNA MEHTA-DUTT
REMFRY & SAGAR
ATTORNEYSAT-LAW
REMFRY HOUSE
MILLENNIUM PLAZA SECTOR
27, GURGAON 122 009, INDIA

remfry-sagar@remfry.com

388

DELHI

7195/DELNP/2013

12/01/2018
00:00:00

GROSER & GROSER, PATENT
AND TRADE MARK

ATTORNEYS, OF D- 1/5 DLF |kevin@groserandgroser.com

QUTAB ENCLAVE, PHASE |,
GURGAON, INDIA.
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